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LEG ISLATIVE ASSEMBLY 
WedneBday, 80th January, 1946 

The Assembly met in the Assembly Chamber of the Council House..' at Eleven 
of the Clock, Mr. President (The Honourable Mr. G. V. Mavalankar) in the 
Chair. 

ELEOTION OF MEMBERS TO STANDING FINANCE CO:MMITTEE 
Mr. President: I have to inform the Assembly that the following non-o.fficial 

members have been elected to serve on the Standing Finance Committee for 
remainder of the final'JCial year 1945-46 and for the financial year 1946-47: (1) 
Lt.-Col. Dr. J. C. Qhatterjee, (2) Dr. Sir Zia Uddin Ahmad, (B)Sjt. N. V. 
Gadgil, (4) l\Ir. B. P. Jhunjhunwala, (5) Diwan Chaman Lall, (6) Mr. P. B. 
Gole, (7) Sri T. V. Slltakopachari, (8) "Raja Bahadur of Khallikote, (9) Mr. 
Muhammad Ismail Khan, (10) Mr. Manu Subedar, (~1  Mr. Geoffrey W. Tyson, 
(12) Mr. Leslie Gwilt, (13) Mr. Abdur Rahman Siddiqi, and (14) Haji Abdus 
Sattar Haji Ishaq Seth. ' 

ELECTION OF MEMBERS TO CENTR.AL ADVISORY COUNCIL FOR 
RAILWAYS 

Xr. President: I have also to inform the Assembly that the following non-
offinial members have been elected to serve on the Central Advisory Council for 
aailways for the unexpired portion of the current financial year, 1945-46 and for 
thtl year commencing 1st April, 1946: (1) Shrimati Arnmu Swarpinadhan, (2) 
Mr, S. Guruswami, (3) Hafiz Mohammad Abdullah, (4) Shri Sri Prakasa, (5) 
Mr. H. G. Stokes, and (6) Sri Jagaunathdas, 

ELECTION OF MEMBERS TO GOVERNING BODY OF INDIAN RE-
• SEAnCH FUND ASSOCIATION 

JIr. President: I have to further inform the Assembly that upto 12 Noon on 
Tuesday, the 29th January, 1946, the time fixed for receiving nominations for 
election of members to sit on the Governing Body of the Indian Research Fund 
Association two nominations were received, As the number of nominations is 
equal to the number of vacancies, I declare Sir Hassan Suhrawardy and Shri 
Sri Praknsa to be duly elected. 

DECLARATIONS OF EXEMPTION UNDER REGISTRATION OF 
FOREIGNERS ACT 

The Honourable Sir John Thorne (Home Member): Sir, I lay on the table 
a copy each of the following Declarations of Exemption issued under the Regis-
tration of Foreigners Act, 1989; .-

(i) No. IflOf45-Poll(E), dated the 20th March 1945, 
{ii) No, IfI3f45-Poll(E), dated the 20th March 1945, 
(iii) No, IfI8f45-Poll(E), dated the 26th April 1945, 
(iv) No. 1/18f45-PolI(E), dated the SOt? May 1945, , 
(v) No. D. 41/45-Poll(E), dated the 23rd October 1945, and 
(vi) No, D, 167 f45-PolI(E), dated the 8th November 1945. 

No, 1/18/45-Poll, (E) 
GOvmaNlOlNT 01' INDIA. 

HOME DEPARTMENT. 
Simla, tAt 20th March, 1945. 
Declaration 01 Ezempti(lT/ 

In ex""rcise of the p~ er  conferred by section 6 of the Rell;istration of Foreill:llerl Act 
1 3~ ( ~I of 1939)" the 'Central Government is pleased to dA!clare tha't the provisions of tm: 
e ll~tratlon of ForeIgners Rules, 1939. E'Xcept rule 8 and such of the provisions of rules 4 

14, 15 and 16 a8 apply to, or iD rE-llitlon to, pIIl!Benfll'rs lind v»itofl who a.re not Foreign.era; 
( 239 ) A 

• 
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.hall not apply to or in relation to Mr. Claude Marcus Cannon, U.S. citizen, for 10 long 
.... he it employ;;;i.. AMilt&nt BUllin_ Man&jter. Uuited St.at.eI Foreign Economio 
Administration in India. 

A. W. LOVATT,' 
Under 8t.01/. to tAl (}ovt. of India. 

No. 1/1B/45·Poll. (E) 
GOVIlllUil'JOIMT OJ' INDIA. 

HOM,E DEPARTMENT. 
Simla, tM 20tA M areA, 1945. 
Declaration of 1 J~ ll. J 1l 

In exercise of the powen conferred by section 6 of the Regi8tration' {)f Foreijruen Act.. 
1939 (XVI of 1939), the Central Government is pleased to dedare tliat the provi,ione of the 
Regiltration of Io'oreigners Rullll, 1939, except rule B and such of the provilionl of ruleR 4. 
14, 15 and 16 .. apply to, or in relation to. p_n~re and ,·i.ito"" who are not Foreigners. 
shall not apply to, or in relation to Mill Janel. D. Corwin, 1\ U.R. national, for 10 long u 
she is employed with the Regional Director for the Far East, th'e Rockefeller Foundation, 
Delhi. 

A. W. LOVATT, 

Under Secy. to t~e Govt. of India. 

No. 1/IB/45·Poll. IE.). 
GOVl:BNlIBNT OF INDIA. 

HOME DEPARTMENT. 
,flimla, the asth April, 1945. 
Declaration of Exemption. 

In exercise of the powers conferred by section 6 of th.. Registration of Foreigne1'l Act, 
1939 (XVI of 1939), the 'Central Government is pleast'd to declare that the proviBionl of !.be 
Registration of Foreigners Rules, 1939. except role 8 and Buch of the provisionll of rules 4, 
14, 15 and 16 &8 apply to. or in relation to, pasllengerll and visitors who are not ForeigDeJ'll, 
_hall not apply to, or in relation 'to-

(i) Rev. Father Michael n. I,YOM. an e plo ~ of the U.S.A. Foreign Economic 
Adminiltration. .. 
"cn:.ii) Mr. Ernest Llewellyn Curry, Port Engineer, United States War Shipping Administra-

(iiil Mr. Juper R. Marlowe, United Statel!l Foreign Economic Adminis'tration. China 
Mbaion, New Delhi. . 
for 10 long u they remain in th8ir pr_nt po_teo 

A. W. LOVATT. 
Unaer Nrc". f.o tAt. (}ovt. of India. 

No. 1/18/45.Poll. (E} 
OOVDNKIINT or INDIA 

HOME DEPARTMENT 
fWmlc, tAe 30th M~. 194.'i 
Deelll7'ati01l of J~ pt 1l. 

tn exerciae of the powers "onferred by .. ection 6 of thp. Reltbt.rR.tion of Forei![1ll\n Act.. 
l~  (XVI of 1939) •. the Central Government is pleased to declare that the .P!ovillions of the 
RegiRtration of orel~er  RulM, 1939. except role 8 and Buch of the proVISions of rules 4. 
14 15 and 16 &8 appIv to, or in relation to, p6!18engers and villitors who are not Foreign.eJ'll, 
II ~n not. apply to, or' in relation to-

Ii) Mr. Jamea K. Bri!,ker or~. OpeT!'tions Aisill'tant, Calcutta, an emploYHI of the 
linit.Ad Htate. War Shipping AdmlDlltratlOll. 

(ii) Mr. Horatio B. a n~  United Atates Foreiltll Economic Administration, New Delhi, 

(iii) Mr. ,Tohn ~~rt n ~a~  'Recrui'tmpnt anti Manning Reprellentative of United Rtatea 
War Shipping AdministratIon m Bombay, 
for 1'0 Jonp: .. they remain in thair present po"" 

'X. W. LOVATT, 
u.", .~. 110 Me Got1t. of IHiIL 
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No. D.-4tf45-Poll. (E.) 

GOVIllll.NllEHt' 01' INDIA 
HOME DEPARTMENT 

NetD Delhi, the 23rd Oct()6er, 1945 
DeclaraticnJ of Exemption. 

In exercise of the powers conferred by ,section 6 of the Registration of o~e~gner  Act., 
]939 (XVI of 19391, the Central Government is pleased to declare tha't the p~O I 1on  of the 
Rtlgistration of Foreigners Rules, 1939, except rule 8 and ~  of the proVISIons l'f ~ea 4, 
14, 15 and 16 as apply to, or in relation to, passengers and 1 lto~  who a.re DC?,t. ForeIgners, 
shall not apply to or in relation to. Mr. Morton B. Creuy, U 1~~ Btates Cltizen, for eo 
long as he remains in India in o~e t on wit:b the work of adV1SlDg the Government of 
Indi .. on the ilevaiopmen't of ChemIcal Indnstriee. A. W. LOVATT, 

1Jnder Secy. to the GOfJt. of IndiIJ, 

No. D .. 167/45-PolJ. (E.) (U.B.) 
IlOVmRNMEN1' OJ' tNDIA 

HOME DEPARTMENT. 
NetD Delhi, the 8t/&. N&vember, 1945 

Declaration of Exemption 
In exercise of the powers conferred by section 6 of the Rel(istration of Foreigners Ad, 

1939 (XVI of 1939), the Central Government is pleased to declare tha't the p~o on  of the 
Registration of Foreigtrers Rules 1939, except rule 8 and Buch of the prOVISIOns of rules 4, 
14 15 and 16 as apply to, or in'relation to. passengers and visitors who are not Foreigners, 
~l1 nol afply to or in relation to Mr. 0. V. CoeII, who is in India in connection. with 

t,h" work 0 advising the GO\iel'luneut of India 011 the post-war developmen't of the machinery 
and engineering industries. 

A. W. LOVATT, 
Under Secy. to tAl. GOt1t. of If&dia. 

MOTIONS FOR ADJOURNMENT 

:ii'AIU'RE TO CARRY OUT ASSURANCE Te RAIL ROAD CO·ORDINATION SCHEME-contd. 

IIr. President: May 1 know how the pmlition stands with regard to the 
adjournment motion? 
\ The Honourable Sir Edward Benthall (Member for Railways and War 'frana-
~ort : Sir, I held a meeting with the representatives of Parties this morning and 

~ 
.. n the uJ).derstsnding t,hat the adjournment motion will be withdrawn, we agreed 

the appointment of a Committee. Whether I should move for the appoint-
ent of a Committee today or whether it should be on the next day for official 

, usiness is a matter for you, Sir, to decide. 
• Sbri Kohan Lal SaJmena (Lucknow Division: Non-Muhammadan RUTal): 
Are you permitting the motion to be moved today, Sir? If so, I have to make a 
.tatement. -

Kr. PreBident: Is the motion ready? 
The Honourable Sir Edward Benthall: With your permission, I ean move it 

, traightaway. 
Kr. President: Yes. 
The Honourable Sir Edwll'd Benth&ll: Provided the Honourable Member 

, 'ithdraws his adjournment motion. 
Shri Kohan Lal Sa.ksena: On the understanding that this motion is moved, 

, will withdraw the adjournment motion. 
Election of MemheTR to Committee re Road-Rail Co-ordination Scheme. 

The Honourable Sir Edward Benthall: Sir, I move: 
, "ThAt t.his Honse do proceed to elect. in Ruch manner as the Honourable t.he Pre-icient 

~. dirert" seven Members 'to serve on a Committee to examine the progreM made in carryiDg 
Ut the principles of road'rail co-ordinBtion scheme approved by tbi- House on 12th April 
94I'i, and to report to the Honse within fourteen day-." • 

A2 
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~ • Pretident: Motion moved: 

"That.thia HOUle do proceed to elect..!. in luch manner &8 the Honourable the Pre.ideni 
may direct, Beven Members to lerve on a uommittee to examine the progrel8 made in carryiq 
out the principlea of road-rail co-ordination Bcheme ap~ro ed by this HOUle on 12th April, 
\945, and to report to the llouse within fourteel! daYB.' 

Shri Mohan La! Saksena: Before you put the Motion finally' to t.he House, I 
~  to say 11 few words. • . 

1Ir. President.: On the adjournment motion? 
Shrl Mohan Lal Smena: The motion is now before the House and I am 

entitled to say It few words on it. 
1Ir. President: Ts it lwcessary at all? 
1Ir. Muhammad, Nauman (Patna and Chota Nagpur cum Orissa: Muham- . 

madan): It is an agreed motion. 
JIr. Presichnt: I am putting it to the Honourable Member, that if the 

motion is an agreed motion, is it necessary for him to say anything? 
Shri Mohan La! Smena: _ I wanted a certain clause to be put there. This 

clause was: 
"that in the meantime the Government of India should not co-operate in the promotion 01' 

execution of provincial road rail transport schoames." 
But the Honourable Member did not accept it, and I agreed to the motion as 

it is worded on the understanding that instructions will be issued by the Honour-
able Member for Railways and War Transport accordingly. Accordingly we 
did not insist on its inclusion in the motiou.. I only wanted this point to be 
made clear. 

Kr. President: If the Honourable the Leader of the House has given any 
such assurance as is alleged, he may state it on the floor of the House. 

The Honourable Sir Edward Benthall: The agreed motion, as Honourable 
Members nresent will corroborate, wall in the temls which I have read out. In 
the o r ~ of discussion, I said that the Central Government will make no 
financial commitments in the meanwhile. That follows. 

1Ir. President: Is that all right? 
Shri.Mohan Lal S&ksena: Yes, Sir. 
1Ir. President: I put the motion to the House. The question is: 

"That this HoUle do proceed to elect. in luch manner &8 the Honoura.ble the President 
may direct, seven Members 'to serve on a Committee to examine the pro~e . made in carryiaa 
out the principles of toad-rail co-ordination scheme approved by this Houae on 12th April, 
1945, and to report to the House within fourteen days." 

The motion was adopted. 
1Ir. President: The Honourable Member, Shri Mohan' Lal Saksena, will 

withdraw his adjournment motion formally. . . 
Shrl Kohan Lal S&k8eDa: I beg leave to withdraw my motion. 
Sir Mohammad Y&min lD1aD (Agra Division: Muhammadan Rural): As it 

was not moved, there is no necessity to ask leave of the House. He can with-
draw himself. 

1Ir. PreIldent: The motion was admitted. There was some kind of under-
standing about it. It had better be on record that the on~ ra le Member does 
not wish to move it. 

Shrl Kohan L&l Sa.ksena: Yes, Sir, I do not wish to move the adjournment 
motion. 

Mr. President: This means that we have to consider the other motions for 
adjournment before us. 

Point .of Orqer re AdmiRsibility of Adjournment Motion of Absentee Member 
Mr. President: The first motion on todn ~  list stands iII the name of 

Sardar Mangal Singh who wishes to discuss . . . . . 
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AD Honourable Kember: He is not in his place. 
SODle Bonoun.ble ][embers: That does not matter. 
The Bonourable Dr. Sir M. Azizul lIuque (Commerce Member): Sir. on 8 

point of order. An adjournment motion is only the privilege of the individual 
Member and the House if he gives notice of a motion. If he is not present in 
his I:lace no ono else can move it. I do not see how you can admit a motion 
when the Member himself is not present in the House. 

Sri ][. AnanthasaY&Il&m Ayyangar (Madras Ceded Districts and Chittoor: 
Non :Muhammadan Rural): Sir, may I repl;v to this point of order? The PQint 
is that I may give notice- of a motion of adjournment just before 11 o'clock ir. 
thn manner preseribed by the rules. Then the motion is read in the House and 
tho Government Member is asked whether ~ ere is !l.ny gbjection; he may say 
thnt it is not definite or urgent, and so on. Then once you decide to admit it 
you ask the House whether there nre 25 Members to support it. You do not 
ask anything of the Honourable Member who sends notice of the motion. The 
question o e~ in a.t 4 o'clock if the motion is admitted, and if ~ e Mover is 
not present in the House at that time. no one else can take it up. 'fherdort> 
.the point of order does not arise now. 

Mr. President: I do not propose to decide the point just now; but at present 
-during what I mllY call the interim per od~I shall follow the procedure that 
was adopted by the' ChaIrman in respect of these motions. I believe E'ome such 
point was taken lip on the first day, when the Chairman said that when the 
time for moving'the motiOll comes, .we shall see whether the Memb8P'is present 
01' not. So, without prejudice to nny formal ruling which may be giviln on t,his 
point later on by the Chair, I think we may follow the procedure adopted PO far 
in regard to thesp motions. 

The Honourable Sir Edward Benthall: Sir, I think the pl'ocedura followed 
by tht: Chairman was contrary to the previous procedure. 

Sir Koh&mmad Yamln Xhan: Sir, I should like to point out that the pro-
cedure as regards ~ t on  is that the question is put down on the agendR. 
Th. President calls out the name of the Member and if he is not present no 
reply is given. I think the same procedure should be followed here also. 

'!'he Bonourable Dr. Sir ][. Azizul Buque: That is still more important in 
the case of an' adjournment motion which is not in the nature of normal pro~ 
ceedings of the House but a step to obstruct the proceedings of the House. 
I do not mind what your decision -is with regard to Resolutions or Bills; but III 
this case the normal proceedings of the House are obstructed with a view to 
bringing in a matter which the House decides and you also decide as being very 
urgent. It is well known that even in the case of an ordinary motion if the 
Honourable Member is not present he forfeits the right of moving it and the 
next motion is taken up. In the case of balloted Resal.utions, for instance· 
that is the procedure. 

Sir Oowasjee Jehangir (Nominated Non.Official): Sir, the circumstances are 
just now exceptional. Thi!1 is a new session and .n large number of adjourn-
ment motions were handed in long before the Session began. It was therefore 
difficult for an Honourable Member who gave notice of a particular motion of 
ad o r ~nt to know when his adjournment motion will be read out by the 
Chair. In ordinary circumstances notice of such motions are given 3 little before 
11 o·clock. The Member knows that on that particular day.and at a particular 
hour his adjournment motion will come forward; but in the present circum-
stances it is not possible for him to Imow when his motion will be coming up. 
n there Ilre 20 adjournment motions on the paper. the Chair may rule out half 
a dozen or a dozen and the next one may suddenly come up. How is the 
Honourable Member to know which one will come up? 

Kr. P. J. Grifllths (Assam: European): Sir, 1 submit that under the Stand· 
ing Orders 21 Qnd 22 there is no discretion in this matter. No. 21 lays down 
that leave has to be asked for before the commencement of the business of the 
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day; and 22 makes it e::'ar who is to ask for the leave, namely, the Member who 
has given notice. No one else enn ask for leave. If leave is not asked for the 
motion cannot be admitted. I submit with great respect that there is no dis· 
oretion at all in this matter. The Member must be in his place or the motion 
falls to the ground. 

Mr. II. Aaaf All (Delhi: General): Sir, I should like to invito' your attention 
to Rule 51 on page 20 of the Manual which reads as follows: 

"If the Pre.ident is of opinion that the matter proposed to be discu88ed is in order, he 
shall read the statement to the Aaaembly, and ask whether the Member has the leave of the 
Assembly to move the adjournment. If objection is takl'll, the President shall request thOll8 
Members who are in favour of leave being granted to rise in their places, and if not 1.. 
than twenty-five Members. rise accordinl!"11' the President shall intimate that leave is granted 
and that the motion will be taken at 4 p.m., or, if' the President with the consent of the 
Member of the Government concerned 80 directs, at any earlier hour at which the busineBR 
of the day may terminate. If le88 than twt'nty-five ,Ml'mbers rise, the President shall inform 
the Member that he ha. not the leave of the ABI8mbly." . 

As far as this rule goes, there is no question of the Member being present in 
his place at the, time the President admits the motion. The time for the 
Member to rise will be at 4 o'clock or earlier if the House 80 agrees; and if the 
Member does not happen to be in his seat at that time he CRnnot move it. 
Therefore r do not see any difficulty about it. All that is required to be done at 
this stage is that you, Sir, will read the adjournment motion, and if any objection 
is taken you will ask those who are in favour of leave being granted to rise in 
their places; and if 25 Members or more stRnd up the motion will be admitted 
for discussion at the proper time. If the Member is not present when he is 
called upon to move the motion it naturally falls to the ground. 

The Honourable Sir :ldward Benthall: Sir, I respectfully suggest that in 
view of the discussion that has taken place it may be more convenient to you 
to consider the matter carefully and give your ruling on another occasion, and 
in the meantime this particular motion may be held over. 

Shrl Sri PrakUa (Benareaand -jaorakbpur Divisiona: Non-MuhammadaD 
Rural): Sir, for the last ten years during which I have been a Member of this 
House, the procedure has been this. The President did not very often even 
call upon the Member who had given notice of an adjournment motion to stand 
up in his place. If the motion was in order he simply asked the Governmeni 
if they had any objection. If objection was taken, he would ask those in favour 
of leave being granted to stand up, to see whether 25 Members supported it. 
The Mover of the motion does not come into the picture at all at 11 o'clock. 
He comes in only at 4 P.M. That has been the procedure and Mr. Griffiths 
ought to stand by that procedure. 

Mr. Prea1deDt: I do not think any further discussion on the point is really 
necessary at this stage. It has practically been admitted that the practice 
followed since this Assembly met is contrary to what had been followed before. 
Whether it was contrary or not T do not know. In any case I cannot give a 
oonsidered ruling just now. As the point involves an important right I wish to 
take time. In the meanwhile. in view of the exceptional circumstances, 8S 
pointed out by Sir Cowasjee Jehangir (Chairman), what I propose to do is this. 
In regard to the adjournment motions received by now, without prejudice to 
whatever further ruling may be given and without treating the present procedure 
as a precedent, and keeping the matter quite open, I propose, till all the accu-
mulated motions are discussed, to follow the procedure which has been followed 
by the Chairman since this !'Iession of the Assembly met. I have heard the 
arguments advanced Ilnd I will consider the point. In the meanwhile, we will 
gQ on as we have been going on in the past week. I think there will be no 
occasion for Honourable Members to regret, the course we, have been taking. 

DEATHS OF LT. MAOHAR SINOH AND LT. A.JMER SINGH IN DELHI RED FORT 

J[r. PreIldeDt: The next motion is No. 26. This motion is for discussing 8 
definik matter of urgent public iI:Qportance, namely the reported deatha of 
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Lt. Magh&r Singh of Kapurthala Infantry and Lt. Ajmer Singh oL6/1 Punjab 
Regiment in the Red Fort, Delhi, as announced by the Govenlment communique 
of 1st December, 1945. 

There is'u similar adjournment motion coming later on which is wider in scope; 
and that is to discuss the brutal treatment meted out to I. N. A. personnel 
detained in the Bahadurgarh Camp. During the course of discussion over an 
adjournment motion, if I remember aright, it was stated by the Chairman that 
instead of taking up these motions separately with reference to each camp, a 
general motion may be taken up and then particular camps may be referred to 
by way of illustration, so that the whole subject may come before the House. 
I do not therefore propose to g-ive my consent to this adjournment motion on 
the clear understanding that the matter referred to here may be included as a 
subject of discussion, when we come to the motion about the Bahadurgarh 
Camp. All matters should be taken up together; that was, I believe, the 
understanding. So this matter may be discussed along with the motion relat-
ing to the Bahadurgarh Camp. . 

Diwan Ohamau Lall (West Punjab: Non-Muhammadan): May I mal{e a 
suggestion that since the motion about the Bahadtlrgarh Camp, which stands 
in my name, is going to be taken up at a later stage, this motion may be taken 
up today and the two may be combined instead of deferring this ad o rn ~nt 
motion on to a later date. Both these motions may be amalgamated and discus-
sion may take place today. 

Mr. President: I may inform the Honourable Member that, in between the 
two, there are no motions to which I propose to give my consent. So that is 
coming up today. 

STOPPAGE OF PASSENGER TRAFFIC BETWEEN BADNERA AND AMRAOTI 

Mr. PreBident: There is another motion for adjournment of the business of 
the House for the purpose of discussing severe discontent, hardship and incon-
venience caused by the stoppage by the G. I. P. ltailway of passenger traffic 
between Badnera and Amraoti in defiance of public protest. 

I do not give my consent to this. 
Ill. P. B. 'Gole (Berar: Non-Muhammadan): Sir, I should have been heard 

before you decided about this motion. 
Mr. President: I do not think it is strictly necessary. 
Mr. P. B. OOle: Before giving your decision, Sir, it would have been much 

better if you had heard me . 
. With your kind permission I may point' out to you that this is a breach of 

statutory duty by a Railway Company. Badnera-Amraoti section is stiU operating-
and goods traffic is still continuing, but passenger traffic has been stopped. 
This oannot be done under the Statute. It is the statutory duty of the Railway, 
when once the Railway is opened, that they must continue passenger and goods 
traffic unless that traffic is closed under Section 23 of the Railways Act. It is 
binding upon the Railway authorities to carryon the passenger traffic. My 
humble submission, therefore, is that there has been a breach of statutQry duty 
in this case which has resulted in discontent, hardship and inconvenience to the 
general public, specially the travelling public. The Railways have no authority 
to stop or close a line to passenger traffic unless they follow the provision!'! of 
Section 23 of the Railways Act, and under the circumstances I submit that 
this is a motion which is clearly of great public importance as it takes away the 
right of the public which the Act, really speaking, gives, and therefore my 
motion should really not be ruled out of order. 

Jf you permit me, I will relld section 23 of the Railways Act ........ . 
IIr. President: I do not think that is necessary. An adjournment motiun 

is a special privilege for bringing forward for discussion before the lIou8tl, 
something of importance, and not only of importance but something of urgenoy, 
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setting aside the regular business of the day. If one were to accept tbe state-
ment that any breach of the statutory duty, howsoever regrettable it may be, 
must, be a proper ground for an adjournment motion merely because it is a 
breach of statutory duty. If that were so, I do not see how we shall escape an 
adjournment motion every day. Where is tbe question of urgency in this 
matter? I quite appreciate there may be a considerable amount of difficulty 
to the passengers, but the. question can be settled in otber ways. 

IIr. P. B. Gole: Sir, it is a definite act which took place on the 15th of 
December last; from the 15th of December this passenger traffic is closed, and 
therefore this is the only time when it could come before this House in the form 
of an adjournment motion. I do not understand how else it could be discussed 
bere. There may be other ways, but this is 11 breach of duty which cannot be 
condoned and I suppose that your honour will kindly see your way to allow this 
motion. We cannot persuade the Government in any other way. Stoppage of 
passenger traffic OIl this section has caused zonsiderable inconyenience to the 
travelling public and therefore I submit that the only way in which this matter, 
which is a definite matter of urgent public importance, can immediately come 
before this House is through an adjournment motion, which should be admitted. 

The Honourable Sir Edward BenU1aU: May I suggest that while this is a 
matter of considerable local importance to the people concerned, it is not a 
matter which is of such vital interest that the ordinary business of the House-
today the consideration of the food situation in India-should be adjourned for 
di;;cussing this ml1tter. The question of time tables and the running of trains 
is one for Local Advisory Committees of Railways, on which a representative 
of this House sits. The position is that there is only a certain amount of 
coaching stock available and it was thought to be in the general public interest, 
that that stock should be run on the Bina-Kotah Section rather than on the 
Badnera-Amraoti section. The matter is, therefore, of local importance and 
if coaching stoclt were to be taken away from the Bina-Kotah section and run 
on the Badnera-Amraoti section, then those interested in the Bina-Kota section 
would be equally entitled to move an adjournment motion'. I suggest, therefore, 
that this is not n matter of sufficient public importance to adjourn the urgent 
business of this House. It is a matter for the Local Advisory Committee. 

Further, I may add that I have offered to discuss this matter with the 
Honourable Member, and if th.e public interest requires it, we will restore the 
traffic"as soon aR the coaches are available. 

Mr. P. B. Gole: May I point out that there is no Member of this House on 
the Local Ad"iRory Committee at all. 

Mr. Preaident: The Hon6urable the Leader of the House, I understand, iii 
prepared'to discusR the question with the Honourable Member. It is a question 
of importanoe and urgency. After having heard all that the Honourable 
M;ember has b) say and with the best of my sympathies for the inconvenience 
caused to the travelling public, I regret I cannot give my consent to this motion. 

111'. President: I do not think I need read fully everyone of the other 
motions. Nos. 28 I1nd 29 refer to the Bretton \Voods matter which has been 
already Cli"cussed. So they do not stand. 

lx.W1'\OX 1"(' DI,LETION OF flECTIONR 111 TO 121 OF OOVERN"MF.Wt I)' INDIA ACT 

Mr. PresIdent: The next adjournment motion, No. 30, is about "the failure 
of Government to make any progress in regard t.o the deletion from the Govern-
ment of India Aet of Sections 111 to 121 (both inclusive) inspite of the over· 
whelming opinion in all sections of the population of India 6S expressed in the-
Assembly resolution on this..subject passed by the House on 4th April, 1945". 

Mr. llanu Subedar (Indian Merchants' Chamber and Bureau: Indian Com-
JIlerce): Whose notice is that? 
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Xr. President: Pandit Balkrishna Sharma's:" A similar motion was ruled' 

out by the Chairman. So this is ruled out of order. 
The next motion is the 88me one as I have just read out. That is also ruled 

oat. 
Mr. llaDu Subedar: There is one which I have subsequently given notice of. 

It seekf' to censure the Government of India for their failure to give requisite 
information to this Hou"e. If it is undl'r the same terms that you are ruling 
out this, it is all right. 

Mr. President: When was it given by the Honourable Member? On what 
date? Thi" is a motion by Sjt. Seth Damodar Swroop. 

ILL-TREATMENT OF 1. N. A. MEN TN BAHADURGARH CAMP 

Mr. President: 'llle next motion (No. 32) is in the name of Diwan Cbaman 
Lall. He wishes to adjourn the business of t.he House to discuss a definite 
matter of urgent public importance, namely: "the brutal treat.ment meted out 
to I. N. A. personnel detained in the Bahadurgarh Camp". 

Mr. P. Ila8oD. (Government of India: Nominated Officinl): There is no objec-
tion. In fact I should be very glad indeed to lay the facts before the House. 

Mr. President: So this motion will come up for discussioR before the House 
at 4 o'clock. ' 

. 
F,LECTION" OF MEM/BERS TO COMMITTEE RE BRETTON WOODS 

CONFERENCE AGREEMENTS 
The Honourable Sir Archibald Rowlands (Finance Member): Sir, I move: 
"That. this AuemblY' do proceed to elect. in 8uch manner as may be approved by the 

Hono.urablc the re dent~ n l members to serve on thl' Committee referred to in the motion 
relating 'to the Bretton woods Conference adoptcd by thiB House on Tu.esday, the 29th 
January, 1946." ' 

Mr. President: I do not think anything need be said of this. This is consE'-
qnential to the resolution passed by the House only yesterday. The question is: 

"That this Aasembly do proceed to elect, in IUch manner as may be approved b1, the 
Honourable the Pr8lident, nine ~er  to serve on the 'Committee referred to in the mot.ion 
relating 'to the Bretton Woods Conference adopted by this ROU8P. ou Tuesdav. the t~ 
January, 1946." - . 

f The motion was ndopted . 
. ¥' 

t 

INDIAN MINES (AMENDMENT) BILL 
The lIoI1ourable Dr. B. R. Ambedkar (Labour Member): Sir, I move for 

leu ve to introduce u Bill further to amend the Indian Mines Act, 1923. 

Mr. President: The question is: 
"That leave be granted to introduce a Bill fUl'ther to amend the Indian Minee Art. 1923." 
The motion WilE; adopted. , 
The Honourable Dr. B. R. Ambecikar: Sir, I introduee· the Bill. 

MOTION RE FOOD SIl'UA'rJON 

lIr. B. R. Sea (Government of India: Nominateil Official): Sir, I move: 
"That the food situation in India be taken into consideration." 
In a debate of this ldnd it is the pracj,ice for the spoke man of Govern-

ment to plllce before the House the general framework of the policy whioh 
Government have adopted, the progress that has been made in implementing 
that policy, a review of the general crop position in the country, and lastly 
the problems with whioh thtl country is likely to be faced in the coming year 
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Imd the pr~po al  t ~t Government lllay have in dealing with t.hem. In doing 
110, the oOJect has btlen t,o place before the House a picture of the situation 
~  a whole so that. .the House, III debatmg upon it, way help LTovernment. 
With crltlCal suggeliLlOns. 1 propose to foHow tnat practice on this occasion. 
If in mukmg a survey of the worlung of Uovernment po!icj' uuring the last IS 
years 1 ClalO} success for that pohcy m some directiontl, 1 hope the House will 
not misunderstand rue as being selt-satisfied or complacent. l'he situation that. 
you are facing in this country in this year is going to be very difficult and 
it is all. the more necessary therefore that the House tlhould know exactly what 
policy Uovernluent artl fol!owing und with what results. 

The House is aware in what circuIntltllnces thtl 1<'00<1 Department was estab-
lished in December 1 ~. The House is a ~o aware of the sequonce of events 
which led up to the Bengal :Farnine of 1943. I do not propose in this debate 
to recapitulate those circumstances. In 1943 Government set up a committee 
which was later called the Policy Committee to analyse the events and to 
suggest for the guidance of Government a policy which Government should 
adopt. This committee within a few months submitted a report which has 
since then been adopted as a Hlue Print by the :Food Department. This Blue 
Print was subjected to an examination by the Famine Enquiry Commission. 
who were appointed in 1944 to go into the causes of the Bengal famine, into 
the food shortage of India and to suggest measures which Government should 
take to avoid such calamities in future. That committee also approved gene-
rally the suggestions which the Policy COlllmittee had mnde and which the 
Government of India had adopted. 

The four main heads of policy which the Government of India have adopted 
on the basis of the recommendations of the Food Policy Committee are Basic 
Plan, Procurement, Rationing and Prices. The essence of the Basic Plan is 
that the general deficiency in the country should be shared by surplus and 
deficit provinces alike. For the Basic Plan we have laid dowIl fl formula by 
the application of which such distribution of the food resources of the country 
could be made. We have administered this Basic Plan for the last three years 
and we find that the main weakness in our position at present is the unrelia-
biHty of agricultural statistics in different parts of the country. We have taken 
certain measures to improve agricultural statistics particularly in t.he per a~ 
nentiy settled areas where there is no revenue staff. In Bengal, for instance, 
a random sample survey has been going for the last· two years. The Gov-
ernment of Bengal have also instituted a plot to plot enumeration and the 
results that we have obtaifled are certainlv much more reliable than when the .... 
were when the famine took place in ]948. Similar tel ~ and enC/uines and 
random sample surveys have been done under the auspices of the Imperial 
Council of ~ lt ral Research in different provinces. in several other pr('l-
vinces of India and we hOlle that with these measures we shall have much 
more reliable statisticR in the future. Though the position with re~ard to 
agricultural statisti('s is still more t.han unsatisfactory, hy or n~ of the Basic 
Plan for the last two years we feel we have R much clearer idea of the needs 
of the different provinces and States than before. • 

The success of a Basic Plan must .;iepend on adequate procurement. The 
problem of procurement is one which is much bigger than mere abstraction on 
grains for export under the Basic Plan. Though a few provinces have surpluses 
of all kinds of major foodgrains, in other cases a province may be surplus in 
one food grain and deficit in all others, or deficit ;n one and surplus in all 
others. Again, a province, though it may ~ self-su.fficient on ala~ e  o~e .of 
its districts may he rplUl~ and others agam defiCit so that the mter-dlstnct 
procurement may be of the utmost importance to that province. The essence 
of the problem is thus not moving of supplies from a surplus province to a 
deficit province but of a r n~ from the cultivator the maximum amount to 
be ohtained from every part of India. In the last two years the most out-
standing feature in the matter of procurement has been a steady and progres-
sive development of Government monopoly both in British India and in the 
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Indian States. Particularly in the deficit provinces a.nd States like Bombay. 
Travancore, Cochin, Mysore, and since last year in Madras, the development 
hus been most striking. 'fhe monopoly schemes vary from a complete mono-
poly 8.S in Malabar, where the entire surplus from each holding after deduction. 
of seed and consumption requirements of the cultivator and his family is taken 
over by Government, to a semi-monopoly as in Orissa, where no attempt is 
made to asses individual surpluses and private trade is allowed. up to small 
quantities in each transaction. In some Provinces and States, the attempt t·o 
procure the producer's surplus has taken the shape of a levy. It must be clear 
that if shortage of foodgrains in this country is to be distributed on an All-
India basis, the system of procurement which should give the most complete 
results would be the system which takes over the entire surplus of the producer-
from as near the threshing floor as possible, so that the entire surplus could 
be distributed to deficit areas. The Government of India have, therefore. 
encouraged this development towards monopoly purchase and, as I shall pre-
sently exp!ain, this system of procurement has now acquired added signifiC'ance 
in the conditions which we shaH have to face this year in this country. 

The House will no doubt like to have a clear statement from Government 
on the question to what extent the results of the "Grow More Food Campaign" 
have.. kept pace with the increasing needs of the country, and whether the claims. 
made by the Government of India in the Agricultural Department under the 
"Grow More Food Campaign" can be justified by actual results. The ques-
tion is important and I shou!d like to take the House over some essential 
figures. During ]943-44 and 1944-45. the rice a rea~e  as published on the 
authority of the Government, has shown an increase of 7 million acres over the 
five year average, and rice production, an increase of 5'8 million and 2'9 
million tons respectively. The rice surpluseR declared to the Food Department 
under the Basic Plan, however, have shown an increase of only 3 lakh tons 
over the pre-war interns I surpluses known to have been available for inter-
provincial distribution. The main claim under the "Grow More Food Cam-
paign " has been the swit.ch over from C8l:1h crops like cotton to food crops like-
millets. While the reported inereaee .in the All-India millets acresJ!e has been 
of the order of 7 million in 1942-48, 5·8 million in 1948-44 and· 1944-4'/) ann 
of the reported increase in production over the nve year average about l·ol 
million tons, 1',2 million funs and 100,000 tons in the three years respectively. 
the surpluses made available to the Food Department for distribution under-
iihe Basic Pllm have gone up only frOm Ii lakh tons to about 8 lakh tons. 
In the case of wheat, thoullh several provinces and States have reported an 
n re ~e in "TeB and production. the surpluses declared to the Food Department 

have decreased from year to year. 
On these figures, one's first reaction would be that the claims made under 

the .. Grow More Food Campaign .. are unsustainable. The discrepancy r 
however, is capable of a logical explanation. The factors which explain the 
discrepancy are these: 

(1) Agricultural production in India is a gamble in rains. Only 25 per cent. 
of the area is irrigated and even a substantial increase in acreage can be-
offset by the failul'e of rains at the time needed. In 1942 we had a bumper 
wheat crop. in ]943 a bumper rice crop. But the crops in 1944-45 were in 
many areas below normal. The reported increase in acreage in 1944-45 was 
5'8 mmions while the reported yield showed an hwrease of only one hundred 
thousand t~n . This was very largely due to adverse climatic cOllllitions in 
the famine tracts of Bombay, the Ceded Districts in Madras and Mysore. 

Out of the total crop production. about 60 pez: cent. is retained by the pro-
ducers themselves for consumption, seeds, wages in kind, etc. This ratio of 
retention and sale is fllastic depending upon the pr e~ of foodg'1'ains and the 
mea.ns of producers. In pre-war times. owing to low prices of food grains the 
producer had had to place alarJ!'er proportion of hill produce in the market to 
get the cash he needed for meeting his ohli"atory a~e  such as reniiq and 
taxes and for buying essential consumer goods, such as cloth, oil, etc. During 
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the war, ;priees of agricultural produce have gone up 3 to 4 times and the 
producer can now meet his obhgatory charges by seHing a smaller proportion 
of his. crop. 'l'he steady tendency during the last three years has therefore 
bee.n for the prod ~r to consume o~e himself, thus reducing the surplus 
whIch would otherwlse have ueen avaIlable for marketing. While this is no 
..doubt a very desirable development, the fact has to be recognised that this has 
prevented the increase in food production from being reflected in the surpluses 
made NVililable to the :Food Department to meet the requirements of deficit 

.areas. 
The population in India is increasing at the rate of 5 mjllions a year. 'l'he 

net increase in consumption demand due to this factor alone is about 500,000 
tons a year. The danger of an increase in population at this rapid rate with-
out a c6rresponding Increase in food production must be obvious and measures 
'to deal with a problem of this magnitude must be on a long temTI basis. 

One of the basic principles of our food adlllinilitration p~l e '  as I have 
,Mid, has been price control. I need hardly explain why. If p~ e  are high, 
there will be a section of people in India who will go short of food. There 
may be what can be called "a sectional famine", us happened in 1943, owing 
to high prices even where there is no actual shortage of supplies. With, the 
-end of the war, the position in this respect must fUrther deteriorate. Curtail-
:ment of war expenditure in the country will mean less income to a large 
labouring population who had been employed in war works and also lead to 
'unemployment among the middle classes though efforts are' being made tn 
'make the switch-over from war to peace conditions as smooth as possible. In 
the matter of price control the firm policy of the Government of India. has 

'been the institution of statutory price control for all major food-grains. We 
have accordingly been directing our efforts to bring Provincial and Regional 
prices of foodgrains into parity with each other with a view to eliminate the 
-wider local variations and eventually to establish an integrated parity in price 
('ontrol on an all-India basis: prices being fixed for the respective crop season 
-ensuring a fair return to the cultivator. " 

Prof. H. G. ~ga (Guntur cum NeUore: Non-Muhammadan Rural): Ohl 
1 see,- ;you have got 1 ~' ' . 

JIr. B. B.. Sen: In 1944, statutory price control was instituted for wheat . 
. gram, barley, bajra, jowar and maize. The statutory maximum price of wheat 
is now Rs. 9-8-0 per mauna in t.he primary assembling markets in the Punjab 
.and Re. 10-4-0 in the United Provinces. In o,ther wheat producing provinces 
:differentials based on these figures have been allowed. The prir.es of haira. and 
jowar have recently been reduced to Rs. 7-4-0 and Rs. 6-12-0 per maund res-
ipectively. In order to, protect the producers against an uneconomic fall in 
'prices, Government have given an undertaking to purchase all whElat offered 
:at Rs. 7-8-0 and bajra at Rs. 5-12-0 and jowar Re. 5-4-0 per maund. 

Prof_ 5_ G. B.anga: Is it being implemented anywhere? 
lIr. B. B.. Sen: No occasion has arisen to implement this minimum guar-

antee: the prices are sti!l higher than the minimum. As regards rice, an all-
India statutory price was not fixed, partly because of the absence of a homo-
geneous market and partly because of the lar~e variations from province to 
provinee. 'rhe Provincial Governments themselves imposed statutory maximum 
'prices for rice, and durin'" the last t.wo years have st,eadil.y brought them 
·down. In Bengal, the fi:ed GovernmElnt buying prices in the surplus dis'tricts 
now are Rs. 9-8-0 to Rs. 11-4-0; in Assam, Bihar, Orissa and Sind it is 
Ra. 11-10-0, Rs. 9 to Rs. 10, and Rs. 7-2-0 to Rs. 7-12-0 respectively. Rice 
'prices in Madras have been generally kept below RR. 10 per a~nd  whPe the 
~tat tor  maximum which' was fixed at Re. 13-8-0 per maund 111 U. P. and 
'in the Punjab has now been brought down to Re. 13-6-0 in the ~. P. and 
Re. 12-4 in the Punjab. Viewed against the background of prIce levels 
Teadhed in certain parts of India in 194!l. the lro~e e ~ade in the control of 
priges, in accordance with the policy adopted by the Government of India. in 
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spite of the shortage in the country, must be resarded as satisfactory. A Price 
Advisory Committee, consisting of experts. are constantly bringing the level of 
prices in different foodgrains under review. A committee has also been set up. 
to suggest the machinery and organisation necessary to stabilise agricultural 
prices under conditions of control or without control. 

Not the least important factor in our co-ordinated food plan has been the 
introduction of food rationing in all large cities and towns in" India and also 
in rural areas where conditions of scarcity necessitated a controlled distribu-
tion of available supplies. 1'he progress in this respect has been considerable. 
'The total popUlation now under ration, whether full or part a~  has come to over 
53 millions, distributed over 556 tOWDS, of which 90 are with a population of 
one lakh or over, and also throughout rural areas in certain districts such as 
Malabar. The largest llumber of tOWllS rationed is 125 ill Bombay, 94 in 
Madras and 42 in U. P. The province with the largest popu!ation under 
rationing is Madras-1O·3 millions; then comes Bombay with 7·5 millions. and 
Travancore 6'3 millions. Calcutta is the largest city under rationing-with a 
population e,xceeding 4 millions; whilst Beuga! province has a food control 
organisation covering 12 millions. In the Bombay Presidenc/. however, the 
entire population of nOll-producers or inadequate producers are supplied by 
Government on a rationed scale through Governmen"t depots. In the Madras 
Presidency, there are several districts which are covered by what is called 
"informal" rationing, which is practically the same as formal rationing: only 
it is not backed by statutory rules or regulations . . . . 

Prof. If. G. Ranga: In how many districts? 
Mr. B. R. Sen: So far as I know it is in 5 districts. The reason why I 

give these details is to show that unlike in 1948 we have now in India a 
rationed system of distribution of supplies over a wide area both urban and 
rural and over a large part of the population. In fact, the population nOW 
oovered by rationing in India exceeds the total popula.tion of Great Britain. 
This established system of controlled distribution which is capable of fairly rapid 
extension must be an inval1lable instrument in controlling food situation in 
India, should the distribution of available supplies owing to adverse seasonar 
factors demand more extenSIve Governmental control. 

In producing the blue print for food administration in India, the Food-
grains Po!icy Committee recommended the creation of a Central Heserve of 
not less than 500,000 tons of imports, apart from a quantity equal to the 
average net imports of the preceding five years, namely, about 1 million tons 
for current consumption. The Foodgrains Policy Committee considered the 
reserve to be essential to prevent a breakdown in the machinery of procure-
ment, rationing and price policy. The whole matter was subjected to an.. 
examination by the Woodhead Commission in the light of the developments in 
the food administration of the country since the Foodgrains Policy Committee 
submitted their report. The view expressed by the Famine Enquiry Commis-
sion was that such a central reserve was necessary, not 80 much to prevent a 
breakdown of the Olltchinery of the procurement and price policy, as to meet 
an emergency such as may arise owing to failure of crops or failure of pro-
curement at the end of a crop season. They cited the instance of the situa-
tion which had developed at the end of the wheat season in U. P. last year," 
and which was met by the prompt use of the SItltlll reserve which the Centre 
had been able to accumulate at Karachi. They gave the warning that since 
the beginning of the war there had been no serious failure of the monsoons, but 
the danger of 11 poor monsoon, before normal conditions returned, existed. 
If the monsoon failed, the knowledge that the Centre had a reserve must 
prove of great value in preventing breakdown lind maintaining public morale. 
The authority responsible for the ullocation of wheat surpluses is the combined" 
Food Roard in Washington and on that board we are entirely depenrlent, for 
imports. The recommendation of the Foodgrains Committee for imports to 
build up a Central Reserve and for imports for current consumption -to the 
extent indicated has all along been strongly pressed before the Combined Food 
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Board by His Majesty's Government. While the war lasted, the difficulty of 
the shipping position due primarily to the necessity for carrying on a global 
war on two widely separated fronts, did not permit sufficiently large quantities 
to be shipped. The imports actually received have been as follows: 

October to December 1943-197, 700 tons 
January to December 1944-653,500 tons 
January to December 1945-840,300 tons 
Up to 21st Januarv 1946- 62,700 tons. 

With these imports at no time have the Government of India been able to 
·accumulate more than 50,000 to 100,000 tons as central reserve. 

It will thus be seen that we have been living from hand to mouth over the 
whole of the last three years: cm the one hand. owing to factors I have already 
,explained, domestic procurement has declined in relation to the increasing 
Teqnirements; on the other hand, imports have fallen Rhort of our requirement,: 
,even for current consumption. The whole system of India's food economy ha,: 
·therefore remained exposed to the danger of a failure of harvest in India all 
the time-a weaknesi:; which before the fall of Burma had been covered b:v 
unlimited imports from Burma, and what is more, by an expectation of 
unlimited imports which had kept prices under control and had acted as n 
-steadying influence on the morale of the population. The first signs of such 
,danger came i.11 August-September last when t,he south-west monsoon was 
delayed in Bengal and other parts of north-east India. We brought these 
danger signs to the notice of His Majesty's Government and asked them to 
arrange imports of at least one million tons of rice and halr a million tons of 
wheat in 1946. In October there was .fairly satisfactory rainfall in Bengal, 
:which improved crop prospects in that area to an appreciab1e extent. This 
improvement in Bengal was, however, more than offset by a failure of the 
south-west monsoon in the southern districts of Bombay and a devastating 
eyclone in the Godavari-Kistna delta on the 17th-18th October. These deve-
lopments were brought to the notice of His Majesty's Government as soon 
as detailed reports were available. Our demand for imports ren1ained at the 
figure already given to H. M. G. In December, however, reports came of a 
failure of the north-east monsoon in Madras and Mysore. Reports of failure 
of crops were also received from the Deccan States and Western India States. 
I paid a visit to these areas in the third week of December to get a c1oser 
-appreciation of the situation. It became clear that both the rice and millets 
crops would fail over extensive areas in Madras and Mysore unless there were 
adequate showers before the end of December and in January. A fresh assess-
ment of the situation was forwarded to His Majesty's Government and the 
m·gent importance of pressing before the Combined Food Board, the necessity 
of adequate imports to stabilise the situation was again stressed. Since my 
visit to that area, there has been practically no rain, and crops which, during 

the time of mv visit, looked green and flourishing, have dried up over 
12 NooN large tracts of "the country. Side by side with this failure of the North-
East monsoon in Southern India, there ha,; been a failure of winter rains up 
till now in U. P. and North Western India. 

Shri Sri Prakasa (Benares and Gorakhpur Divisions: Non-Muhammadan 
R.ural); Anything to do with the visit? 

Mr. B. -R. Sen: Unless we have rain in this area within the next few days, 
crops in unirrigated places will largely fail. This year, therefore. we have had 
a devastating cyclone, a failure of the North-East monsoon in Southern India 
and now the threat of a failure of winter rains in' U. P. and North Western 
tndia. It need hardly be pointed out that the cumulative effect of a11 these 
factors must be serious on the food situation in India. On the assessment of 
the situation in December we hail tboui:;ht it necessary to send the permanent 
.Food Secretary, Sir Robert Hutchin~, to Wash_ington to help the ~riti~h 
Food Mission to place our case before the Combmed Food Board. His d1s-
,cussions are yet incomplete but from the indications he has given, it is not 
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likely that in the present global· shortage in foodgraius, with even the greatest 
sympathy and appreciation of our difficulties, we are likely to get even the 
minimum quantities we need. Since his deputation, owing to continued 
drought, the situation has further deteriorated as I have explained. We are 
now cousi<lering, iu consultatiou with His Mujests 's Government, in the light 
of the latest crop position, the further steps we must take to persuade the 
Combined Food Board to re-open and reconsider the whole case of allocations 
for 1946, irrespective of any allocations and priorities they may have already 
decided upon. 

The question on ,vhich the House will no doubt wish to be informed is that 
if we are to depend largely on our own disciP,line and resources, what measures 
we propose to adopt to stabilise the food position in the country in the coming 
months. The following are some of the measures we contemplate. 

Firstly, we must mobilise the internal resources of the country m~ch more 
completely than we have done in the past. This, from our experience of the 
last two years, we think, can only be done by the introduction and extension 
of some form of n;1onopoly procurement. The Provinces in which there is 
scope for improvement in the system of procurement are, in our view, Punjab, 
.Sind, U. P. and Bihar. 

"\Ve have therefore called upon these provinces immediately to go in for 
monopoly or semi-monopoly types of procurement that will, without depriving 
the producers of their legitimate rations, enable theI'n to procure much larger 
quantities of foodgrains than they have been able to do so far. There is agree-
ment on the introductfon of a levy on the bigger producers which would give 
Government control over substantial quantity of the produce. • 

Prof. N. G. Ranga: And spread the fami_ne all over? 
Mr. B. R. Sen: .For the improved procurement to be successful, it is neces-

sary that it shou~d commence at the beginning of the crop year, and l am 
confident that by the coming April or May, when the rabi crop will come t, 
be harvested, an effective procurement system more suited to the present 
emergency will be in operation in all these provinces. lt is hardly necessary 
to point out that local variations due to differing local conditions must be allow-
ed for in the details of procurement, but the result must be the same every-
·whtre, viz., maximum procurement of foodgrains consistently with the interests 
of producers. 

Secondly, if there is to be a shortage, the shortage must be distributed 
among the population as evenly as possible. This can best be done by exten-
sion of rationing particularly in the deficit provinces, to the fullest extent 
possib!e, and by revision of ration scales to the extent necessary. The areas 
which are affected most this year are areas where rationing has established itself 
not only in urban but also in rural areas. The Provincial Governments concern-
ed can therefore be trusted to make an effective use of rationing organisation 
in dealing with the situation. As to revision of ration scales, this, on principle. 
should be on an· all-India basis. The matter is now under examination with 
the Provincial Governments who have already been warned to take all preli-
minary steps so that any reduction in the scales of ration which may be 
decided upon, may be given effect to without delay. 

Thirdlv the Government of India are determined to maintain their policy 
of price co~trol. To do that in a year of scarcity will be difficult and mea~ures 
such as requisitioning of stocks from traders and producers where there 1s no 
Government monopoly as yet may be necessary. 

I have now placed the whole case before the Rouse.. _I h~ve ~one s.o 
deliberatelv and with a purpose. In no country food adm1mstrat10n, m condi-
tions of shortage, can be a success without th~ _full co-operation ?£ the people. 
In India. with a µopulation of nearly 400 m1lhons, largely agrwu1tural. who 
react quicklv to any sign of failure of rains, this is particularlv so. We feel that 
the time has come when we must take the leaders of the people into our 
confidence. . . 

An Honourable :Member: This has occurred to you only now! 
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III. ·lI ••• Sen: We feel that the leaders of the people must know, 80 that 

in the difficult months ahead they also can play their part, in the interests of 
our own people, in keeping the food administration of the country on an even 
keel. , -

All Jlonour&ble Kember: Let the whole Government resign. 
Mr. J[anu Su.bedar (Indian Merchants' Chamber and Bureau: Indian Com-

merce): Having regard to the many statistics which I found it difficult to take 
down, may I suggest that, 8S on the last occasion when the food. debate took 
place, a copy of the speech may be circulated,? 

Kr. Presid.eD.t: This suggestion is made in the interests of the de ~te. I 
trust that the Government will do what they think best. 

Motion moved: 
"That the food situation in India be taken into consideration." 
There ore some amendments to this and I would call upon the movers of the 

amendments to formally move their umendments. 
Pandit Oovtnd JIa1aviy& (Allahabad and Jhansi Divisions: Non-Muham-

madan Rural): I sent a slip to the Honourable the Food Member yesterday 
requesting him to supply us with information on a few points in the opening 
speech that is going to be made today. When are they ljkely to give that infor-
mation? 

Kr. B. lI.. Sen: I have collected the figures. I shall be glad to hand Over 
the papers to the Honourable Member. He has asked for prices in different 
parts of India. The statement runs into three or four pages. I do not think the 
House will be. interested . . . . . 

• Seth OoviDd Daa (Centz-al Provinces Hindi Divisions: Non-Muhammadan): 
The House is interested and I would suggest it be circulated. 

Mr. President: I take it that the Honourable Member-in-charge will have 
this circulated. 

·Kr. B. lI.. Sen: Yes. 
Dr. Sir Zia Uddin AhmAd (United Provinces Southern Divisions: Muham-

madan Rural): Sir, I move: 
"That for the original motion the following be substituted : 
'That the Food Department be aboli.hed'." 
Ilr. President: Amendment moved: 

.- "That for the original motion the ollo n~ be substituted : 
'That the Food Department be abolished'.' 
Ilr. J[. AnanthaBaY8A&Dl Ayyqar (Madras Ceded Districts and Chittoor: 

Non-Muhammadan Rural): Is this amendment in order? It is not in order all 
all. The motion is about Food situation. 

Kr. President: I suppose he means the Food Department of the Government 
of India, so far as the Food. Administration is concerned-not the domestic Food 
Department. . 

Ilr .•. lI.. J[uanl (Bombay City: Non-Muhammadan Urban): Sir, I move: 
"That at the end of the motion the following be added, namely: 
'and having oonsidered 'the same. this Assembly expresses its dissatisfaction at the failure 

of the Government of India to import adequate supplies of foodgra.ins for building up a 
r.ellerv" and meeting the needs of deficit areas and records its I1;rave apprp-hension that, 
unless substantial imports are immediately made available. a situation will arise, particularly 
in the Bouthern and Western' parts of the country, in which the existing. ration, which is 
already inadequate, will be endangered and large sections of the people will face atarvation'." 

Ilr. Preatdent: Amendment moved: 
"Tha.t at the end of thf' motion the following he added. nl1m"ly : 
'and having considered 'the same. this Assembly expresses its dissatisfaction at, the failure 

of the o err ne~t of India to import adequate supplies of food grains for buiIdinl!; up a 
reserve a.nd ~ett~g the needs of deficit areas and records its grave a.pprehension that, 
?JIless substantIal Importe are immediately made available, a situation will arise) particularl,. 
In the ~o t ern and .Western parts of the country,' in which the. existing ration, which IS 
already Inadequate, WIll be endangered and large sections of 'the people will face tar a~ on'.  



)lO'l'ION re FOOD SITUATION 
. V· tam Non-Muhammadan 8rt B. BarlflD&D1Ww (Ganjam cum lzagapa : 

Rural): Sir, I move: M M R llaani bet.ween the worda 'deficit. .r ... • 
"That in the amendment p.ropoted .by r. ~d' ' 

and 'and records' the Oll~ 1 g .be 1JUIert.sd, od y. f foodgrainl 10 .. to encourage them. 
'and to Msure remunet;a.tlve prices for t ~ p~ u'd:1 e:den't on import.'." 

! to produce more foodgrroma and make India II P 
~. Mr President: Amendment to the amendment moved: .. 
. • M M R M ni between the words 'defied, arels 

"That in the amendment p~po ed ~  r. . ~l ~ a , 
and 'and records' the oll~ l g. be re~~d  ~d e ' of foodgraina 80 as to encourage them 

'and to assure remunerative prices or ~ pr d de 't 'mportB' " 
to produce more foodgraill8 and make India. leIS ep~n n on I . . 

Mr. O. P. Lawson (Bengal: European): 811', I move. 
"That at the end of the original ~t on t.he followinS be i dded, n~el Un t.ed NatiOlla 
'and having O t.dere~ ;:e ~e n~~  ': :~~ g :~ 1~  r~e:ant : 1 of foodgraw. 

.liurgsIU8 ...... 1U to gran assla nC6. h' h d' 1943' t, will prevent a repet.ition of the dlsastera w Ie occurre In . 
Kr. President: Amendment moved: 
"That at the end of the original motion the follow inS be added, namelyU: 'ted N t: 
'and havin coll8idered t.he same this As.emb,ly: ~l o ll urges t~e. D1 arl~ 

''lilJII'llllnisat.l()n ~ grant assistance 'to india by ~Jt1ng aValJabJ.e such .1?ant.ltles of foodgralDJ 
will prevent a repetition of the disa.aters which cw.curred In 1943. . . 
Lt.-Col. Dr. J. O. Ohatterjee (Nominated Non-Official): O~ a pomt of ~. 

tion, Sir. If the Honourable D!. ~ r Zia Uddin Ahmad s amendment .18 
_1'"A·nt;I"n or discussed, is there any pomt m the other amendments? There will 

. no Food Department left to deal with them. So. do you propose to take ~ ' 
. Zia Uddin Ahmad's amendment first? If that is accepted, then nobody WIn 
left to deal with the other amendments .. 
IIr. r. ~ent: That stage will come when I put the motion to the House 
their vote. At present all these amendments are before the House and theT 
all open to discussion. 
Lt.-Ool. Dr. J. O. OhatterJee: I merely wanted to ask as to which amend-

you are going to put first. pro Sir Zia Uddin Ahmad's amendment is 
sweeping. 

Mr. Presldent: I do not want to commit myself at this stage to anything. 
will see to it later. 

Dr. Sir 'ita 'Uddin Abmad:Sir, my friend Lt.-Col. Chatterjee was very 
,,,, .. ,J.,LOJ.,L,,.· . I o l~ like to follow the debate and the final reply of the 
.ull'JUIGUJLO Member and then I will decide whether I should press my amend-

to a division. So, there is no question of the abolition of the Department 
the present moment. 
I will now put my arguments before the House. We discussed the question 

food in 1944 and also in 1945. The Members present pressed their viewpoints, 
the condition of food is different in different localities and naturally 'the 

had a different story to tell. There could not be a unanimous policy when 
situations were laid before the House. The Honourab1e the Food 
took advantage of this position and he made no improvement whatso-

. The position in 1945 was worse than what it was in 1944 and the position 
1946 is worse than what it was in 1945. Therefore, the position is getting 

year after year and no step has been taken by the Food Department f.o 
it. I am rather in a position of embarrassment as to how to begin and 
my arguments. I am in the same position as the camel, aboufi wbUlh it 

"U nt Te unt ten kon Ie kal aidhi.'· 
An B'oD01U'able Kember: Please translate iti. 
Dr. Sir Zia 'UddJn Ahmad: It means that the camel does not know whicli 

most elegant part of his body. 
of all. I wish to take up the ques·tion of the administration by means of 

Defence of India Rules. I know that I was a party in voting a two-Rection 
SODl.f\ y,."rs ago, but we never considered at that time that it would give riae 

• 
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to a very big Code, bigger and more import;ant than over other enactments, by 
which the country is now being governed. The position is the same as ~a1  of 
Adam and Eve. The two clauses of the Billlike-Adam and Eve, gave birth to a 
Dumber of persons who instead of praying God invent.tomic bombs and use aU 
poisonous gases to kill humanity. The same is the case ~t  the Defence of India 
Rules. We never CODsiclereci that these two Bills will produce luch a large 
number of ordinances and rules which were never anticipated. These Defence 
of India Rules have now become so important that, like Parliament, one can sal 
that these Rules can do anything except to make a man a woman and woman It 
man. I think the position is still worse. The position of Parliament could be 
.criticised, but the action taken under the Defence of India Rules could not be 
.criticised by the public or the press. They have a luper-parliamentary position. 

My first ebjection is that the distribution of food is not regulated by ih • 
. ordinary rules of law or common sense, but is regulated under the Defence of 
India Rules. So, if there is a corruption anywhere---and we know there is a 
.corruption; you take the vote of this House and I am sure cent. pel' cent. elected 
Members will vote that there is corruption in the Food Department snd to " 
level wIDcll never existed in the GOTernment of India before-there is no remedy 
open to the public. This thing ought not to have been administered Ullder the 
Otivei'ilmetit of Ibdia Rules. So, the people ha\te to a~e cortuption, and mis-
a .Ul~t t and our mouths are shut. We must be able to. have some sar in 

.ate matter, eSpeeiaUy when the question 01 food is concerned. '!'his is my Bra, 
"eol\,. . , 

I said on the floor of the House before that there were four enemies of honea. 
trade, which vitiate its position and Government discarded trade channel for 
thE! distribution of food ....... their monopoly, their combine, their hoarding and their 
,mliteel'ing. In order to ovatcome these difliculties they followed the Defence 
of India Rules for the distribution of food and from our experience we sal' that; 
this method 888 proved to be woree than tbe metihod adopted b:t the o~Jnar  
trade eDaimel. 

Now, I start with the assumption t,hat it is the duty of the Government to 
prevtde food. for aU. I baTe got OEIMU8 ~re  before me. Acct>rding 'lio the 
printed reports, the population of India is 389 millions. The total quantity of 
food includin& rice, jowar, bajra, ete., now available is about 66·8 tnmioni and 
thi's works out to about 121 oz., or 6t ohattaks pe, oapitA per day. This is the 
&ntire tood that is available. The Honourable Member who moved the Motion 
did not give us figures for the other countries in the wGrld. If he had g ~ 
figures for the world, then we would have been in a position to determme how 
far we have got any chance to get more food from foreign countries. Now, Sir, 
I think it is the first and prima.ry duty of any Government to procure more food 
Iq that this 121 oz., or 6i ehattaks per day per head could be subs-
tantiaUy increased. This can be done in two ways. You approach the 
Intem/ltional Organisaiion and that was one of my arguments for supporting the 
Bretton Woods Agreement, namely that we can approach them and get more 
food from some other countries for OUf bare existence. The other alternative 
Is you grow more food O~ our existing land by improved methods of irrigation, 
by pro d n~ artificial manure and so on. The next method is we should bring 
in more land under cultivation. We should remember our populntion is 
inereasing- by 1·4 per cent. accordin<.:{ to the ~re  given hy Dr. S'en. With 
this increase in population every year, we must devise ways and means by 
which more food ean be procured ever,'-' ·,ear. This thing has not been done 
effectivelv bv Government so far awl I do I.ot know what solution can be 
obtained' for getting more food in thiFl country. Af', regards grow more food, 
well, you can get us lands either here in India or from anywhere else. We first 
entered Ceylon and developed CeYlon. then we were externed from Ceylon; 
then we developed' Bumls, Malava South Africa, East Airica and many other 
plaM~ from all of wbich we were extemed and chances of getting more food 

. t? thIS country were cut oft. Now, Sir, we shotild consider that on account of 



IIOtroN t" toO!) ~  lit 
memee of population, some arrlUlgement should be made Nt pe ll~ to 1M u. 
more food or give us some land where we can send our men to oultivate more 
i.ood for us and send the same to this couutry. o ~ such arrangement ought 
to be made. Otherwise the future is very dark. It IS not merely the pr~ le~ 
of today, but it is also the problem of tomorrow. 1 have not ~  faith ~ 
the Government:- They allowed thA people of Bengal ~o die, but ciid not pernut 
them to grow more rice in Assam on account the line system. The sooner 
tlae< Department is abolished, the better it is for the peop~e. I ~ e not go. 
before me any vivid proof of the effective steps they are taking to give us more 
food. Ii h 

My friend Mr. Sen has been alluding us by his four points. I be eve • 
is 8.ri economist. 1 have been complaining for the last three or four years that 
yOti cannot have effective prioe ('ontrol unless you D<l;Dtrol. the .took. ~o  81'8 
ppbting the cart before the horse, if yoti control the pnce wlthoUl controlling the 
S'IJdek. 

Kr. B. It. Sen: Where do you get the stocks? 
Dr. Sir Zia l1dcl1n. .A.luaA4': Then, why do you liStlk of price control? If there 

is no stock to control, it is meaningless to talk of price control. This is the 
fundamental principle, the a, b, t' of economics. If the supply is not lhere, 
how cs.n yoti control the price? People would not like to sell, and little that ie 
available will go under ground and into the black market and it will disturb the 
normal trade channels and not even the Defence of India Rules will be etJective. 

My Honourable friend also talked of ratioDing. 1 understand total rationing, 
but I cannot understand partial rationing. According to the figures which he 
has .. ~ en  only 16 per cent. of lhe population are undet rationing. and 86 per 
Clent! are lWt UDder rationing. I oan tell you from my ezperieDce in Aligarh 
where I liVe. I am allowed only four chattaks or 8 oz. of wheal per day. I 
walk two milea oQtside Aligarb UniverBity grounds, I fiDd the . villagen .,. 
feeding their oattle with wheat. ] am not permitted. bring wheat tJ6) wasted 
in side the Uaivsraitl,y. h Aligarh, , uncier the Defenoe of India Rules. I am 
not allowed to est. more than four chatt&kB a day, not 8T8n the full quota whish 
is .ginu here, but if I oan walk two miles beyond Aligarh, I find there ill 
.a l te~ no rationing at all, and people are feeding their cattle with wheat. 
(Intertuption.) These are facts. Rationing presupposes certain ~ ng  without 
whiolil the system OaDnol be worked. You must have complete control over 
stoch just ae we have complete coutrol over petrol. Petrol rationing can work 
because Government hBve got complete control over the stoCk. Here you 
have got no complete o~trol over the stock and yet you introduce rationiDg. 

Jtrat .... Cl. &up: There is blaek maJiket. 
nt .. Sir Zl& l1dcl1n. Ahmad: Therefore, rationing must be for all, and not for 

a small population. You simply give trouble to those people who have the 
misfortune to reside in tOWllS and those people who are llot residing in tOWDJ 
are free to e ~ as much as they like and use wheat in whatever way they like . 
. They ~re outSide the Defence of India Rules. As far as rationing is conoerned, 
It apphes only to 15 per cent. of the popula.tion who have the misfortlme to 
live in g~at .towns. rr:he. re ~ of the population, 85 per cent., are absolutely 
free. ThIS kmd of ratIon~ng. IS unheard of. I can understand total rationing, 
I can understand no ratlOnmg, but I cannot understand partial rationing 
e~art en~ is there. They must. talk ~nd they must produce files. They ar~ 

tnlklllg ag.alD about control. of prIce. Without controlling stock although the 
'lcheme faIled under the regIme of Dlwan Bahadur Sir Ramaswami Mudaliar. 

The second of his four points is to mobilise internAl resources. I do n06 
lmow how he is going to do it. I have been pressing for the last two years that 
.vou should have compulsor:v purchase of foodgrains. But the Government. 
have alwa.ys refused to adopt my suggestion. The Central Government never 
helped us.. What are they here for? They cannot even procure food which 
already eXISts. What are they going to distribute then? What do they exis' 
for? Is my honourable friend helping the poor people? 

.2 
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Plot. ... Q. BaIlp: He is helping the black marketeers 
Government servants. 

[80m JAN. ~ d 

and' the corrupt 

Sir Mohammad. Yamin Khan (Agra Division: Muhammadan Rural): Note& 
of Re. 500 and above. 

Dr. Sir Zi& Uddin Abmad: My next charge is that this Food Department is 
responsible for very serious mistakes. They are void of common sense. They 
have taken the total quantity of food available in the country and divided it by 
the number of persons living in the country and it comes to 12, oz. Is that 
enough? This is just like the man who was carrying his family across a river. 
Then, he said, what is the depth of the river. It is ten feet. Then he calcula-
ted the height of every person in the cart, and the tetal height of all the persons 
sitting in the cart came to more than 10 ft. which WIl.B the depth of the river. 
He asked the cart to proceed when unfortunately all the people were drowned. 
The man calculated once more and said, how could it happeh, I have calculatea 
properly? As the Urdu proverb says: 

"Hi1d6 in kd ta, gu"bd dubd ~ .  

The Food Department have done the same thing. So many people died in 
the Bengal famine. Their calculations were right but they died unmathemati-
O6lly. " 

Th& BOI1ourable Sir JwaJa Prasad SrivastAva (Food Member): That is what 
the mathematician does, not the Food Department. 

Dr. Sir Zi& Uddin Abmad: That is due to the absence of common sense in 
the use of mathematical knowledge characteristic of Food Department. 
Another example of the absence of. common sense. I ask the Honourable 
Member whether, if we give him only jwar and bajra to eat, he can live on that 
throughout the year. People from time immemorial have been accustomed to 
consume a certain quality of foodgrain. My honourable friend knows that in 
the U.P. we eat rice from the Punjab and . cannot eat Bengal rice. But he 
forces rice from Bengal in U. P. and not Punjab rice, and he sends it to an 
area where they do not eat that particula.r quality. The Food Department 
should know that there are different qualities of rice and people of different 
localities like a particular quality and not the other qualities. But in distribu-
ting it they think tha.t all rice is of the same qua.lity just as all petrol is of the 
same quality. My honourable friend will remember that he sent bajrs. to 
Trav&llcore and the people there did not know how to eat it. So they must 
know the particular quality of grain consumed in a particular locality &Ild ~nd 
it to that place. They themselves, I am SUN, will never be able to manage 
this whatever money they may spend; but if they leave it to the trade channel 
they from their practical experience know what particular quality is consumed 
in a particular locality. This knowledge which is so essential for the proper 
distribution of food, our Food Department does not possess, and they showed 
particular want of common sense in the matter of distribution. They made 
calculations as to the amount of rIce required, but they never considered what 
variety people eat. 

I will now mention what Food Department should do and what it should not 
do. What is really needed is the import of rice and wheat from outside not 
only for immediate use, but for building up a reserve which can also be utilised, 
if necessary, in stabilising prices. Then, I suggest the Statistics Department 
should be maintained and it should, ~ like the Finance and Information 
Departments, be centralised. There should be one Department of S'ta-
tistics with branches for different work. They will keep figures as to the 
quantity of food grown in a certain year in particular localities and provinces,-" 
10 that we csn decide where to send Bny surplus food. This statistical branch 
may be attached to the Agriculture Department and it will serve the same 
purpose as the Food Department. 
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We hand over distribution to the normal trade channels with proper safe-
guards-for which legislation may also be necessary-against oombine, mono-
poly, against hoarding and profiteering. It should be under Home ep~rt ent. 
For this purpose a committee may be appomted. My honourable frlen.dhaa 
been discussing this matter in various committees but they, ?nly consIdered 
Government interests and seldom considered the consumers mterests. There 
were very few consumers who were invited to these del erat on~. I once 
charged Sir Joseph Bhore with not consulting the consumers;  he a~d he was 
himself representing consumers. I said he was a vel)' bad pe l~en o~ a 
consumer. A consumer is not a person to whom money IS of no consIderation 
and who can buy from the black market. A oonsumer is a person who is ~an
cially not in a position to go to the black market and buy food. That IS my 
definition of a good consumer. 
I think we are suffering from two things,-not having sufficient food and not 

having enough clothing. On my ration card, for instance, I was given balf 
a ,4r66: 

An Honourable .ember: Did you wear it? 
1 ~. .. Dr. Sir Zia 'UddID Abmad: No, I am living on my pre-war reserves. Bub 
~ that is the kind of common sense that the Department is showing and it shows 

~
':' ' how hopeless and helpless they are. 

Sir, now that the war is over, I desire that distribution should go to the 
normal trade channel. During the war there was some justification for their i action but now with the end of the war I do not see any reason why this Food 

~ Department should be administere4 under the Defence of India Rules. Only 
'1' we must guard against the abuses of trade. I have just now mentioned. 
... As regards rationing I will say one thing. We take pride on our hospitality. 
. but since rationing came we tell guests we have no food or ask them to bring 
~ their own food. The way in which these cards are distributed is also troublesome t and no cards are given to guests. The public also are not associated in the 
distribution of food; everything IS arranged by officials only. The moment non-

~ officials are brought in and things are arranged through the trade channel we 
will be in a better position as regardp food. So I suggest that now with the end 
of the war the Food Department has no justificat:on for its existence any longer; 
and the Agriculture Department should make arrangements for growing more 
food and collection of statistics. Distribution should be through the trade 
channel. If anybody is monopolising or is hoarding, steps must be taken under 
the provisions of the Criminal Procedure Code, and it ought to be done by the 
Home Department. Purchase from outside should be done by Commerce 

~ Department. 
ti I may tell the House before I sit down that when I was young we used to 
,{ hear a lot about the abuses by the Police, but we forgot them a'l when the Goods 
Department of the Railways started operating. When the Supply Department 
came into existence, we forgot both the Police and the Railways, and thought 
that they were comparlitively honest, but when the Food Department started 
functioning, we forgot the abuses committed by everybody else. This is the 
experience of every elected Member of this House. Abolish it for its corruption 
if not for anything else. 

Kr ...... Ka8&Di: I rise to support the amendment, of which I have given 
notice. This amendment focuses ottention on an aspect which is much more 
material just at present than all the other factors referred to in the statement 
made by the Secretary of the Food Department. 
We have had statements of policy before on the various aspects of the food 

. problem and food administration in this country, and the Mover of the motion 
befor(' the House has given U8 yet one more. There are things in that tat~

ment with which one can agree and others  with which one may quarrel; bub 
whatever we may have to say on that point, the fact remains that nothing \lan 
be done in the next few months with regard to those aspects which will have 
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any bearing on ~e que,uon 8& t9 whether the people qf this country are to ha.ve 
enough food or aN $0 lI~ar e. The one aspect which will have a definite effect. 
on this question will be the e t O~l of imports into :rnaia f:rnJn, abl'Qad . . 

ft. Boaourable SIr lWila Pruad lr1fta\ava: I agree. 
Kr. II. :It. KenDi: . . . . and therefore the amendment, of whioh I have 

given notice, is one which, Sir, I hope all non·official seotions of the House 
will find it possiple to endorse. 

Before I speak on the responsibility of the Government of India ana the 
way in which they have ao ~ted themselves. on this poin.t,. I !"ould like very 
brieflv to give the Houlle S()me ldea of the grl\Vlty of the posltlon In the Souther!\ 
and Western parts of this country. Speaking in the House of Commons on t ~ 
19th of January this year, the Under-Secretary for India, Mr. Henderson, men-
tioned that the ahortage in the South and West was of the following order. He 
said that four-hundred-thousand tons had been destroyed -in Madras ·an.d t ~t 
five-hundred-thousand tons were lost in Bombay and Mysore owing to the 
factor:; which have been referred to by the Mover of the motion. I believe. 
Sir, that these are gross under-estimates and I think the Honourable Membpr 
for Food will agree with that. This morning one finds that the peraon in whose 
hands the administration of the Food Depnrtment rests in the South has himself 
contradicted the figures !liven by the Under Secretary in Parliament. This is 
what Sir S. V. Ramamurthi, who was in Delhi the other day and is presumably 
acquainted with the latest position, says according io· the Statesman of t ~ 
morning: 

"If the present Beale of daily rations, 1 lb. of cereals per head, WB8 to be maintaiDed, 
abont. a million tons of oereals-rice, wheat and millets-had to be imported into the pro-
vince. If Madras was not ahle to obtain this quantity, the scale of rations would have to 
be reduced. But it could not be reduced in the case of agricultural producers, becaUBe 
auch a atep would give Be) incen't.ive to them to grow more food. It the ration in reapeo' 
of lIon·produoen wu cut, thia would produce ecaDomic disturbance and sufferina." 

That, Sir, I am prepared to accept as a correct estimate of the position in 
the province of Madras, and no doubt Honourable Members who will speak after 
me from that Province will underline what I have said. 

So far ss my province of Bombay is ooncerned, there again, I believe, the 
Pl'O.blem is of greater magnitude than is appreciated a.t this stage. Let me at 
the outset say that no blame can poasibly attach in this regard to either tbe 
people or the administration in that province. Bombay province has done ,,11 
it can to harbour and mobilize its own resources and when the Provinoial Rural 
Development Board met the other day in Bombay this was what wsa plaoed 
e o~ it: 

"]i:verythin, baa been done ill Ulat province by way of p~en' and of levy to mobiliM 
the. pro'fiDcW reIIlUrcet. TIle ruul. of the WDl'king 01. the grain purehaaing monopoly Nld 
proqurem,nt leheme in 1944-46 eeaaon ahow that &I compared to t.he previoul "aeon then 
wal a <'Onliderable increue both in the total q1l&l1tity of grain purch.... and in the 
proporuOll of the WtaI. production which had coae iaict ~e hand. of the Govemmen' 
mwkr it. DlODopoly. The a e~al(e peroen~ of t~ 19vy demud realized for the whole 
pt n e~ w¥ 84' '(' in the 1944-45 ~n.  . 

In addition to the grain levy which exists in the provinee., the rationing 
restrictions are much more severe than in any other province, a.nel I reaIUed the 
full force of that when I came up to this city and saw that one could get not 
only whole milk for tea and coffee but even pure cream . . • . . 

JIr. lIanu Subedar: And white bread. 
Kr. K. :It. 1IaIaD1: White bread is Mlother instanoe that has been given, 

and one co.uld go on multiplying these by pcMntmg out that in :Somh&y you ean't 
hay!>. paRtrles made out of wheat flour, and 80 on. The point is that what Born) 
bay is todav facing is purel'v an Ret of nature and :Bombav therefore de8e"e. 
the ( OOpera.~ O  n~ only of ille people of tbia counflry but alao of peoples in 
otlter lanch. .' 
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What is the magtUtude of the problem in Bombay? 1 JlI'C'PGM to place .. tore 
'. this House certain -tentative figures which I understand, to the bea\..-of my 
; knowledge, obtain there, and if I am wrong, no doubt the Honourable Mem.ber 
% for :Food who, I presume, will speak later, will correct me. Bombay reqUIres 
.~ for this year-1946-151 lakhs of tO t~ of oodgra n l~ But 9&. again at that o~r I:'. provincial stocks and suP:elies are only 6i la ~  leavmg us ~t  a gross defiCIt 

.

. of 81 lakhs. I understand, again speaking subJect to correctIOn, that we have 
been assured by the Central Government of port~ to the e te~t of nearly 6 
lakhs, but not quite six lakhs. That will leave us Wlth a Det de~ lt of 21 la ~: 

~ The question arises; what is to happen if this gap of 21 lakhs IS not filled uP/ r I am still hopeful that an expression of opinion by this House an~ by the p~ l  
. generally will make it possible for more imporls to be made available, but It IS 

time, and high time that we face the alternative. because the mover of the 
motion in his speech already gave a' mild hint that we must be prepared. for a 
reduction in ration and Mr. Ramamurthi has also harped on the same thmg. 

; What would this reduction in rations mean? It is very easy to talk of a, 
:~ reduction in ration without realizing the human and social consequences of such t a step. The present ration in Bombay-and I take it the same is the csse in 
;: Madras also-is 1 lb. per head per day for adults. 
:1 An Honourable Kember: It is so only in towns. 
; d l 1Ir. M. R. M&O::.n1: Anyway, I will stick to the ration 111 my province, an 
t other Honourable Member will no doubt inform the Hous\ about the state of 

affairs in other provinces. 
What I am arguing is that, even if it is one full pound per head per day, 

it is a ration which cannot and should not be reduced any further. The very 
fact that this ration of one pound a day is prescribed in the Jail Manual of the 
Pro\'inee and in the Famine Relief Code shows that it is a ration which should 

, only be brought into existence or enforced in extreme emergency or for those 
~ classes of sop-iety which are rightly or wrongly to be punished. If that is so, 
,;: then the whole province of Bombay is today on the ration of a criminal or " 
.~ starying population. And yet the possibility of a. reduction in the ration is being 
~ discussed. 

f'· Dr. Ackroyd, the ~tr t on Expert of the Government of India, haa adopted 
: the position that anything between 2,600 and 2,800 calories of food lU'e necessary 

for b grown-up person, and Mr. Kirby, ane>ther expert of the Government of 
! lndia, has said that one pound of cereals yields on an average only 1,600 calories. 
lj Thus deficit iB left of over 1,000 calories in a man's daily ration. To look at it 

another way: Dl'. Ackroyd's sEecimen balanced diet lays down that a groWJ;l-UP 
persoo should qQ.ve a ration of 20 ounces of cereals. 3 ounces of pulses, 12 o n ~ 
of vegetables, 2 ounces of fruits, 2 Ol.\n.ces of fat and oils, 8 ounces of J;llilk. a 
ounoes of sugar and, if he is a non-vegetarian, 4 ounces of meat and fish. Tha.t, 
according ~ the Nutrition Expert of the Government of India. is a minimum 
balanced diet which every grown-up person should have. Now, even that 1 trescribes for It pOl\Dds of cereal and 8 ounces of pulaes. You can l~ J 

'l. fr0'Y rnuhc?hworse the PDb sditi.on Lhis itd?8tither t ~l Dllbl'lk norh the vegeta.blehB nor the 
. Ults W IC are prescn e moat 16 are aV81 a e to t e masses of t e people, 
and that is 8 fact which obtains 80 far sa the masses of the people are 000-

, cerned. Therefore, from a nutritive point of view. a ra.tion of It pe>unds will 
not be adequate. It will have to be increased still further. That is the posi. 
tion, and I t,hinkthis Houae should look with the gravest apprehension at even 
a g~e t on that this ration should be reduced. I do not think we should 
consider RIlCh a suggestion seriously. We must make the Government of India 
finti another way; thqt way is open, and that is by increased imports. 

Todnv. in thEl Citv of Bombav and elsewhere, manual workers in what were 
durillg thl! WRr .. e ~nt al  industries aIr/'! getting 11 pound,S rmd therefore tha 

. Government bItS accepted the position that, for $ grown-1,l)) man doing h9.rcl 
work. Ii pounds is a bare necessity. What the result of reducing the ration 
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in the country-side would be, has been mentioned by Sir S. V. UalUll.lIIurthi of the 
Madras Government. As he says, you can hardly expect a peasant to grow 
more food or be more efficient at his job if you are going to starve him! A 
whole generation of stunted people '\till also be produced if t.he rations are reo 
duced. If you are going to have plans for agricultural regeneration, suth as the 
plan produced by an Honourable Member opposite, we must hll.ve first of ,,11 
a healthy a.nd efficient population; and to reduce the ration further, I cannot 
help feeling, it will be to breed a whole generation of stunted children who, in 
theIr time, will fail to carry out any of the programmes and plans now devised. 
HM'ing pointed out the gravity of the situation, I would now turn to the respon· 
~ l t  of the Central Government. 

The Government of India's obligations are to meet a normal deficit which 
the other day was, on ~n official estimate, stated to be 6 million tons of cereals, 
Ii million tons of pulses, that is, 71 million tons of foodgrains. This, I pre· 
sume, was worked out on the basis of a balanced diet. I am glad the Honour. 
able Mover agrees. But in the present conditions, when a balanced diet is no~ 
pouible, that deficit is not 71 million, but certainly 10 million and perhaps 
more: and the Government of India have now as a matter of broad policy • 
accepted the obligation to feed adequately every man, woman and child in this 
eountry. Therefore,· their obligation is to make good anything over 10 million 
ions of food grains in a year. 

The Gregory Foodgrains Policy Committee Report, to which reference was 
made bv the Mover, has dealt wit, this matter and I shall take tne liberty to 
lead a few sentences from that report in view of the direct bearing they have on 
ihe }Josition today. This is what the Report says: 

"The role of importa in the economy of India cannot be judged IOlely in the light. of t.h. 
J81'cell'tage ditrerenoe mede to the over·all ablolute Indian food lupplies. The poIition of 
.ertBin detlcit are&l iB normally bound up with the meint.enance of import. and they 
constitute an important buttreu to the Itrengthening of public opinion and an important 
weapon in the battle agaiDlt the profit.-r and the hoarder . . . . . . There i. Tfty lit.tJe 
100m, taking the country .. a whole, for the proce .. of tightening the belt." 

And then going on, the Committee made recommendations that: 
"AI repra importl, the Oovermnen't of India IhoaJd (a) pre· .. for import. to create a 

Central FoodgraiDa Belerve which Ihould not be 1_ than IiOO,OOO toOl. Buch a quant.lt.J 
i. ablolutelr neoelUry to prevent a breakdown of the mechinery of the procurement, ration· 
ing and pnce policiea outlined in lublequant chap'ten. It iI not a lubstitute but a com· 
Jllemeut for more vigoroDl .. dminiltrative action in other fieldl, (b) pre .. the United Nat.iODl 
to arrange for imports for current coDlumption until further notice, equal in amount r 
annum to the avel'age &Dnual net imports of the 1 .. '1. five years or about ODe million toOl. ' 

The question arises, to what extent the Government of India have or haw not 
oamed out these recommendations which they themselves accepted. The figures 
given by the M:over of the resolution show that in the twenty-seven months 
that have passed since these recommendations were made, a total of 1,750,000 
tons of foodgrains have been imported from abroad. If you apply the Gregor! 
Report recommendations, accepted by the Government of India, that figure 
should have been 2,750,000 tons. That is worked out at 1 million tons a year; 
i million for the Reserve which was n t al~ recommended; and for the laat 
three mouths Rnother t million; making in all 2,750,000 tons. The Government 
of lHdia tberefore have failed on their own confession to the extent of 1 million 
ions. In fact, I took it that when the Mover of the resolution gave his figures 
he was more or le8s making himself party to my amendment; and on the facts 
of the CBse the Government of India have to admit that they have failed to 
Ilecure adequate imports into this counU-Y. 

The question arises to what extent that position can now be alleviated. The 
Food Member, pea n~ on the 18th of this month in Lahore, stated that (\111' 
battlp for food was being fought in Washington. But since that was said, we 
bave had very disturbing news which has been given in the pre88 and that is 
,bat Sir Robert Hutchings, who .waa sent there f.o represent the Government of 
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India's case before the Combined :1<'ood Board. not only .got there a. little late 
owing to some weather'-inclemency or aocident. but even after that when he 
put the case, he was unable to shake them from their ~ ( l e ~ ignore the case 
of thIS country. What one understands is t a~ some ndet~r Ina~e part of the 
"reparations rice" is being extorted from ThaIland (I. ~all I~ ~la~d and .not 
Siam, which is a name deliberately given by ~rlt1 .  Impenahst pollcy) 
amounting to It million tons of rice. Some of thiS l~ t come to us. ~ t 
here again, a message from Washington sent by the UnIted Press of et ~ 

on Jftnuary 24', points out that in counting on Siam's rice we ~ll be o~ntlIlg 

our chickens' before they are hatched. because the same source In a l ~~n
reveals that the figure is 1 million tons and possibly less, and that the Bntlsh 
conCEded that their early estimate of Ii tons was high and indicated their 
willingness to settle it at a lower ~ re  and that Thailand is finding it difficult 
to obtain thEl rice from its own peasantry. So all that Sir Robel't Hutchings 
seems to have brought is a "No". He has been sent back empty-handed,. 
It was in 1943. Sir. that the International Conference on Food took place at 

Hot Springs and on that occasion the leader of the British Delegation, Mr. 
Richerd Law. made a very wise and profound declaration. He said that, in the 
matter of food, "if we-do not hang together, then most assuredly we shall hang 
separately." He was talking of the nations of the world. All that has happened 
since-and that includes the Bengal famine and it may include the famine which 
threatens in Madras and Bombay today-shows that certainly the British 
Government have not lived up to the very statesmanlike pronouncement of their 
-.. repn-sentative. It appears to be a case where, as the poet put it, "knowledge 
comes but wisdom lingers". Perhaps further famines and further wars are 
necessary to prove to the people in the West that they cannot maintain their 

high standard of living, if they are going to keep down the standards 
1 P.M'. of living in the East at coolie level. The irony of the situation is 
t,his. According to Sir John Boyd Orr, Britain's leading nutrition expert, t ~ 
BritiRh population-men, women and children-were better fed throughout the 
war than thev were before the war. ThAt is one picture, and there is the other 
picture of this country-this country which was dragged into a war against its 
wish Rnd in -ibe interests of Britain-which has been made to starve, and iI 
still beintt"made to starve. The war-mongers have done well for themselves and 
we, the victims of the war, are made to go on short of ratiolls even after tht.' war 
is over. 

The other day it was mentioned by the Leader of the House that we had 
emerged from this war as a great power, as one of the great victorious powers 1 
But we seem to be in a very sad plight, if this is what victory has meant to us! 
We also happen to be the creditors of our lUling race and we are told that we 
have big balances on which we shall assuredly be free to draw, as the British 
neVEr break faith! I should be very much more interested, Sir, in seeing some 
part .of those balances come into this country in the shape of wheat, of rice, 
of mIlk products, and other things of that kind. 
There is a further responsibility on the British Government beyond that of 

dragging us into this war and of creating the situation that they did in our 
countr:v. and that responsibility was fully accepted by no less a person than the 
present Secretary of State for India in 1943. Speaking then as a non-official. 
tbe present Secretary of State for Indin said: 

"Be thought that the main call8e of the present famine in India Willi that a large number 
of people in certain p~ n ell had not got the purchlllling power to pay for such foodgrailll 
aa ~o ld keep them abve_ Th.e main caUIIe of this increaae in prices was inflation. For that 
paltcy the G()vemment of IndIa and nobody elae could be held responsible." 

He was Rlillhtly inaCllurate there. He should have said that the overlords 
of the Government of India were really responsible. The fact remalns that we 
t ~ re~ tor  by virtue of this inflation which was deliberately created 'OY t ~ 
'Bntlsh m order to meet their war expenditure in this country, which they could 
not have met by  payments In goods or services; we their creditors, we have the 
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ritJht. bo.a 1", awi UlQr&l.-,""e i. OI;lt tor ~ lJ fact that we are eo subject nation. 
-to demand Ulat pa~ of those claims should be met in food for our mell,. 
womes and c1IUlcUen. The tragedy is that the present Government of India. 
888m quite unable to a~e th, Dritisb Government see their responsibility. 
Sir Robert H.tehings evidently went all the way only to be told that he could' 
not uddress the Combined Food Board direct. because this "great victorious. 
nation emerging out of this war" is not even given direct representation or a seat 
on the <""'ombinfold Food Board I It must go and place its case before the repre-· 
sentative of the British Government there. and through himl>efore the Com· 
bined Food Board. The British Government have reduced us to this plight ..... 
The Uovemment of India should have been able to secure in the last two years; 
direct representation on the Combined Food Board. If they could not get it. 
they should have considered whether it was worth while carrying on the admi. 
nistr.ation of this country on those terms. What kind of creditOrs are we that 
we nlUst starve while our debtors are better fed than we &fe? What kind of' 
vietorI' are we? I know it will be argued that the failure to secure adequate· 
im})orts is not due to lack of effort on the part I)f the Government of lTldia and l 

that, as the Mover of the motion put it, they have "strongly pressed'" India'/! 
case through the British representative· before the Combined Food Board. I 
am quite prepared to believe that the Honourable the Food Member and his 
ep rtlO~nt have done their best. but if it is t·heir best, t.hen it is a very poor' 

best, and it is just not good enough for this country. I would like to knolV, for 
instance, wben the Food Member speaks, whether he would take the House into· 
his c(mfidence Rno tell us the kind of language they have used in commutu-
eating with London and Washington. 

!'he Honourable Sir .fwala Pruad Srivl8tava: Abuse thf'!ll1. 
1Ir. K. B. KI8&I11: Have they pointed out that, if thp.it· demllndR are Hot 

met·, there will be corpses littering the streets in the cities and towns of tne-
provinces of tbe South and the West as they did in the city of Calcutta in the 
provinces of Bengal? Has it been made clear that the responsibility for sueh l 

mas8 murder will fall on the United Nations? If they have not, then I suggest 
tbat they have not been doing the besil' that this country expects of them. 

Sir. the food administration and its sbortcomings are not a matter" depart-
mental responsibility alone. The question whether millioIls of llflople should 
eat a normal human diet or starve. is, I suggest. a collective responsibility of 
the Governor-General in Council, and particularly of the Indian Members, of 
that Council, who at least elon~ to thill country. The Mover of the motior\! 
has mentioned three or four measures which the Govemment are proposing to' 
tlVre in the next few months. Having listened ~ what he laid, and while being 
in agreement with what he proposed, I must oonless that none of these throe 
or four measures will have any immediate beRring on the situation. They are 
long term measurel, which will have their effect in course of timl: J would 
suggest therefore to the Government of India that if they cannot do better 
thqn this, they might add one more measure to thOle that they bave-
adumbrRted, and that measUt'e is to rellign and to make way for another govern-· 
ment whose votee win be heard with 8 little more respect and with more atten-
tion by the other countries of the world. 

Yesterday, I think it was, that the Honourable the Finance Member .~ d 
that he would be very happy if the maUer of the sterling balaneq was taken 
up b:r his lIU6efll!lOl' in office. beeause he HsliRed that the Govemment which 
would toke the place of the pre8Emt one would hAve 8 mnch better ch8nce of 
securing a fair deal for this aountry. Unfortunately. food is not a mattflr 
where we can wait for R an~e of ~ erll ent or allow eTen a few monthl to 
p&1Ifo for some constitutionAl change. \Va 81'0 now discussing whether Ute people 
in the SoUth and Wast shall eat or starve in the eominR montbs of this y .... ,. 
We g.nnot wait for poUiical chang.e& or eon t ~t on a ng and th8l'8fQre 1ihe 
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~ remfot(ly auaeUed b, .. IIumu.,I, .the l~ 14ember tN •••. lboo1d 
~ wait till 'he new Government comes Into ,bema cannot apply to this cale. 
~t ETldttntly, iDe Honourable the nMl~e Me~ e  ~gard  the present o e ~ 
t men. 81 a care-taker'. goverIUDell'. 

.'.!; 
AD BOIlOV&bIe Kem.r: An undertaker's governmpnt . 

.f: ., ••• B •• PfID1: Aa my Honourable friend rightly po~t  ~t  thlilY U~ 
.' proVE, if they go on at this rate, not to be a caretaker government but an under. 
:: taker's government. I would, in ooDclusion, say this: that there is only ona 
','I course open to the Indian Members of the Govenunent, if they choose to retnain 

in offioe. That is, within the next few weeks, \0 talk a language different from 
the one they have used before to their British masters, to talk in a language 
which they would understand and, if a response is not forthcoming in £lie terms 
in which it ought to, their duty, the duty of the Indian Members, will be to 
resign collectively. 

Mr. O. P. Lawaon: Mr. President, I have listened with great Ilttentiol' t" 
the speech madp by Mr, Masani. I am very ~la~ that he introduced a no~ of 
seriousness into this debate which up to that pomt. I felt, was rather lacklllg. 
(Interruption.) My friend opposite twits me On what I have just, snid but hP 
and members who were here in our previous incarnation will know that we on 
this side have raised this point on ~ r own initiative on more than one o a~ on 
durinl!' the past fonr years and to suggest that we are r.ot extremely serious over 
this, I suggest, is unworthy. 

We are glad that the Food Department have raiseu this debate. Indeed, 
if thE:Y had not. we should have raised it ourselves. The situation is indeed, 
I think, Wlpleusant to hear about and it is still more unpleasant. to realise that 
the Food Department to some extent are in a cleft, stick. It they are pessi. 
misLie they face the danger of supplies disappearing and going underground. If 
they are optimistic, they face the danger of being hauled over the ooals whel1J 
things t,urn out bad. So, they have considerable sympathy from me on these 
gl'Qynds, and equally on the grounds that. they act as distributors for an agrielll-, 
tura} department over which they only have cooperative oontrol and for Pro-
vincial Government over whom they have no control at all. I will say this about 
the F4lOd DepartI:pent: they. have eJtablish$C\ in II, few years the machinery of 
rationing, of procurement aDd a system, imperfect though it may be, which wilt 
pl806 nil in 8 better situation to 'meat the difficulties which I fear are coming 
during the current year. I wish I could feel with Mr. Masani that it was open 
to teis Government to import, 811 much grain as it wanted. I am afraid that 
in the whole world there are people talking like this, and I am altaid i. will need 
considerable special pleading on our part to make clear our situation. r doubt. 
for instance, whetber in other countries it is ful1y _realised-and indeed I lome. 
tiDles wonder ~t~er it is even realised in this oountry-that every year we' 
have some five mllhon more mouth" to feed. 'nlat is a point which I feel hal 
~ot to be Illad~ knoW? ~ fact that one or two million people Uluy hI! starving 
In Europe carries el~ t With the nations of the world, but I wonder how many 
of them rtlRlise .that in this country we have to feed flve million more people 
every year .... 

1If. II. Ala! All (Delhi: General): They feed on mother's milk every year: 
you do not feed them on cereals And rice and wheat. . 

1Ir. !'. P. LawlOIl: I am grateful to my honourable friend for giving me 
the:t asrustance. but I hope hf'I will treat the matter with t,he seriousness with 
whl('h I am tr: n~ to treat it. Sir, the Honourable Secretal':f' for the Food 
Department r n~ up a problem which to my mind is split milo tw() parts . 

. h IIr, .Pnlt,ldeDt: Order. order: if the Honourable Member is going to develop' 
t at pOint, we may just think of adjourning. I have an announoement tQ' 

i ~e eo t a~ be. may n~~ hv.e ~ ~  in the r;niddle of hils ~e . 
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1Ir. PnlideDt: I have to inform the Honourable Members that for the pur-

pose of election of members to the 'Committee to examine the proposals of the 
Bret ton Woods Conference and the Committee to examine the Road Rail Co-
ordination Scheme, the Notice Office will be open to receive nominations up to 
12 Noon on Friday, thtl 1at February. and that elections, if necessary. will be 
held on Monday, the 4th February. 'l'he elections, which will be conducted in 
~ ordan e with the Regulations for holding of elections by mean!> of thE\ single 
transferable vote, will be held in the Assistant Secretary's room in the Counoil 
lIollse, between the hours of 10-80 A.K. and 1 P.M. 

The House will DOW adjourn and re-assemble at 2·80 P.II. 
The Assembly then adjourned for Lunch till Half Past Two of the Clock. 

The Assembly re·assembled after Lunch at Half Past Two of the Clock. 
Mr. President (The Honourable Mr. G. V. Mavalankar) in the Chair. 

1Ir. O. P. LaWlOll: When the-House rose I was saying that the statement 
which we have just received from the Food Department, to me, fell into two 
'Sections. There was the situation as regards the present and the situation ",' 
l'egards the future. The present in all conscience sounds bad enough. How 
llad it is I am not in a position to say. Nor is the Government itself Tn a.posi. 
-tion to say. We know that serious 106ses have occurred but we are unable to 
'relate those losses to any particular figures. We do not know, for instance, 
whether a IOB6 of, say, I) million tons owing to climatic conditions may not have 
"been raplaced by increase in acreage and increasE\ in yield but on this question 
-of statistics I shall have something to say later in my remarks. One thing is 
-quite certain, that the danger of stocks going underground is a very present 
-danger and one which will need every kind of precaution and every kind of 
effort to avoid. When one realises that if all the people of this country were 
·to put aside one month's supply that five millitm tons of· foocigrains would be 
removed from circulation. we get some idea of the seriousness of that possibility. 
I will be told, of oourse, that the majority of the people arc unable to carr! 
so much. I agree but many can carry so muoh and many will. For thai 
"!'eason I do see that there is a necessity on the pari of the Food Department 
"Dot to paint the pioture in too pessimistio terms and I propose 88 regards the 
-immediate present to apply my mind more to what oan he done to help the 
·1Iituation than to critioise Government for allowing the situation to oome about. 

In the first place, Sir. I consider it more than nece88ary that in view of the 
tact that much grain (how much we do not know,) is taken into storage there 
should be a drive to watch the storage conditions. Once again how much grain 
we lose in storage even in Government storage no one knows. It is suspected 
to be something around 5 per cent in Government storage and in private nanda 
it may even be more and I therefore recommend to Government that they very 

-closely and intensively go into the question of the protection of stoekll in ;;torBge 
particularly against rats and against insect pests. There have lately been a 
numher of very .important discoveries in this regard and if Government cail 
speed up supplies of these new discoveries I think muoh can be done to save the 
stock that is in storage. 

There is another suggestion that I wish to make and coming from Bengo.l 
it touches me particularly. On other occasions in the previous Assembly I have 
Tecommended that the question of fisheries and fish supply should reoeive very 
urgent attention. It has received attention but not nearly as urgent as I would 
nave desired and I do not think there is any doubt that if fish supply could be 
speeded up and speeded up quickly it would,· at any rate, fill some of the gap. 
'When I raised this question before I was told that. the war being on, it was 
impossible to ~et trawlers for intensive. produotion of flsh and that the ioe 
1I orta~e limited the. possibility of transport. I suggest to Government thai 
ll8i6her of these factors now apply and that it shouJd be possible fio get the 
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melloll8 of bringing in the fish from what ~ after all an ne~ a t le supply and 
it should be possible to produce enough Ice tp 1!ranllport It. 

Sir, the danger in the present is undoubtedly there and .1 entirely support 
those who say that every possible effort must be made to l 1 O~ all we cm 
in the way of foodgrains but it is equally obvIOUS that the Lord will help those 
who help theml:lelves and 1 thmk we have gO't to gtlt particularly busy on the 
prod uctiO'n of fO'O'dgrains in this cO'untry. 

That brings me rather to the future than to the present, althO'ugh much can 
be done if even now we get busy on the coming year's sowings. I have ill frO'nt 
of me a document circulated tp me with my papers entItled .. A Statement ?n 
Agriculture and .FoO'd l'O'licy in India. 0 0 1 find. it ditlicult nO't to' express diS-
appointment not so mucll at the cO'ntents of thiS paper as at the fact .that so 
lIli,lch of that paper is still a project rather than a reahty. I~ 
is full O'f the mO'st excellent suggestions-"It is intended to-,o, "We expect 
shO'rtly to dO' this and that 0' and things of that kind. But when all is said and 
done the orgamsatiO'ns that the 1<'000 Deparment itself has produced in three 
O'r four years are a lessO'n perhaps to' the Agricultural Department fO'r the lag of 
agricultural de elop en~ in the past 20 years. I have as a matter O'f interest 
been comparing this dO'cument with the RePO'rt of the Royal Commission on 
Agli.culture in India. This report is nearly 20 years O'ld and I say withO'ut 
hesitation that even if 50 per cent. of the recommendations O'f this report had 
beel! put into effect we WO'uid not find O'urselves in the situatiO'n in which we 
a1'l1 today. In particular I have been cO'ncemed with the lack O'f statistics. I 
have raised that befO're in Ws HO'use and I am raising it again. I canno1! 
see how the FoO'd Department can ever produce an adequate and sound food 
policy unless they have behind them a better system O'f sta.tistics. At present 
we do not knO'W what the country is eating. We dO' not knO'w what the carry-

" overs are. We dO' not knO'W what is in storage. SO'me improvement may have 
~. been made and indeed when I raised this questiO'n O'n the last O'ccasiO'n I was 

tO'ld that a gentleman by name, Dr. MahalanO'bis, was touring the prO'vinces 
';j: an<1 was gO'ing to' prO'duce a system O'f statistics which would put things right. 

Sir, I do nO't knO'W what happened to Dr. MahalanO'bis O'r his repO'rt. I have 
never seen either. 

Going thrO'ugh this repO'rt of the RO'yal CO'mmissiO'n O'n Agriculture, which 
is nearly 20 years old, I pick .three reoO'mmendatiO'ns at randO'm. "The statistics 
relating to prO'duction and consumptiO'n O'f the cottO'n crO'P shO'uld in future 
furnish a model fO'r statistics relating to other orO'Ps." .. Statistios O'f inland 
trade, rail and river bO'me, shO'uld be revived fO'rthwith fO'r all cO'mmO'dities O'f 
eoonO'mic impO'rtance and nO't O'nly fO'r cO'tton. Advantage shO'uld be taken of 
the gap in their publicatiO'n to re-oonsider their fO'rm and contents." "The 
present statistical O'rganisa.tiO'n of the Government of India should be 
strengthened by the appointment of a statistician O'f first-rate ability as head 
of Ii Reparate Department O'f Statistios. The apPO'intment of this officer should 
precede any changes, etc." I quO'te that merely to shO'W how slO'W the prO'gress 
hIlS been. 

Then, I want to mention the questiO'n O'f price stabilisa.tion. I consider this 
to be extremely important because, as a permanency, it is upon this thaI 
increase in yield will depend. We have heard O'f cO'nsidera.ble increase iIi 
acreage an~ ~deed  speaking frO'm memO'ry, t~ere are in this o n.~ sO'mething 
over 200 mllliO'n acres under the plO'ugh. An mcrease of 5 or 7 mllhon acres is 
I admit, a good thing. But it is a methO'd which is not always ecO'nomicai 
beca.use of the PO'sition O'f this uncultivated land and in cO'urse of time the 
cultivable land which remains in this cO'untry uncultivated would sO'O'n be ex-
hausted. The O'nly hope is an increase in yield and it is upon the stabilised 

factor that the increase in yield is to cO'me. Perhaps I may gO' a little 
n~ this PO'int and< e~la n what I mean. FertilizatiO'n in this country 

not paid exce.pt for certam money ~rop . It may be interesting fO'r the 
to know, if they dO' nO't know It already, that for 16 million acres of 

land in Japan before the war no leas than 4 million iIons of ohemical 
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fert.ili.zers were applied. In RUHia in ten yean from ." consumption 01. nil in 
tile matter of chemical fertilizers their consumption has reached 80 figure of 4: 
million tons. That, in Russia, is for a population less than half the population 
Q{ thill country. Now, in this cotntry for food cropii, other than sugar, 80nd 1 
exclude sugar because it is to some extent a· money crop, no more than 20,000 
.tons of chemical fertilizers were used. Something like a further 60 or 70 
thousand tons were used for such crops as tea, coffee, vegetables and sugar. 
Now, that iB purely because the money crops yielded enough return fo1' their 
.fertilisation. I have used the figures for chemical fertilizers for no other 
reason than that these figures are readily available. Any other fel'tiizer can be 
used, manure, green manure and the rest, but the f$ct of the matter is that, 
'fhatever it is, it costs money, and. unless an ade<},uate- return comes from the 
tCrop, that crop will not be manured. So, Sir, I considel' ~e price .tabilization 
to be a most impoltant point and I would like to heat if sdtne pl'ogtess bas been 
l'Il~lle . 

Prof. Jr. 0. Baap: No progress at all; they are bringing the priceEi down. 
l'hat is their only record. 

ill. O. P. LaWlOll: Now, Sir, one 600d word I have to say about this re})Oft 
which bas been circulated to us. It applies a very usefUl prinoiple, the 
principle of targets, year aner year. It announces, once again in the future, 
.ebat Ii. system of targe~ fot Ii. period of years will be &rraIlied and presumably, 
,t.lthough it doet not aay so, provinces will be asked to guarantee those targets. 
tha.t, Sir, I think is 80 good method of approaoh. If we cl!.n definiliely decide on 
~ oe,-tain stepping up of prod ~on and a ateppintJ up of diet, a balancins of 
the diet, then a system of targets oould be applied and the provinces could. be 
got to guarantee those targets if they agree to them beforehand. a~ rat11. 
there would be failures acc6tdiIli to weather and 80 on and reserves must be 

. kept to deal with such failtites. ~ what I am pBlP-cularly concerned wiil 
III the possibility, and I believe it ia a presentpoasibUity, that provinces, under· 
~~Unate tbelt' production fot obvious reasons. They would like to keep the pricM 
up and they would like to keep themselves on the safe side. Now, Sir, price 
~lr 1t at O  ilhOQld .ea.l, ~ ROme exten'll, with this bad question of keepitlg the 'ftC .. up. If targeta Gab. be appro'Yed and guaranteed by provinces, the question 
gf unaer-estimates should n~ be 80 damaging. 

Now, SiT, I want to say one more word before I finiSh on t ~ subject of rice. 
It concerns us in Bengal very particularly and is most important for flhe rest 
.of India as well. We know that something like 80 to 90 million acres in thitl 
.oount'l'y are under rice and that an field of something like 12 or 18 maunds 1Jo 
the acre can be got on -an average. Now, that is still less than ha.lf of ~ e pro-
duction of China and less t1ban a third of the production of Japan and some 
other countries. There is no question that there is scope here for a very 
considerable improvement in yield and this will depend upon improved seed 
and upon improved manuring. Possibly, in the course of this debate someone 
from the Government Benches will tell us just how far they have progressed in 
the matter of improved seed, which in rice is most important. I have asked 
this question before and I am particularly anxious to know how we are going on. 

When one realises that even to maintain the present standard which is not 
a good one, we must produce half a million tonB every year extra food grains, 
onG realiBes the absolutely vital necessity of looking forward. It is somewhat 
staggering to think that in ten years time, we sha.ll have to be producing any-
thing from five to eight million tons more food grains as an ordinary thing. Unless 
we have that. we are definitely heading towards famine conditions. If we can I 
increase our rice crop, the yield of our rice crop per acre by.only 50 per cent, 
it would still leave it well beloW the rice production of China, but we would 
bayS sommhing like eight million tons to go c:ln with and it would be really .. 
~ portion of the increase that we have got to make up. 



-In :811 'these documents before me, I am a l ~ ..... NCl 6lW&Y8 to sea 
the problem approached lIS a ~at  pro l~ . We are a ~ed to. ~ 1'e e o~ the 
'present basis, but the problem 18 not statiC, the problem IS a. moVltt, one, It hu 
got to move with the population and it has got to move also with improvement 
in diet. But I am convinced, Sir, that what is required to be done can be 
done, and if now we can get on a little bit quioker, if the Agricultural Depm-
ment can produce something definite to put before us, even if they go baok to 
this tle,arly twenty year old report, I shall be only too pleased. 

In conclusion, Sir, all I can say is ~at we must undoubtedly do all we can, 
individually and oollectively to help the present situation by publio opinion and 
to en8,Llre that the steady flow of food grains is maintained. In .the future, I 
am convinoed that adequacy and indeed exoess in production can and must be 
.acoomplished.. 

Sri •• lfarayaumurW: Mr. President, it is indeed a. str&.nge andhapp;y 
.coinoidence that ihis my maiden speech Oll the floor of this Assembly lIhou14 
.have been on the SQlIle theme whicli was on the lips of my late latn.ented frietld 
Mr. K. S. Gupta. who was representing my constituency and who died with the 
last words on his lips: "no medicine, no food and no clothing" deacJ.'ibing the 

.oonditioos prevailing in my constituency. He was then referring to the condi-
tiou8 prevailing in my District, North Vizagapatam, and parts of Orissa. But 
~a'  since ~ o e memorable words were uttered, and that heart-rendln8 
.appeal was made on the door of ibis House, has there been any impl'Ovelllefi' 
i ... the oowiitions? What i.i the condition today? It is much wome than it ~. 
( n~ in one part of the Madras Presidency famine conditions were prevailing 
then, but today even according to the admission of the Government MeInber, 
.a very grNe situation is facing the whole of the Madras Presidency, not only 
in the District of North Vizagapata.m and parts of Orissa, and Rayala Seems, but 
a~o rioh distriot8 like NeUore, districts in the far 80uth and the west ooast of 
Madras Presidency. We are today face to face with a crisis, the like of which haa 
.Dever been experienced before. 'l'hill morning, Sir, we were given an account 
of what ia being done by ~e Food Department here. !t is not statistics, good 
intentions, resolutions and recommendations of committees that are wanted, but 
Teal remedial meaaures as have been suSgested by my Honourable friend, Mr. 
llasani. I e~te .port of necessary quantity of food supplies is what; i. 
wanted. That 18 a~ has got to be done. In that respect ~e Government 
statement this morning does not throw any light whatsoever. We are told that 
Sir Robert Hutchings and others are going to Washington and London to get 
more food supplies. We are only told ~at the ' ~r . ~ r tilt f.ttantion 
cQ{ the Honourable the ~d M&ntber. The Ad-naar 10 the Madras Gevernment 
Sir Ramamu.1'ti was here only last week ill flOnneotion with food lupplies to 
Ma.dras ProvIDoe. We are told that a. diecussion took place on this subjeot at 
t1 conference, but the inner workings of the Food Department and the outoome 
of that Conferenoe are not knoWn to U8. We do not know exaotly what ill gam, 
to happen. We are not fully informed on the subject. This morning's pape:ta 
announce that the Honourable the Food Member is to lead a delegation 10 
LOlld?n and VI ashington with re~ard to the Il.rrangement of adequate foOd 
supplies to thls country. The object of my amendment to the amendment of 
Mr. Masani is to point (lut that the mere importing of necessary supplies does 
not solve the whole problem. In the case of Bengal famine, it was not want of 
supplies in this country that was responsible for the same. It was admitted 
on all alld~ on the authority ~~ economists. p~l t an  and everybody that the 
mengoal famme of 1943 was a man-made famme" it was due to the artifiCIal 
condi;ions, to corruption that was rampa.nt in t~e whole heirarchy of Supply 
and 1 ood Departments of the Government of Tnd18 that the Bengal fumine was 
br?ught about. Then, Sir, it was only in Bengal and Orissa. Tomorrow it is 
~Ol l~ to be an All-India affair, Not only in Madras presidency, but even in 
IJItenor parts ?f the country, t~e o?nditions are n~ better. We ooar harrowing 
a ~o nt  of mIsery, woe and prIvatIon that are facmg the people. As has -been 
pomted out by Dr. Sir Ziauddin Ahmad this morning, even in ll.~r or parts of 
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U.P even in Mewar, in fact eJl over India the SQl:Ile problem stares in the 1808. 
both of the people and aT' thfol Government. What is required DOW is not mere 
recommendations or reports orstatisticB but real food to the people. The people 
are crying for a morsel of food. It is up to the Government to take immediately 
the necessary measures to bring about satisfactory conditions as early as possible. 

Next I must say ~ at ~e manner in which the procurement system, for 
which the representative of the Government claimed some credit this morning, 
is being worked is nothing short of a scandal. The way in which these D.S.O. 'i 
and C.S.O. 's snd other petty officials are working out this procurement; scheme 
in rural areas is scandalous in the extreme. These officers t e el ~  are 
shareholders in the booty of the black markets. Rationing is not being properly 
done, ~  such care in rural areas as is being done in urban areas. In fact in 
the name of requisitioning of food grains, these procurement officials pay a mere 
pittance to the cultivators, and rob them of their yield. They are in fact share-
holders in the black market. They sell licences and permits to the highest 
bidder. In this way the procurement department in the mofussal is rampant 
with corruption. My point is that if even tomorrow sufficient supplies are 
obtained from out of India., unless the Government Department is wholly puri-
fied, let ~ better be abolished as suggested by my Honourable friend Sir 
Ziauddin Ahmad. However, I am not for the complete removal of controls 
inlDlediately. I am only for a wholesale purification of the whole system. 
Unless this is done, there is absolutely no hope for the future of the food 
problem in India. Mere importing of supplies will not solve the whole problem. 
Unless the cultivator is actually assured of a reasonable return for his toils, 
and unless he is assured also of a real and adequate supply of his own require-
ments, there will be no inducement on his part to work the grow-mare-food 
campaign in the manner in which we want him to work it. This in fact is the 
object of my amendment to Mr. Masani's amendment;- and unless the Govern-
ment wakes up betimes and makes necessary arrangements to overhaul the 
whole system a ~ra e situation is sure to face them. This is admitteci even by 
the Government. And, when there is mutual agreement on that point why 

should not the Government immediately take recourse to measures 
31'. II. to purify and overhaul the working of the whole procurement 

system and establish a better type of food distribution machinery in t,he country? 
Sir, I support the amendment of Mr. Masa.W and move my own amendment 
to it. 

Sir Oowujee JehaDgtr (Nominated Non-Official): Sir, to say that the POSI-
tion is most depressing is to characterise our sentiments in very mild lang .g~. 
tiir, for my sins I come from a deficit province, but it is our good fortune thai 
so far as food is concerned the administration is far better perhaps than jn most 
other parts of India. Good administration cannot make up for the deficit and 
when nature is unkind on the top of other handicaps in a deficit province the 
House can well imagine the condition of not only my province but t.he southern 
provinces of India. Those who live in surplus provinces do not, 1 am afraid, 
understand the critical condition of those other Indians who live in the south. 
It is no use today to cry over spilt milk. .We are in a situation where desperate 
remedies are required. One suggestion in what I may respectfully characterise 
as the very able speech of my Honourable friend, Mr. Masani, is about imports. 
True, that is the easiest way out in a crisis. But we have heard the tale of 
woe about these imports. Certainly we must do everything we possibly caD 
to help Government to get larger imports at this critical time; Qnd I am sure 
there is not A single Member in this House who would not do his utmost to ilee 
that Inrget-imporls are brought in. That is a remedy which is certainly the 
easiest for us and has been most difficult of accomplishment in the last three or 
four vean!. But I have alwBYs han one serious complAint al!'aim;t the Food 
Department of the o ern en~ of India. I have voiced th81 ('omplaint in this 
Houst' on several occasions e.nd I desira to voice i£ once again mod emphAtiell.ll, 
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~nd that is, their lack of control over surplus provinces. We' who sufter mus, 
feel bitterly, the Government of India not being able to take steps which We 
beHeve are in'flheir power to .iake to procure surplus fooci'from surplus provinces 
to be distributed to those who are starving. On more than one occasion I a ~ 
had reason to point out wher" th" Government of India's orders have been 
,defibd; aud the Honourable Member in charge of t~e Food Department sat with 
folded arms and said he could do nothing. 

Now, Sir, we are told at this critical time of certain steps which the Govern-
ment of India are taking. I do not wish to repeat all that other Honourable 
MenJbers have said with which I am very heartily in agreement. I wish to 
make a new point; and it therefore must not be taken tl~lJ.t I do o~ ppor~ a 
grea.t deal of what has been already said. It has been saId that they are taklDg 
some domestic steps and they are approaching four provinces--I think they are 
Punjab, Sind, U. ,P. and Bihar-and calling upon them to organise a monopoly. 
of procurement. Surely that ought to have been done long ago; that \,ViiS 
suggested iQ. this House two years ago. And is it only now that these steps are 
taken with these surplus provinces? Sir, I am unable to understand that state-
ment. When our Government in Bombay have been appealing for the lasti 
three or four months for assistance in their critical condition, we are today told 
that the Government of India are approaching surplus provinces to go in for a 
monopoly procurement. And what reason have we to believe t a~ ~1 e indruc-
tions of the Government of India will be carried out? What reasons have we 
t.o beJieve that these surplus provinces will place their surpluses at the disposal 
of the Government of India? We have no reason to believe that they will do 
so. Our past history and past experience tells us that the Government of India 
may be Bouted in the future as they have been flouted in the past. ' 

A province like mine also produces a necessity of life. Sir, your ('ity a11,1 m,! 
city are responsible for the production of the largest quantity of cloth in India. 
That cloth is taken from us under control at controlled prices and js given to 
those very provinces which refuse to give us their surplus food when we starve. 
1£ the Government of India cannot control these prqvinces I suggest that they 
should hand over the control of cloth to us in Bo.mbay, to. thfl Bombay Govern. 
ment, and let us distribute that cloth equitably and we will see how the surplus 
provinces refuse to give us their surplus food. Cannot they withhold tbat cloth 
from surplus provinces that have refused to give us their food? Have th,. 
Governmer:t of India that power? If they have, will they exercise it? If the," 
cannot do It let them hand over the management of control 'of cloth and procure 
roent of food from other provinces to the Government of Bombay, and we will 
see whether we cannot procure the food we require to save o.ur people and the 
people o.f southern India from utter starvation and death. Will Governmenll 
consider that position? If it is a questio.l!l of one province against another (Mr. 
Manu Bubedar: "And one department against another".) let us be equitable in 
all the necessities of life. If we have some necessity of life which is required 
by everybody let us distribute that necessity o.f life in exchange for that first 
great necessity of life, namely, food. You do. not let us do it and you say you 

! cannot get us the surplus from other provinces. 
i Sir I do not wish to delay the House much longer. The position is critical 
l in my' province and, as Mr. Ma ~n  hss very a~l  placed figures before us, U 

there is to be a further cut in ratIOns we are gomg below the sustenance level. 
It is bad enough to.day but to ,make it, worse would be Criminal.: and it is 
threllt-ened thAt if tbe Go.vernment of India do not come to our assistance o.ur 

: ration;; will be cut, yours and mine. Mr. President, in Bombay nnd in the whole 
of the province. 

Well, if that is the position and if our rations sreto be- cut further and if our 
eople are to be starved then the tim&has' come when we must take steps for 
oraelvea...nd I demand, Mr. Preaident, that 'We :shouldbe alloWed to .take ".h:l :thedh'eotlon8:i have j1ist'urged":jf,,the Go"emment·t.hIn1rdlf • .- ... ,.,m, 

o , 
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~oo far, then 1. ask them to take 8uchsteps arid to withhold giving our oloth 
made in our par~ of the country to those who refuae to give us food. 

We have heard for the last three years a o ~ increased acreage. Perhaps 
aome of my Honourable frie.nds who have been nlembera of this ASsembly during 

.\be last year or two will remember that I ohallenged the figures giveu by 

. Government. We were told so many more millions of acres had been brought 
·under plough; then we were shown shortages. In other places I have had to 
,protest that it was misleading. Today, for the first time, so far as I am aware, 
we have been informed tha't those grand figures of acreage resulted in small 
.figures of yield, that is to say that all those encouraging figures which we ~e 
,given of increase in acreage-whioh I did not believe in and I said 80 in the 
House, and there was a strong protest when I said so-were incorrect. I say, 
my statement has come o ~ correct today; those figures were wrong as the 

, yield shows. I know my Honourable friend, the .aecretary of the Department, 
has given same reason); why the yield is not in correspondence with the increased 
acreage. Yes, some of those reasODS might oome into effect sometimes, but 
they did not come into effect during the last three years. We did not have 
nature against us all these three years; we did not have famine in those parts 
of India where there was a large increase in acreage. How is it that we are 
told today that the yield is less than was expected. It ia most unfortunate, 
Mr. President, and I do urge on the Government of India to take this matter 
of our provinces in the South seriously and that if they allow us to starve, 
our Governments will hold them responsible. They have done their best; they 
are doing their best; and if I may Bay BO on behalf of our Governments, we will 
hold the Government of India responsible for any starvation or any death that 
overtakes us in future in Bombay and in the southern provInces. 

KIha.raJkumll Dr. Sir Vilaya banda (UnitEd Provinces: Landholders): 
Sir, I shall not take very long. I have very /Zreat pleasure in endorsing my 
HOll()llrable friend. Mr. Narayanamurthi's Bpeech ill regard to the districts to 
which he belongs. I myself belong to Vizagapatam district although I rcprt'seut the 
United Provinces-I happen to sail in two boats. He and I worked in the Ceded 
districts hvo ypars ago over this famine question, and in spite of what the country 
bas gone through-the sins of Bengal which ought to l'ec.)il on the heads of 
Government-and in spite of that, we find that dist,ricts like Godavari. Tanjore, 
Mysore., Gujarat, and the Ceded districts are again heading for a terrible famine. 
This iii no doubt due to the Government being absolutely incompetent. 

Tnis morning's paper says thut Sir Uamamurthi has given Ii very sad picture 
of what might happen. Sir, the proverbial 'muthi- bhar channa' ilS also now 
a doubtful factor. Whether our poor people will be able to even get that 
I doubt very much. Whilst all this is going on in our country, we find Sir Girja 
Shaukar Bajpai saying that all is well in India. His propaganda there bas 
reaehed the very limit. I suggest to this House that it is high time that he WI:IS 

reealled. 
My second suggestion is that whilst we all ill this country are facing such a 

terrib:c famine is it r;ght t:1at the British and the American troops should stay 
on in this country and take large supplies from us? The war is over and it is 
high time they left our shores, If they are staying here merely !Dr the purpose 
of protecting UB, I can tell you, Sir, that we do not wish to have their protec-
tion. We are quite happy; we do not want other people's country; we want 
to be self.content and we want our own foodstuffs to be kept to us and not 
ilent abroad. 

It is scandalous indeed that a European official is sent from this country 
I~  rtlpresent us in America and in England. Is it not time for ·the Government 
4oi.meft smnehody who l' prel n~ the 'people, ,who oangive the people's point of 

, ....... nclao.: ... l?· ,fti.eaid that ... cltleption'" sOOn, to proceed. to Ainetiea it." .... ' •• 1. ........... ot·OIIbiaJI. ~I tIlililr1llIlit,a.,,,,**_.:. ~. 
u:' ~' 
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May' I suggest that the Government should, even at tb.ia ~to  ~o ~~  think of 
inviting at ieast three or four elected Members of tl$ House who can ,go to 
AUlt'rica and tell them the true state of affuirs. In my opinion the Food De-
partment's behaviour of utter disregard to public OpilllOU is nothing short of 
wakr ou 9uok's back. I submit that if even now they are not prepared to sp..e 
to the eomfol'ts of the people, it is high time that they should vacate their pOSI. 
Hons for soz.neone who represent this country in the truest spiriL. 

Shri Sarat Ohandra BOle (Calcutta: Non-Muhammadau Urba?): ~ I lDay 
not be in this House during the later stages of thi& debate I desm,', WIth your 
leave, to make my own ('ontribution to it today. The subjeot matter of the 
debate is one which has agitated the minds of our people ever since the year 
1941. It assumed larger proportions in 1943 when the man-made famine broke 
out in Bengal and in certain other parts of the country. The agitation in the 
public mind became greater. As the House knows, famine and pestilence began 
to stalk over my own province of Bengal and also in other parts of the country 
in the year 1948. The angel of death began to beat its wings. But the light-
hearted revellers in the Government of India and the Govemnlent of Beugal 
went on merrily with their revels. Sir, it makes one sad to contemplate theBe 
things. 

For feeding a nation iD peace and in war, three things, to my mind, are 
necessary: firstly, that the Government should have a strollg  Scientific Divi-
sion which is capable of advising on a food and nutrition policy; secondly, that 
the Government should wholeheartedly implement their advice; and thirdly,-
and that is, Sir, by far the most important of the tbree,-that the Government 
should be completely identified with the people and enjoy their absolute COD,-
fidence. It is such an organization and such a spirit that created a far better -
food situation in countries like Britain, the United States of Amerioa and the 
Soviet Union than we had in this poor country of ours during the last war. 
In England, the policy followed and the action taken by the British Govtlrn· 

ment have, it has been claimed, Ilctually raised the nutritional level, particu-
larly of the poorer sections of the population. In fact, Sir, it has been stated 
that the average stature of the British boy of 12 today is about 2i" higher than 
it was before the war. Britain, as is well known, is a country which normally 
produces far less food than she requires for her consumption; and yet, so suc-
cessful has been the policy of the British Government regarding home produc-
tion and imports of food, that not only has death from starvation been preven-
ted, but people ,have been given more nutritious, if rather montonous, food, 
during the war than before. 

Let us examine, now, Sir, the steps that. were taken by the British Govern-
ment which led t:> such good results under such difficult conditions. 
The Scientific Division of the Ministry of Food in England calculated first 

the nutritional needs of the total population of Great Britain in terms of various 
categoriCfi of foodstuffs according to an internationally accepted optimum nutri-
tional standard. In looking after these nutritional needs. they' cor.8i-
dered the requirements for different age groups of the population of 
different occupations, at! well as the special nutritional ne"3c1s of 
expectant and nursing mothers. It was, indeed. Sir, a mOBt thorough calcula., 
tion of the exact needs o~ the pop l ~ On. and. if I may add, a most thorougl 
consideration of all' the essential nutritive' elementa required o~ maintaining 
the highest nutritional level. After such calculation and consideration, the 
Scientific Division in Great Britain proceeded to get the figures of pre-war home 
production of food and decided which categories of foodstuffs should be grown 
in larger quantities a ord n~ to a "Grow More Food Campaign"-unlike the 
'Grow More Food Campaign' in India-and which should be imported in order 
" to ~eet the deficit in exiating o~ne  productlion. They ad ~ increased pro-
t ~ .t an ~ t e b1Jlku;r ~ ~ l e e~a. ~_. etc·,and.,recommended 

,Il" ~~~on . ~~ln. , .. ~~ ot . eatJUld. ~~~  ,.,aM, , :.p1OJ:e . .parti-
, ' ~~ . ~.~p Ote ~~~ l tl ' ~er ... r r ~der. ~  
, ~I 
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. LShri .Sarat Chandra BoSe.] ,  ,  ,  . 
juice, hver oils and ot.Jler VltiW:Wa conct)ntrQtes. They recoUllllooded compulsory 
feedmg of ml1k and certllw· :prote ~ e foot.lt.tufLo purticulurly \v tht) so-caUed 
vwnerab.e groups of ~ e populatIon, namely, children and expectant. and nursing 
mot.bers. They aiso adVIsed the estabJ.iahment of COIDIDuwty feedlD( centres 
called "British restaurants" where cheap and nutrit.ious meals were to be pro-
vided. COIDIDUnity feeding was also recommended through fuctor.y canteens. 
Milk was recommended to be distributed to t.he vulnerlilble ,roups of the popu-
latiOn first and then, if available, to others. The SCientific Division of the 
Ministry of Food also carried out regular investigations with human subjects 
regarding the effect that the current rationing and other administrative measures 
had on the health of selected groups of the population. The rationing policy 
was subject to periodical reviews in-the light of those results. 
Sir, that was not all. The British Government showed a high degree of 

responsibility to the British people under its charge by lOyally implementing 
almost all the scientific advice without exception. They provided shipping 
space for all the food that was needed to be imported into t ~ country and also 
helped the increased production of more food in the country pr n~pa  by me&D8 
of the system of subsidy. Let me remind the Government of IDdia, which il 
represented on the Treasury Benches before me, that thro\lghout the war period 
the British Government subsidised the growing of food directly from the Exche-
quer to the tune of over Rs. 200 crores annually and recently they have sanc-
tioned about Rs. 400 crores for direct subsidy for food production. The policy 
of the Government there was to buy foodstuffs at remunerative prices from 
growers and to sell them at greatly reduced prices to the consumers. That 
policy was mainly responsible for the success of the "Grow More l"ood Campaign" 
and for stabilising prices and bringing foodstuffs within the means of all consu-
mers, rich and poor. In no' case of a staple foodstuff did the price go up more 
than 25 per cent. above the pre-war price level. The British Gov.ernment's 
subsidy covered all the important foodstufis including cereals, potatoes, milk 
and meat. Potatoes were sold in England at 21 ann as a seer during the war. 
And I call to mind today that during my detention days I read in the papers 
that potatoes were sold at some places in India at the rate of Rs. 5 per seer I 
As regards imports of food, the British Government never pleaded inability 

to provide shipping space for the importation of food that was necessary for 
feeding the people at an optimum nutritional level. In fact, Sir, throughout 
the war, sufficient stores of food were maintained in England, not only for cur-
rent consumption, but also for consumption over a period of many months. It 
is this complete synthesis between scientific advice and ad n tra~ e measures, 
a synthesis which is altogether absent in our country, which has given such 
good results in England. 
When, Sir. we compare the policy of the Government of India witIi that of 

the British Government, what do We find? The contrast is glaring, indeed. 
Rationing was introduced in India quite late in the war, although the position 
:>f food supply was not unknown to the Government,. and nothing was done 
even when the price-index of foodstuffs should have indicated to the Govern-
ment that large masses of people were already living on a stravation diet. 
Yet, the Govern,ment of India keeps on its pay-roll an Economic Adviser, whose 
duty ought to have been to draw the attention of the Government to the serious 
economic ~d food situation in the COUI)try as' early as 1941 or 1942. The Gov-
ernment of India later pleaded gnora~ e of the impending crisis, whereas even 
lay people knew from a general knowledge of the soaring prices of the -·basic 
foodstuffs like rice and wheat that tens of millions of people were a.lready going 
hungry. Sir. a complete cleaVAge such as this between the Government and 
the people. whom it haR undertaken, to govern, has not any parallel at all in 
history,· modem or ancient, .. . 

. ~t on ng h,egan in Ind ~  as the House ~ 1l re e~ t l'  almost toward" the 
epn,pf,t,he war. except n~tn~ 'PrpVinGie of 'Bombay.. ,which hart introduced ration-' 
lnlf,'ee.rlier, with' prn~elld le' o e ~ t.. : t etl ultimately ratioRing W8S'lntl'o-
..auW, ,the system was noti hased on the optimum nutritional re ~. ,.·01 

:; ", 
,J 
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the peop~e of In-dia; and even no~rat ~l ng o ~r . : l  the ere~  and lIuga,.r:,. 
whereas practically all foodstuffs, lllcludlllg po_toes; ~ egg ~eat  fish,etc., are 
in short supply and should have been r",tu)ned: ~~  .ratlOwng system ~ ere ore 
does not seem to take cogn.sance of the eifecr'of 1ts-.operatlOn 0!l the el ..~  of 
the people and does not even tend to meet the llutrltl?nal ~e re ent  of the 
people according to modern n tr t onal. .t~Uldl. rd  ... ~'lt 1S typ1c.al of ~ e Govern-
ment of India that it has a Rationing Adviser-I repeat, 1t lS typ1cal of ~ e 
Government of India and the Government o£.lndia alone among all the govern-
ments in the world that it has a at ~n ng .t d. ~er o is n~t. an e~pert on 
food and nutrition, is not even an Ind1an, ai!lr'lIi hardly famlhar With the 
iptimate food habits of our people I . 

In spite of the fact that food subsidy has p~a ed a most important role in 
the production of more food in England and in stabilisLng the prices there, !l0 
approach even to this question has been made bJ: the Government of India. 
It is well known that large sections of the population are not able to buy even 
the ration of rice that is allowed. There is no reason why the Government of 
India should not follow the same policy as Eng:and and buy at least the food-
grains-rice, wheat and millets-at remunerative prices from the growers and 
sell them at reduced prices to the consumers. In Britain the Government is 
doing it for all foodstuffs and the Government is findiIl:g money for it .there. 
Thereby the Government in England is distributing the burden of the higher 
oos' of foodstuffs over the entire nation instead of compelling the lower income 
groups to starve. Why oannot this policy, I ask, be followed with resp.eot to 
at least one or two important foodstuffs like rice and wheat? If money can be 
found to finance the war, surely money can be found to finance the feeding of 
the people. If money can be raised by loans for making weapons of destruction. 
surely money can easily be raised by loans for keeping the peop!e alive. The 
Government of India says that it is making huge plans for the future recons-
truction of India; Dut apparently it has no plan at all for putting nutritious food 
into the mouths of the people who are required to reconstruct the country I 
Budgets running into thousands and thousands of crores of rupees are be:ng 
produced on paper,-on paper,I say,-for future plans of development; but at 
present no sufficient Or substantial amount has been allotted for subsidy to the 
growers, which could have helped immediate production of more food and also 
the bringing of foodstuffs within the mans of the poorer sections of our people. 

Regarding imports,' again, the lack of shipping space has often been pleaded 
in the past for not getting food into our country, while that plea was never put 
forward by the Br:tish Government to justify starvation in their own country. 
Even now, allocation of food to India is going by de a ~t  because the Comb:ned 
Food Board at Washington, to which reference was made by my friend, Mr. 
M .. R. Mas.ani,. which makes the ~llo at on of the world's food suppl;y for the 
Umted NatIOns, has no representative who can speak directly for India. It was 
repor~ed in the press the other day that even the Food Secretary of the Govern. 
ment of India, who went to Washington to plead for the import of, as far as I 
remember, about]! million tons of rice and wheat into India, was not allowed 
to represpnt the case of India directly to the Combined Food Board bv fhe reo 
presentative of the British Government,-our Trustees, as they describe them. 
selves! I repeat Sir, that the Food Secretary of the Government of India who 
went to Washington to plead for the import of about It milJion tons of rice and 
wheat into India was not allowed even to represent the case of Ind:a directly to . 
the Combined Food Board by the representative of the British Government, 
but had greatly to scale down India's demand and channel it t ro ~  the Bri. 
tish Government's representative to the Combined Food Board. That the case 
for the feeding of a na'tion of four hundred million people should receive such 
treatment is a strong pointer to and also a ad o ent~.I'  mt our nat:onal 
status. If the food prospect in India is grim, the Government of India. and the 
Treasury Benches who represent the Government of India. in this House, must.. 
hold· tb6lJ.18elves responsible for it. . . 
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Sir, there has been a lot of tldk about hoarding and mal-practibe in IJldia 

in relation to the food situation, and the Government of India during ~ e last 
three years has always taken cover under t a~ .. p~ea. Some of it is, of course, 
undoubtedly true; but it is clear that even the' tendency to hoard in this country 
results largely from the fact that the people 40 not trust the Government to 
give them the food they need. And who can say froto millions of deaths from 
starvation that that mistrust is unjustified? The crux of the problem lies in 
this-that a national government does not exist either at the Centre or in the 
Provinces, which could have inspired the confidence of our people, could have 
put through measures of subsidy by raising loans, if necessary, and would a ~ 
considered itself responsible for even a sing:e death occurring in this country 
from starvation. If only the Government of thiS country had identified them-
selves with the joys and sorrows of our people, with their fortunes and misfor-
tunes, as the British Govemment at home did with reference to thtl people of 
Britain, it would have pursued the same or similar measures which were taken 
in Britain an'd would not have allowed a single Indian to die in this countr;y: 
from starvation. Science is at our bidding, even to produce food from wood, 
as was done in Germany. But nothing is of any avail if the Government has 
neither a heart nor brains, and if the Government continue" to be what it was, 
say thirty years ago, when one of the Secretaries of State for India described 
it as "too wooden, too inelastic, too antediluvian." 

Sir, I have had consiaerable opportunities given to me by the Government 
of lndia between December 1941 and September 1945 to study the subject and 
I have given much thought to it; and I desire now to place before this House 
eertain concrete proposals of my own to deal with the situation. 

The concrete proposals I would put forward are: 
(1) that the Government must subsidise the production of staple food-

stuffs by raising loans, national or international, if necessary; 
(2) that the Government must bring the prices of staple foodstuffs within 

tbe means of the poorest of the poor; 
(8) that the Government ~ . ..hase ~e .. rationing system on Jhe. opt ~  

nutritional requirements of our people and not merely on the basis of giving 
our people a few grains of rice or a few grains of wheat; 

(4) that the Government must take all help from science and technology to 
grow and produce more food; . 

(5) that the Government must bring pressure to bear on the Combined Food 
Board to see that from the world pool of foodstuffs this country's requirements 
are met, no less than the food requirements of Britain; and 

(6) that ('.(lnstant checks are kept regarding the effect of all food measures 
on the health of the population. 

The raison d'etre of a civilised government, according to modem concepts, 
lies in raising the standard of living of the people. I know that the Govern-
ment of India is neit.ber civilised nor Indian nor even a Government worth the 
name. But every Government, which calls itself civilised, has to accept 
responsibility for not only feeding the people but feeding them at an optimum 
nutritional level. In so far as the Government (,Il.nnot do it, it must q1\it "nd 
make room for llDother 1Z0vemment which can take and discharge the responsi-
bility for feeding the people. The Government of India have one of two alter-
natives before them-either to root out corruption, inefficiency and nepotism 
within their own ranks and work hard for t.he well-being of the people, or to 
work their way out of this country, which they turned into a graveyard in the 
years 1943 and 1944. 

Mr. Tamtauddln nan (Dacca ('1lm Mymensingh: Muhammadan Rural): 
Mr. President, I do not know. whether any fruitful result will come out of 
this debate, because I think that we are moving and having our being in an 
Ittmosphere of unreality. I think the crux of the present situation is that we 
must get adequate food from somewhere and that case was given away by the 
Government of Iadia representative when he stated t,hat'Sir Hobert" HutChings . 



MonoX',.., J'OiOD. 'ITVATIOII', 
i. coming back empty-handed from America. If tllat, is so, I do not know 
what fruitful purpose will be served by a debate like this. The very fao' that 
Sir Robert Hutchings has not been able to do anything in America is a sad 
commentary on the tall talk that we had on the floor of this House ~ terda  
about the status of India. It shows that we have hardly any status any-
where in the world, and we cannot have that status unless we acquire that 
status ourselves. I do not know how the case of India was put before. the 
Combined Food Board, and I have a good deal of suspicion and I agree with 
Mr. Masani that the case was not properly put. 

Many things have been said about the Bengal famine or the famine in· India 
that we had in 1943; and a good deal has been said about the responsibility for 
that famine. I do not like to enter into any controversy over that unfor-
tunate chapter. But I would like to say one thing. Had there been no war, 
would there have been any famine in Bengal in 1943? Certainly not. There-
fore. whoever was responsible for the war was responsible for the famine of 
)948. 1£ that is so. then the 3 millions of people who died, either as t,he 
direct result of famine out of starvation, or who died of diseases that came in 
the wake of the, famine were none but war casualties. 1£ that is so, then I 
think that India suffered in the last war far more than any other country in 
the world; and in that view, was not India entitled to have a few millions 
of tons of wheat that India demanded from the Combined Food Board? J think 
our case was not put there properly. That was one reason; and the other 
reason was that actually we have got no status. As long as the present condi-
tions prevail, we shall not have that status, and our voice will not be beard 
with that respect in the comity of nations with which it would have been 
heard had we acquired that status. Now, it is futile to talk about that Just 
now on the floor of this House, but I would like to ask the Government 
whether the Government have actua!!y done what little it was possible for them 
to do. I think not. Did they do anything in 1948? The Food Department 
itself was started very late, 8S has been said by everybody. Let that go. But 
still I think so far 8S the present position is concerned, the only thing for us 
to do is to get food from somewhere outside India, and I have already dealt 
with t.hat. 

The next thing is about more prodUlltion in India. So far as that is con .. 
cerned, it is not going to produce any immediate results and it will not avert 
the J?resent danger; but still, if the Government of India was careful in 1940, 
then something perhaps might have been done. They did not do anything in 
1948. Did they do anything in 1944'! Did they do anything much in 1~  
Probably they will say they did a great deal. Yes, they did in their own way. 
It has been said and we know it, that every 5 million mouths are 
being added in India, Are we making adequate preparation for that?' 
We must stand on our own legs if we have to 'ffed the future generations, 
that are coming; artd for that what is necessary is adequate planning, somewhat; 
on the lines of Russia. If the Government of India had thought of making some 
five-year plan or seven-year pIau in 1943, probably some result would have been 
produced by now, If they had done something in 1Q44 , that also might have 
produced some results now. But they have not done that. I therefore think 
that the Government of India has not done what it was possible for them, 
to do. Now, of course, theJ' are talKing of planning. I do not know when these 
plans will be made and when these plans wPI be executed and how we are-
going to fare till these plans begin to bear fruit. However, that is another 
question. What I would like to say is this, that us long as we live under the 
present conditions, it will not be possible for the. Government that holds sway 
today to make any such plan. Unless the real representatives of the people are 
on the Treasury Benches, nothing . like that plan can be produced by people 
who are not responsible to the people. I am very glad that I am being appre-
ciated by my friends on my right. (An Honou.rable Member: "Everyone will 
do it".) The only trouble is that we are not able to combine to wrest power 
from unwilling hand •. 



S:ZS. 1I I .~ .l  ~  [80TH JAN .. 1946 
'tbe Bonoarable Sir Edward .~~ ( e~der. of the House): May .. ! ¥k, 

the Honourable ;M;ember whether he will come on to the Treasury en ~ e 
himBelf? . 

. JIr. TamiJuddin lDwl: I am very thankful for the invitation and in reply 
I would like to say that our offer is quite open; it is open to England Bnd open 
to our friends on my right. To the latter I would say "Just come in the wake 
of the Muslim League and follow the lead of the Qaid-e-Azam and then only 
we shall be able to wrest power from unwilling hands". 

However. Sir I would like to say that as long as the present conditions con-
tinue. there is hardly any hope of relieving the present situation. Conditions in 
Madras and Bombay are very precarious. we have been told. Conditions in 
lBengal also are none too bright. There are other provinces where also similar 
conditions are probably prevailing. What are we to do. Sir Zia Uddin has said 
that he is not very much impressed by the partial rationing that has been intro· 
duced in some parts of India. I agree with him. there. In spite of the 
difficulties that prevailed in Bengal in 1943 I think that so many people would 
not have died if wholesale rationing could have been introduced in Bengal but 
in those days that was not possible. We have however learnt lessons now and 
I do not know why at least on regional basis full rationing should not be intro-
duced in those areas where there are either famine conditions prevailing or 
where there are apprehensions of famine in the near future. Under full ration-
ing some people will eat less, but people who are in danger of starvation will be 
saved. Therefore I think if it is impossible to introduce rationing in the whole 
of India, at least in those veaa where there is danger of famine full rationing 
should be introduced on a regional basis. In that case peop~e will not die and. 
they will be saved. I trust that some consideration will be given to this sugges-
tion. 

Sir Zia Uddin has suggested in his amendment that the Food Department 
should be abolished. I do not think he was serious in making that suggestion. 
He said so because he saw so many failings in the Food Departlnent, because he saw corruption rife everywhere in the Food Department. That is why he 
said so rather in bitterness but I do not thjnk that he actually meant that the 
Food' Department under present circumstances should be abolished. (An 
Jlono ra. ~e Member: "Why not?") :to. think something must be done about 
food and that can be done only by a proper department. Whether there should 
be a separate Food Department or whether there should be Q Department of 
Agriculture vi·hich will deal with the food question is a matter which requires 
com;ideration but I do not think that the Department can be abolished here 
and now. 

With these words I support the amendment. 
Babu Ram Narayan S)ngh (Chota Nagpur Division: Non-Muhammadan): Sir, 

the situation in my province of Bihar is worse t.han the situation described 
hitherto. There the question is what to eat and how to live. Last monsoon was 
not fa,·ourable. The result is thll'li paddy seeds were not sown in time. Trans-
plantation was aot also done in time und the result. is that produce is very very 
low throughout the province and eBpecially in my constituency of Chotn Nagpur 
.the yield is hardly over 15 per cent. The yield has gone down at least by 75 
per cent. This is not an imaginary figure. J am a cultivator myself. In the 
fields where 1 used to get some 100 maunds of paddy, J have got 10 to 15 
mallnds. This is the situation throughout Chota Nagpur. In the 11art.. of 
the province where there is canal 0-:' good irrigation system, the situation- may 
be a bit better but on the whole the situation throughout the province is the 
same. The foodgrains which Bre surplus in one area are not allowed to move 
to other areas which are deficit and the result is plenty in one area and starva-
tion in another. Take for instance the district of Darbhanga. It is a rioe 
producing centre. It used to produce sufficient paddy to export to the surrond-
ing districts but now owing to the ban on inter-district movement of food grains, 
there is· 8carcity of rice even' in the Darbhanga district. The situation is the 
Bsme inChamparan district. There is a thana called the DhanbarTbana: My 
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Honourable friend, Mr. B. B; Varma, has just got a letter' from his ' bome 
district with the information that poor people have not got any paddy to eat 
kichdi on the Bankrant day. At the same time we know that a~p~ran 
-district can produce sufficient paddy which can also be exported to other districts. 
Thousands and thousands of carts loaded with rice used to go from Champaran 
district to the Saran district. ,Now t,he inter-district baft has prohibited that 
a.nd the result is that the cultivators 'are not getting sufficieni price for their rice 
in the Champaran district while peopl(\ in Saran district are actually starving. 

(It being Four of the Clock.) 

MOTION FOR ADJOURNMENT 
ILL-TREATMENT OF I,N.A. MEN IN ~ U  CAMP 

Dlwaa Oh&Dian Lall (West Punjab: Non-Muhammadan): Sir, I beg to movt" 
the adjournment of this House to discuss a matter of urgent public importance 
()f recent origin, namely: "The brutal treatment meted out to LN.A. personnel 
detained in the Bahadurgarh camp". 

With your permission, Sir, I intend to deal not only with thc Bahadurgarh 
camp but also with the reports that have come in regard to other camps, 
namely, the Attock camp, the ~ ltan camp, the Nilganj camp and the Jubbul-
pore camp. As is apparent, the reports t a~ we. ~ e. receiv.ed are not of 0. ,,:ery 
detailed nature and ID the very nature of thlDgS It IS Impossible to have received 
detailed reports. It was up to my Honourable friend the ~  Secretary, up 
to the Commander-in-Chief and up to the Government of India to have taken 
the public into their confidence and told the public exactly what .the state of 
affairs was in regard to these detained men. 

Taking the case of Bahadurgarh camp first, I understand that there were about 
3,000 men who had been brought back from Germany, who had formed them-
selves into an· Indian National Army, originally under the inspiration of Bhree 
Subhas Chandra Bose. But when they were captured after having engaged in 
a fight, which, as they believed, was 0. fight for the liberation of India, they 
were, I am told', interrogated in Europe. But having been brought, to this 
country and having already been interrogated, they were taken to the Bahadur-
garh camp and were subjected to interrogation again there. In fact, they Ilre 
still being interrogated in the Bahadurgarh camp. I have no objection to my 
Honourable friends interrogating these men but I have a very serious objection 
to their importing into this country in the treatment of our men whom we 
consider to be patriots the methods of brutality to which some British people 
abroad have got accustomed through the centuries. In the Bahadurgarh camp, 
today, I am told, there are about 1,800 men out of the original number that was 
detained there. The treatment that they are subjected to is in no sense less 
brutal than the treatment against which my honourable friends over there raised 
t,heir voice in protest throughout the Councils of Europe, the treatment meted 
out by the Germans to their own men. J am surprised, when I am told, that 
some of these I.N.A. men-about 30 or 40 or 50 of them-are going to be detain-
ed out of the large number that they have under arrest and that they will be 
tried, and tried for what? On aecount of tho brutality alleged against them. I" 
my honourable friend alsQ going to try those officers who were guilty of brutality 
against these innocent, unarmed men in these camps? I want an answer 
from my honourable friend when he gets up to speak. In this camp, which 
CQvers an area of 4 miles, the men are segregated into various barbed wire 
cages such as those which we ourselves used when we were the detenus of my 
honourable friend over there. In these barbed wire cages they were given the 
most abominable treat.ment that any human being could be given. ,They were 
not allowed to correspond with their relatives; they were not allowed to see 
their relatives; they were not allowed any books; and if anyone of them dared 
to utter the national cry or sing a national song to keep up his oOU1'8ge, my 
honourable friend's bayonets were there to see 1;0. it that they di!i not repeat 
this process of shouting national ories.· . 
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' .. ,. PIOf ••• 9 ...... (Guntur cum Nellore: Noti-Muhammadan Bural): All' 

this bappened t.o us also. . .... . 
Dl'ftJl Oham&n La11: It did happen to all of us. 
Sjt. •• v. Gaditi (Bombay Central Division: Non-;Muhammadan Rural): 

I have marks of lathi charges on my head. 
Dtwan Ohaman L&ll: 64 of our men also bore the marks of lathi charges on 

their heads in Olle of the jails in Multan. But my honourable friend sitting over 
there is proud that he has done these things. The time win come when he will 
rue the day that he did these things. My honourable friend should realise that 
this is a matter of very grave national ('oncem. We do not consider these 
men who have fought for the freedom of their own country anything but great 
patriots. We look upon them -as patriots. It is possible that there may be two 
views taken on this matter, but there can be only one view regarding the patrio-
tism of these men. I cannot believe that any reasonable man' in this country 
would not raise his voice in protest' against the brutal treatment that has been 
meted out to them. 

On the 7th of January,. a gentleman of the uume of Mr. Huelin, I believe, 
who was the Commandant pf Bahadurgnrh camp, issued a proclamation. In 
that proclamation he said: "It is my object meanwhile to give you"-addressing 
the prisoners-" a high· standard of administration". What was this high 
standard of administration that this Commandant was guilty of? One of the 
men in this camp was ordered on fatigue duty. He was sick and was unable 
to do this duty. Because he was unable to do this duty, he was ordered by 
Huelin or whoever was in charge-some Subedar Major-to be bayoneted. 
When the order was given to the Guard to bayonet this man, be it said to the 
glory and honour of that Guard that they refused to bayonet this man. And I 
hope whenever similar instances take place Indian soldiers in the Indian army 
will refuse to obey such brutal orders. This Subedar Major then reported to 
the British Major as to what had actually happened. The British 1d:ajor arrived 
at the seene of action, rebuked the men, insulted the men, in8ulted the national 
tri-colour flag. hurled abuse upon our leaders and insulted the nation. It waliJ 
a bit too much for these prisoners, unarmed as they were; powerless and help-
less as they were, it was too much to bear this, and there is no doubt that the 
Major was roughly handled. 

Some· K0a0lllable Jlembers OIl 00qruI B8I1Ch .. : W (' would have dOne the 
same. 

Dlwan Ohamaa Lan: If I had been in the same place, I would in all pro-
bability have done the same thing. What was the result? This particular 
Major reported the matter to the Colonel. The Colonel then called in the Indian 
Cavalry No. 76 and ordered this Cavalry also to bayonet the men who had taken 
this action against the Major. And you will here pay a tribute to the men of 
the Indian Cavalry No. 76 that each one of them refused to obey this order. 
Not satisfied with this, the Colonel resorted to the Gurkhas. Thinking that 
they are not part of. India, he got hold of a Gurkha company. The Gurkha 
company was called and may I also pay a tribute to t e~ that even they refuiOed 
to bayonet the men. Next morning, 300 of these men were taken to an empty 
cage and ordered to double for a period of two hours. Irrespective of the fact 
whether they were sicle or fit to undertake such arduoulf' duty, they were ordered 
to perform this duty. When these men refused to do this because they were 
exhausted, another company, a more pliant company, of Gurkhas was called and 
the exhausted men lying on the ground were bayoneted by my honourable 
friend's representatives in that camp. Thirty-four of them received injuries. 
One of them, a man llaUled ParaEo Ram, received as many as seven wounds in 
that particular condition. And all this was done becal1se these men would not 
s.top from shouting the cry of • J ai Hind' . . . . . . 

BOIlourable Jlembers on OoJIIrea Benchel: Jai Hind, Jai Hind. 
JioDOUr&ble Members GIl JI'DI11m Leapt BIDC1t.eI: Pakistan zindabad. 



»tWIll 1h&lD&ll Lall: My honourable friends on by left ought to. realise 
when I say thill that a large number of them were Muslims and I hope my 
honourable friends will give due credit to these meil for having stood bravely 
3S brave patriots irrespective of the fact that action was taken against them 
by the brutal representatives of my honourable friend over there. What was. 
the sequel? The punishments that were inflicted upon these men thereafter 
became of a frightful and exceedingly fanciful na,ture. My honourable 
fl'icnds over there happen to be Christians, they are familiar with the Cross, 
tbd cross of suffering. Apparently my honourable friends also invented the 
crost:. in Bahadurgarh camp. Two poles were put three feet apart, and four 
pulleys attached to these poles. Tbe two bands of the prisoner were tied with 
ropes to the two legs and the ropes of the hands were pulled until the_ hands 
were parallel with the legs. In that condition, these men were kept until 
they fell senseless and no medical attention was paid to them. 

An Honourable Kember: Court martial them. 

Dlwan Oh&man LaU: My honourable friend can rest assured that there will 
~ court martial for these torturers when we get power. They should be court-

martialled for such brutalities committed against our men. These people-
becume sick, they were dangerously ill, and when they were taken to the 
hospitals, some of them died on the way. If that is the treatment meted out.. 
to our men, we can well believe that they did much worse things. Now, Sir. 
what Q.oes the Press Communique issued by the Government sa)'? Some mem-
ber .. ot a preas agency visited this camp. The Commandant seems to have 
said to them that punishments inflicted for serious offences were strictly accord-
ing to rules. May I ask my honourable friend whether this particular punish-
ment was strictly according to rules? Punishment for what? Punishment 
because these people wanted to sing their Il8tional songs, pUDisbment because-
these people raiaed their voice of protest against the brutal treatment meted out 
t.() them. 

111'. PrelldtDt: The Honourable M;ember has three minutel!! more. 

Dlwan Ohamp LaI1: Sir, I will not take up more of your t.ime in regard 
to this matter. But there is one little matter which I want to bring to the-
notice of this House before I sit down. The IBIDe story is narrated as far lUI' 
Attock is concerned, as far as MultBn is concerned. There are allegations. 
that men were taken out and they were beaten and their bodies were thrown 
into the river. No information is available to us in regard to that matter and 
why this aotion was taken in regard to those persoDS. In regard to Nilganj. 
also. in a similar manner at dead of night on 25th September, 1945, a Captain. 
and a Major came in and one of the prisoners was abused by these two men 
and when the prisoner protested and asked them as to why they were abusing 
hilh. they said: "we will show you exactly what we are going to do to you." 
The Major and the Captain, named, I believe, Corner, ordered that the Britiah· 
troops should be called in, an alarm was given to the British troops and they 
arrived. Ammunition was !lollected, positions were taken on the east, south 
and west of the camp. Arms were loaded. There was one Bren gun imd one 
Tommy gun in the east, south and west corners each and the remaining troops. 
had rifles. The Captain came in the Camp with a strong Guard and gave orders 
that all the prisoners should ra11 in in the Volley-ball ground. At that time 700-
prisoners had gathered. The Captain again started abusing the men. One of 
t ~ prisoners protested and in reply the Captain gave orders to fire and also 
opened fire himself. In the meantime the fire started from all sides inside the 
camp. Nine were wounded and five died on the spot. Their names were, 
Karnail Singh, Thanga Raju, Mariappan, Mohammad Kasim and Karuppayya. 
AIt,bough all of them were wounded and lying on the ground, what was tlie--cry 
that issued from their lips? The cry of 'Netajiki Jai'. The cry of 'Jai Hind',' 
Such is the brave material which is being treated in this fashion by the re-
presentati'Ves of my b()nourable' ·friebd oVe'!' there. 1 ~ope' my boftourBble-
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friend will agi-ee that thiS is serious enough a matter which ~er t  the 
immediate att~nt on of the House. 

JIr. President: Motion moved: 
"That the AaBembly do now adjourn." 

Sirdar Kang&l Singh (East Punjab: Sikh): Sir, 1 rise to support t.he IllOtion 
that has been so ably put forward by my Honourable friend, Diwan Chaman 
Lull. The whole question of the treatment of I.N.A. is a very sad chapter of 
the present day British administration, especially when we find that the national 
.armies similarly raised in similarly situated conditions have been differently 
treated. I should like to remind the House that the National.army raised by 
the Burmese have been absbrbed by the Government in thelt present day armies, 
.and I submit a similar treatment could have been given ~o tlte I.N.A. men. 
l~ l  opinion is greatll agitated over the treatment of I.N .A. people here. I 
.am glad, Sir, that His Excellency the Commander-in-Chief remitted the 
sentences on the three I.N .A. officers who were the first to be courl-marlialled. 
'Ihis act has created good feeling in the country, but the news of ill-treatment 
from various camps, as has been stated by my Honourable friend, Diwan 
Chaman Lall, is spoiling that good feeling. I submit, Sir, that the Government 
of Ind~ should reconsider the whole situation and drop the pr08ecuttons and 
l'ele88e the I.N.A. men. I would not take up much of the time onhe House. 

I wish with your permission, Sir, to draw 'the attention of the Government 
to the sad incident which happened in the Red Fort, Delhi, more than .. year 
ago. I refer to the deaths of two I.N .A. officers who were detained in the Red 
Fort. They pore Capt. Maghar Singh of Kapurthala infantry and Lt. Ajmer 
Singh of 1/6 Punjab Regiment. It is alleged that these two officers were 
<:aptured on the Imphal front in SepteQlber, 1944. They were taken to the 
Red Fort for interrogation. It is further said tha.t on 5th November, both these 
officers na~ ed away the ri1le of the sentry who went there in the verandah to 
i;witch off tbe light and that by that gun they shot tltemselves dead. This is 
the only piece of information which we came to know after thirteen montha of 
the incident. The Government of India did not even whisper a word that such 
aD incident had happened. It is said that they shot themselves on 5th Novem-
ber, 1944, but the Government of India communique was issued on 2nd Decem-
mer, 194a, exactly thirteen months after that. And this even was done when 
10he news leaked out in the press. Then the Government of India came forwaro 
and issued a communique which runs as follows: 

"Reporte publilhed in certain aectiODI of the prell that three 1. N. A. oJIicerl impriJoDed 
in tht' Bed Fort. Delhi committed luicide in the palt few days due to ilI·treatment and 
that the fourth had go~ mad and was in mental hospital, are inaccurate, says a PreIIS 

Note. . d Facts are that two officers, Lt. Jiwan Singh and Lt. EbBan Qadir are n~  patlentl un er-r0ing treatment in a military hOlpital, the former suffering from malaria and the lat'ter 
rom . nervoll8 breakdown. 

Lt. Ajmer Singh and Lt. Maghar Singh were captured on Imphal front in June last year 
and were ro ~ t to Delhi where they were imJl'l'iioned in Red F.ort. These 'two officers 
committed BuiClde on the evening of November 5, 1944, by nat l ~ away a gun from a 
I8Jltry who entered the officers' quarters to switch on the vernadah hght. 

A letter addressed to the Officer Commanding signed by the two officers and found on 
one of them sayl, 'We could easily escape from here but did not think it to be proper. 
This action of oun is purely voJllnl.&1'1 Ind nobody is to blame. Lastly, we thank 10U 
very much for the good treatment we received while under your commnnd. Adieu, adIeu. 
Sd. Maghar Singh and Ajmer Singh'." 

This is the communique which the Government of India issued 13 months 
-after the incident took place and it is very interesting. It says that these 
officers could escape but they did not. and then the sentry went to the verandah 
to switch on the light, and then they snatched the rifle and shot themselves. 
The question arises, why did the sentry go to the verandah to switch on the 
light? They themselves could have done it very well. . Then, again, a lette! 
found on one of the offioers was demanded by the widow but so far Governmen. 
have not replied to ber letter. Then again how these officers died is still a 
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mystery. Obviously no o~~ in his seuses commite suicide, and they must-h&ve 
beell driven to this course of action by long-continued brutal treatment and 
perl!ecution. 

The treatment whioh was later on meted out to their relatives also speaks 
for itself. On the 9th Deoember. 1945. a few days after this news was publIshed 
the widow of Maghar Singh sent a telegram to His Excellenoy the Commander-
in-Chief when he paid a visit to Kapurthala State. The t~le~a  is as follows: 

• 'Captain Maghar Singh Kapur'thala Infant.ry alleged shot. himaelf and Captain e~ 
Singh,Delhi Fort. 5t.h November 1944. Hia young ",ido" minor IOD and daughter pay.yOUl' 
Excellency humble relpeeta. No pe~o  granted lJark. future before UI •. ~la1 gIant. mter-
view Aleo requeating for restoration of WB ashea, Iron bangle, remalDlug balance due, 
and iast letter all\3ged found on him to lerve as lOuvenir and solace." 

'l'his telegram was sent_on the 9th December. at Kapurthals when His 
~ ellell  was there, and so far no reply or even an acknowledgment has been 
sent by the War Department. And even his ashes have been refused and the 
irOTI bangle which every Sikh wears has also been refused. The last letter or 
any thing' found on his person has not been given to the widow. I do not know 
how the bodies of these two officers were disposed of and whether or not their 
last. ceremonies were performed according to Sikh rites. The relatives of Maghar 
Singh are very much upset. They come from a very loyal family. The father 
of the man came to me and he was in tears. They know nothing of a~ 

hc.ppened. They sent letters to the G.H.Q. and the only reply that they got 
was that their son Maghar Singh was captured as a prisoner of war; :they do 
not know where he is. 'l'hat was the only reply that was given to the father's 
inquiries. I submit to the Government of India that even if they are very 
angry with these I.N.A. officers there should be some decent standard of treat-
nlent when they die. If their bodies cannot be handed over to .their relatives--
which I think should be done-at least their ashes should be given. so that 
they may perform the last rites. In India Hindus, Muslims, Sikhs and all 
other people perform" last rites over the bodies of their dead relatives according 
to their own religion, and if these rites are not performed properly it is genera.lly 
believed that the soul of the person suffers. So in this case, no reply, no ashes 
and nothing has been given to the bereaved widow and the relatives. I think 
thi!" is an important matter. The circumstances in which death took place 
demand an inquiry. I believe the spokesman of the War Department will ge~ 

up and say that Ull inquiry hus been ~eld. It may be, I do not know. But 
thf1 public will not be satisfied unless the circumstRnces under which these· 
deaths took place are made p1lhlic Rnd a satisfactory and proper inquiry is held. 
Sir. I support the motion. 

Several Honourable Kemberl: Let the War Secretary speak now. 

Mr. P. JIason (Government of India: Nominated Official): Sir. I am ready 
to explain now if the House wishes that, but the point is that if I do reply now 
and  any Honourable Member wishes to raise further points-and I take it that 
what the o~ e wants is information-I shall not be able to answer those 
points. May I know if there are any other allegations which anyone wishes to 
make? • 

Ill. Pr881dent: I believe the HonouraOle Member will have a right of reply 
with the permission of the Chair. . 

"Kr. K . .Aaaf All (Delhi: General): Sir, I doubt if the Honourable Member 
will have a right of reply. It is only the Mover who ~  got that right. 

Kr. Prelident: No. Paragraph 64 ssys this: 
"A member who has moved a motion may Bpeak again bv way of reply and if the 

motion is moved by Ito non-official member. the Memhf'r 'of the Government to ~ o e depart-
en~ the matter" relates may, with the pennission of the President. speak (whether he has 
prevIously. spoken in the debate o~ not) after the mover haa repl~ed.  

, That ~ olear. But I.will remind the .Honourable Member that, in case th& 
matter fa to be taken to vote he must noti expect further time. 
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The Drat poW) that I ahould like to make is that what we are discussing DOW 
is not the policy regarding the I.,N.A. For that a day has been allotted and we 
ke going to talk about that on Monday the 4th February. All we are discussing 

. today is their treatment while in detention; and therefore everything that I have 

.to say proceeds on the assumption that they have to be detained and deals with 
the manner in which they are looked after while they are detained. 

The next point is with regard to the general treatment of these men. I have 
explained this to the House. Technically these men are recovered prisoners of 
war,-I mean they are men of the Indian Army who are recovered prisoners of 
war; and there are certain charges against them which are being investigated. 
While those charges are being investigated, they are kept in detention in e ~  
the same way as any other member of the Indian Army against whom there is 
a charge. There is no difference between them and between the man of the 
ordinary Indian Army who is supposed to have committed some minor offence 
and who is being kept in detention until his court of enquiry or his court 
martial. That means that in matters of food, accommodation, clothing and in 
fact, as I said before, all the minor necessities of life, except liberty of move-
ment, they are treated in the same way as their corresponding ranks of the 
Indian Army. I am sure that no one would suggest that when men are being 
kept in detention they should be given better food, or better clothing, or better 
housing than the men who are guarding them. That would be a suggestion too 
farcical to put forward. 

AD KoDDurable Kember: What about Italian prisoners of war? 
lIr. P. JIuOD.: I do not think that is relevant. 
An Honourable Kember: It is. 
lIr. P. JIuon: No, Sir. I have got a tremendous lot of points to make. 
Ill. Prelidw: Order, order. 
Mr. P. Muon: I went myself to the Red Fort and I had a look at the o~ er  

and men who were there. They had just completed their interrogation. In the 
officers enclosure I found officers lying about on charpoY8 reading newspapers 
and books with the wireless playing and in their near neighbourhood arrange-
ments for volley-ball and other kinds of exercises. I asked them if they had any 
complaints about the newspapers ,and books they were getting. They said they 
got books from the' camp library which was arranged for the guards as well as 
themselves and they said that with regard to newspapers they had a complaint. 
That I think might be or interest to the House: They complained that they 
had not been given The Onlooker, a paper which, I understand, is mainly con-
cerned with pictures of fashionable weddings. That was all the complaint they 
bad to make about the newspapers. 

With regard to food, Sir, the officers are given the alternative of the food 
given to British Other Ranks or Indian Other Ranks and they did complain th&t 
those of them who chose the food given to British Other Banks found the 
quantity insufficient. Well, Sir, personally I have lived on the rations given 
to British Other Ranks and seldom been able to finish them, and I think that if· 
that was the extent of their complaint, they had nQl. got much to complain 
about. 

8ardar J«&naal 81Dgh: When was the enquiry made? 
Mr. P ..... : About five months ago. 
I would like to go on and deal with not only thepoiQts mentioned by my 

Honourable friend, Mr. Chaman Lall, but others which I have seen mentioned 
in the Press or on the platform at one time or another. There have been several 
mentions of an I.N.A. camp at Jubbulpore. Nothing apecific bas been said 
about it, but I would like io mention if there was only one thing ,Bit' .bout 
.p ~ .I ~ ~  lAyJ1'Pd pp ~.  .. ~~ nd '~ d belo .. e the ~' r t ~a. lear 

oedn le ~ ' Jt ~re~~ ' ~.~':.t~ ~ ' .~d.~ ~ .IJ .~ ~~ ~. , 
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J'ubbulpore, because my information-I know that my information is. some 
times doubted-but my information is that there is DO camp at Jubbulpore.If 
there is one, I do not know who is paying for it; I do not know where the ~ 
·oomes . from; I do not know whereflhe prisoners come from. 

AD Honourable •• mber: Make fresh enquiries. 
Ilr. P. JlUOII.: If my Honourable friend would like to go to Jubbulpore, i 

would ee delighted to take him in a Government aeroplane and bring him back 
.also, and if he finds that there is a camp there, I will pay all his expenses on 
the way from my own pocket . 

.Au. Bonourable K4ND.ber: You may have given another name to it. 
Mr. P. JIaaon: There has also been mention at one time or another of an 

I.N.A. camp at Ferozepore. There is no camp at Ferozepore, either. 
Diwan Ohaman LaU.: Were there any I.N.A. personnel detained? 
Mr. P. 11.1011: No, Sir. There are two Regimental Training Centres there 

.to which we send men before they go back to their villages-lhose m,en who 
have been classified 'misled' but who are getting six weeks leave in their villages. 
They go to Ferozepore for their accounts and their pay to be settled up and they 
are generally kept there for five to ten days during which time they are in 
-detention. But that is the end of that par~ lar story. 

My Honourable friend would probably like to &Dow where the I.N .A. camps 
.actuaUyare. There are five camps or groups of camps. There is one at Mult&n; 
there is one at Jhikergacha in Bengal with two d a~ camps .at Batase.t and 
Nilganj; there is a very small one in Bhopal-Bairagarh-which is for officers 
.only; there is one at Bahadurgarh; and in Delhi we have liome in Cantonment 
and some in the Hed Fort. 

Now I tunl to incidents. Jubbulpore again is the scene of an incident which 
is entirely fictitious. My Honourable friend, SecretarY-I am not sure whether 
it was of the Congress Party or the I.N .A. Defence League-wrote to me the 
.other day and he wrote me a very polite letter giving a very full account of his 
reasons for believing that three I.N.A. men had been shot at Jubbulpore. I 
expluined to him after a full enquiry that no men had, in iact, been shot at 
Jubbulpore and that we had not any I.N.A. men there. I gave him reasons 
why the story had arisen. I am not going to trouble the House by repeating the 
whole of it-it has appeared in the press already-but the whole story arose 
from a remark overheard in a mess by a mess servant, who misunderstood it, 
repeated It outside to somebody who clearly fancied himself as an amateur 
detective and started a few enquiries which led him to a wrong conclusion. The 
Montgomery incident is another of the same kind to which I have alreaQy 
referred. I believe there was an incident in the Jail at Montgomery, but it is 
not, as I have already explained,· in any way concerned with the I.N .A. or the 
Central Government. That concludes my list of entirely fictitious incidenta. 

I come on now to the things that really have happened. My Honourable 
friend, Sardar Mangal Singh, referred to the case of Lieut. Ajmer Singh and 
Lieut. Maghar Singh. That, as he says took place on the 5th of November 1944. 
The incident has been completely described in the papers and took place exactly 
8S has been described. I have the letter referred to. I could lay extracts from 
that letter on the table of the House, but I do not want to publish the whole 
letter l.ecause it does contain some remarks about other people in the I.N.A. 
which ~ ld cause pain. (Interruptions). 

An ll0n0urr.ble Kember: Send it to some Handwriting Expert. 
lIr. P. 1I&IoD.: I do not think I need go into that matter in any detail, aa I 

hl!lve not got much time at my dispOsal; I have yet to talk about Bahadurgarh. 
;But I can assure my Honourable friend that these two officers were cremated 
a o~ ng to the Sikh.r:ites by one ~ldar B .. l ~nt Singh. I do not. think there 
is an)'thinlf di8C!rMit-ble to &VeftUMllt ibtbe whole ep~:' ~ '~r 
describes their attitude ancf'lt'esplains that they were .not ~  .~t r 
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. attempts to help the I.N.A. It stated that they hacibeen trying to convince-
their interrogators of this ao~ but despaired of doing so and that we a e~ 
though it is not quite clear, was the cause why they committed suicide. 

(At this stage, Sardar Mangal Singh interrupted.) 
Ill. President: Order, o~er. Let there be no interruptions. 
8a.rdar JIaD&&l 8iDgh: I had a right to interrupt. 
1Ir. PreslcleDt: Let the Honourable Member proceed. 
Kr. P. Muon: This brings me on to the whole question of the method of 

interrogation in the Red Fort. There have been some highly fanciful stories in 
the press. We are supposed to hale subjected Olen to electrical tortures of some 
curious nature. We are supposed to have put them in a a~  and covered them 
with ice. Well, I am able to assure the House quitE\ definitely and finally that 
in the whole course of this interrogation force is not ullod. All that does happen 
is that the man is under some degree of pressure . . . . . . 

Prof ••• G. It&Dga: Hear, hear! Some degree I Beautiful I 
Ill. PrelMdent: Order, order. # 

Mr. P. JIUon: ... in so far that while he is under interrogation lie is liepl; from talking to other people and naturaHy the sooner he talks the sooner he gets 
into the enclosure with other men. The methods of interrogation are very simple 
indeed. They consist of revealing a little of our knowledge. If a prIsoner is 
obstinate and he continues to be silent, he is given another day to ~ it. over 
and next day perhaps he is told more. He soon realises that his interrogatora 
know more than he actually does and it occurs to him that it would be as well 
to put before them his own version. (Interruptions.) Another incident is that 
of l>haralll Singh. I have explained that already in the House. 

There are two more incidents, and like a child with sweets on its plate, I have 
left till the end what I like least. And I admit at once that I do not like the 
.1iwo incidents that remain. They are Neelgunj and Bahadurgarh. As regards 
Neelgunj, it would be improper to say very much because there is a Court 
MartIal upon these officers. With regard to Bahadurgarh, I am afraid that Jlly 
honourable friend's statements were highly fanciful as he said. His date was 
wrong. It was not on the 7th January but on the 1st October. The name of 
the Commandant was wrong. The name he has given is that of the present 
Commandant. There was another one in those days. Everything else he said 
was equally incorrect. What aotually happened was that there was a case of 
refusal to obey orders. A guard was sent in to fetch out the men and take ~e  

J to the orderly room to be dealt with in the usual way. The guard was hustled 
and pushed by the men in the camp. The guard did not attempt to use force 
but came out and reported to the Commanding Officer. He, as a result of that 
act of insubordination of pushing and hustling a guard, ordered' three' days' 
punishment, consisting of reduced rations and of a daily parade of two hours 
from 8 to 10. The parade consisted of doubling and marohing and doing p. T. 
while on the march. I have done this myself, and I do not think there is any-
thing very brutal about it although it is strenuous. When the day came for the 
first of these parades to be carried out, I am sorry to say that the men adopted 
an attitude which was mutinous an,d insubordinate and they refused to drill 
or to run. The Officer Commanding the Guard ordered his men to USe force, 
if it should be necessary. He warned the party that force would be used if they 
refused to obey orders. He warned the individuals of the Guard that each indi-
vidual was to be warned before force was used and he said that in every case 
the force used was to be the minimum. The meti refused to drill or to march or 
to double and the butt of the rifle was used to compel them to do so. Their 
att t d~ continued to be insubordinate; Some attempted to escape through the 
ranks Of the Guatdand' one of them tried to seize the ri1le' from one ot the men 
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Mr. PreBident: The Honourable Member has only a minute. 
Mr. p. ,JlalDn: The order was then given that in extreme cases the tip of 

the bayonet was to be used, again after warning and again only the ~  
force had to be used. After the parade it was fou-nd that 42 men ~ brulSes 
and nine men had small punctured wounds in the buttocks. T?e ~edl~al ~ er 
found that there was no serious wound whatever. No one died 10 hospItal as 
my honourable friend said, and the court of enquiry which went into the matter 
very cure£uUy-I have reud their report-came to the conclusion that the Guard 
behaved with exemplary }'>recaution and care, and I think they must have. done 
because had they been at all excited the use of the bayonet might have been 
very serious. 

I do., a8 I say, regret this incident. I regret very much that the prisoners 
should have adopted an attitude which made it, necessary for the guard .to use 
force. I oope, Sir, that such an incident will not occur. But should prIsoners 
again refuse to obey orders, such a thing might happen. But I hope, Sir, that 
it will not. 

Beth Go9tD4 DaI (Central Provinces Hinrli Divisions: Non-Muhammadan): 
Because I belong to Jubbulpore, I wish to aRk a question. Is it not a fact that 
the I.N.A. prisoners were released from .Tubbulpore jail? 

Mr. P. :Mason: Thpre mny have been some cases of civilian I.N,A. prisoners 
ofter ...... . 

Prof. If. G. Ranga: Ah I ah I 
- Mr. PreIldent: Order, order . 

• r. P.· KaIaIl: , ... " they were returned to the province of origin 
before release, because before we release them we send them to the province of 
origin. 

(Interruptions. ) 

JIr. PreIldeRt: Order, order. 
Mr. P. KaIoD: They might in that case be released from .Tubbulpore or from 

anywhere else but not by me. 
Mr .•. Aaf All: I was not willing' to intervene in this (lAbate because it 

h/lR heen my misfortune. Sir. to have' helm n oe ate~ with the T. N. A. trialq 
from the very beginning ani! I Reem to know a gTl'lRt df!al to~ much about many 
things which I wOllld not like to rpt)eat here on the floor of the House. 'Partly 
because some of these CRSeR are still ll1th-illdice and I am not free to nd l~e in 
~l( n ng blows which milZht for some oad reason or other hp considered un-
warrnnteo on aCMunt of these cases being Ilub-judice. However, BI': the 
Honourable the War Secretary has said, we have to .separate three different 
set" of lt t ~ although he only rflferrf'd t,o two. Wp are not ilis(,llssinJ! th, history 
of the T. N. A. here today. We shall have am])le timf\ for do n~ so when the 
re lo l~t on comes up and we certainly are not on der n~ the ('aReS which '\1'e 
wh-iunice, But ~eare concerned here with I'lCrtain incidents which havf\ takpn 
place in various concentration camps, Mv honourahle friend. Diw<l'l Cllarnan 
Ln1l appearR to have col1eClted a large number of t~  !';ome of which were not 
within mv knowletll:!'e. T heard thRm herf' for the first time anf1 thet'e are many 
more fMt,R, Sir. which have Mured into the t. N. A. enquirv office from time to 
timp, T havp tried mv level bpRt to makp t,he nccpssarv enquirif!s in p.onne("tion 
with these reports Rnd I am 'fIuite prepared to sav that in 'SOme ('fIRes T founrl thf\ 
rf\portFl t.o hp exagl:!'eratf'rl anf! t,hprpfore I am not preparpfl. to PMR mv COMl'lmnll-
t,ion of the Government on these '~a 1 er tptl "ltOriPR, "Rnt ",·pn ifT f"1imtnnt ... f1 
all the stories, exajm'eratedor otherwise. ·there are certain positive facts wbinh 
Von cannot oeny. Yon .hAve aomitfpo tOi!RV. ani! T am putting mv C8ClP on t"l! 
lowest basis no~ le. J A,Tn not {!ptt-ing into h:vst,eri(',s ~ er mllr{1",1'8 which havp 
been commit.tAd he,"" Rnl( t ~ere anf{ .over npnnle hnvine" hApn hltvonet,ec:1. 'IT'1t 
RO on and 90 forth (I may have to say something about it ~r on) hut r bOA'" 
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my case on the minimum facts which you have been admitted, viz., the ques· 
tion of pressure which is being brought to bear on people who are under interro· 
gation. Is it or is it not brutal that people who had served in Malaya, Burma 
nnd elsewhere for some time and who were compelled to surrender for reasons, 
which I need not repeat here-because I have not got enough time-were taken 
prisoner at sometime or other. Was it necessary for you to keep them in these 
camp" indefinitely under repeated interrogations? Was not one interrogation 
enough? Why were they not allowed to get into iiQuch with their rela£ions? 
Until 1\ ml\n's interrogation is completed he is not allowed even to write a lelter 
to his relativE'S to say where he is ana he cannot possibly get into touch with 
his people. Is not that brutal, I ask? I am not talking about beating or 
bayoneting. This by itself is, to my mind, a third degree method. The moment 
a man comes into your custody it is your duty to inform hi.s people that he is 
alive, that he is not missing, that he is somewhere to be found, and that somfo 
body cnn get int,o touch with him. Families after families, hundreds Bnd 
t:lOllsands of families in India today nre passing their time from day to day in a 
terrible state of mino not knowing where their relations are, or whether they Rre 
alive or deaf!. Probably they are e n~ interrogated somewhere but nobody 
knows anything about it. I have been receiving at times as many as One 
hundred letu-rs B day making enquiries Rbout these people and I cannot !?et 
RTlV informntion from any departmf'nt which T mh.rht transmit to these people. 
This is a sorry state of affairs which you cannot deny. 

Something has been said about interviews. Now, as regards facilities for 
interviews, the difficulty even nfter these people can get into touch with their 
relations ,is that the conditions under which thev are allowed nter e ~ are sO 
strict thut it becomes almost impossible for certain persons to interview them. T 
know the Government'R difficultieR too, because T have worked in the Red Fort 
and I have worked in the other place. I am not suggesting for a n~le second 
that they have no difficulties b,ut t ~  can easily get over their difficulties. 
beennse they have got armies at their disposaL But what about these poor 
people? They have to come from lon~ distances and . they have to go from 
flost to pillflr to find out whether and wherc they can interview their relat p~  
how the:v can interview them, how long can they interview them and .s9 on . 

. o et ~ng has been said about rations." Now I admit that· the case which 
.the HonO\lrnble the War Secretary hns put forward about tlJe rations that r~ 
allowed to these prisoners £rom his point of vipw ill corr(>ct. He would not like 
the prisoners to have better rations than is allowed to those who are guarding 
these prisoners. That is their argument. May J ask why they should not he 
allowed to supplement their food at their own cost? There are people who are 
prept'red to supplement their food but you will not allow them to do it. The 
prisoners should be allowed to supplement -their food not at thE:" cost of the 
Government but at the cost of those who admire th€m. rightly or wrongly. 
Anothpr argument is that you may feel that they are being lionised for no 
rhyme or reason. But what can you do about public imagiI1ktion. They l ~ 
captured the· public imagination, Ilnd what am I to do? I may feel thnt lwr-
haps some day I have got to deal with an army of my own. I certainly would 
not want my Brmy to be politically minded. I should like my army to be 
patriotic but not politically minded, or to be torn by party politics. 'But the 
difficulty is . this. Today the army in· India is neither patriotic nor politically 
minded one way or the other. 

Prof. ,N. G. Ba:Dg&: Or even Indian. 

. :air. ll. Aaa.f All: You have to give an army some cause to Il/<,ht for. Th(> 
only Jesson that I have drawn from the I. N. A. either in Europe, in Malaya or 
'Sunna is that. this armv had no cause to fight for. It W8S only their profeR-

,siolla} duty. They failed in the professionsl duty, they 'did no~ want to cary 
on .thei! professional duty, l1ecause they had no cause to fight for. When they 
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tlll~ ~o \.il;lrll.lull,t ii IIO'wtlUU-.Lj' ~~ .(1 tuem lJlIU t.ney would get better tenllS lrum 
t ~ UtltmlWb ~  Dll8.tlt, a. ~ stud '"AJ..I. rIgUlt ~ sDail JOw tU~Ul' . bome 0,,1 
linem nugbt have been paMnotic, and otbers Inlght ha.ve btltju romuutlcb or 
U l'll r~r '. .J.. do aumlt "a,ll tnetie liumgll are pollti!!)!e but the fact rerualns t a.~ 

ull1el>" Ull arwy knows, t a~ ~~ is going ~o de1elld lts own country and lts peoplt:~ Ii 
lretHiow, ~t  al1eglance is not worth a cent. 'l'hut is the 16111>0n whlen 1 nave 
(ll'UWll irom tne 1. ~. A. 

1\ow knowing this fact, what att ~ de are you going W adopt towards them? 
I wlllcome your a.ttltude III so far as you reieased certam prllSO.t.o.erli WUll hud beeLJ 
brought to trial. It has created a better atmosphel·e. H 1 were you, 1 shOUld 
not detain these people, 1 would a.lloW them to go home. Whether they ~re 
black, grey or white they must aU go home straightaway. Yot..: 'h.,ive already 
created II. big problem for us. We have got to deal with them. You will only 
deal with the demobbed. We have got to deal with these people as they are 
going out into thb country. We have 50t to deal with the problems of their 
retiel w:hich arise from da.y to day. 

~o  Sir, I regret I am straywg from the point., though 1 wanted to keep 
to it. 1 do not WIsh to use suong language. 1 do not wll,h to raise questloll" 
which wight affect the morale of the IIol'my in future, because we ar& going to 
control the army of the future and we have 50t to think of tile army HI terma 
which ~ o g ~ to think should be correct ill the interests of India. But H1 

so fur as the treatment in these various camps is COllcerllcd. 1 am perfectly 
certain that the incident in the Neelgunj camp is a most disgraceful Olle. 1 
do not wish to go into the factz> , because, as the War ~e rtl~ar  put it, the ease 
is Bub-judice. Hut I hope I shall not be trenching upon the rules of debate and 
that it will not be out of place for me to say that sowe person-l will not men-
tion anyone in, particular-was responsible for daring some other to go and call 
up the prj.soner at midnight. ~o e officer in the camp. I do not mention his 
name, told another brother officer "Oh, art! they ,under your control? I dare 
you to go and have a roll caU". The other fellow went and called out thelie 

5 P ••• 
people while they were sleeping: they came out, angry. and naturally 
a scuffle ensued and in that scuffle who suffered but the prisoners? 

Some were shot down. That is a disgraceful episode. 0. perfectly disgraceful 
episode, and the sooner you take notice of it the better, because somebody is 011 
trial-I do not know whether somebody may not be a mere scapegoat. Be care-
ful about it. Somebody might have been made a scapegoat: somebody el~  
may be respollsible for what actually happened. 

As regards the Bahadurgarh camp. incidents have happene<J; you yourself 
have admitted it; it is time that you looked into these incidents a little more 
carefully. J am not suggesting for a moment that you are dictating the policy 
from above; but there are others down below who are misbehaving themselves 
and you have got to see ~ it that those who misbehave get the sack. 

There is only just one other point to which I should like to invite the 
attention of the House and I have done. Something has been said about these 
fictitious camps. Jubbulpore camp is supposed to be a fictitious camp. I dare 
say it was a fictitious camp. But whose fault is it that these nctioIls ure going 
about? It is your duty to tell the public ever;ything that is withm your knowledge. 
Why do you keep everything secret? Why do you treat the whole thing as 
FOlnething which nobody should look into? It is your duty to tell the whole 
country. "We have so many camps and so many prisoners; this is what is being 
done etc .• etc," and then you will not come in for all this trouble. But you 
are treating the whole thing as a close preserve into which nobody should look, 
lind the result is that you are being condemned from day to day. 

Shri Sri PrakaI& (Benares and Gorakhpur Divisions: Non-Muhammadan 
Rural): Mr. President, one good thing that this debate this aftem()oll IWB 
done is to draw out from the War Secretary a list of these camJls. We have' 
been trying hard. month after mQnth. by every means that we ('ould adopt 
to find out •••• 
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IIr. P.Kucm: Except asking me. 
SUi .sri. haa8&: '.' . , to· ,bud. o ~ w.here theMe pr180DerI:l were; a.ud it waa 

by t.bestleer6stIWCldent that. we could. bud. out ~e they were •. , J.f storJa 
na. ~ ~ auoat, the h01louraqle .M e~n er aDd, Wa Uoverwnen1L.must bold 
tbt:maelves responSlble......he 110nourable Member_ SBoyB we never asked. him. 
1· am sorry 1 '" as una ware of !us .eXIstence; aDd 1 found. out only after 1 a.rrLvea 
m this house tuut Ue WUEI ue; sud f.!1nCe then Uti he hllnStlll. kuoWIif 1 1uI.Vf beeu 
in verS close touch with hUll; snd perbaps he would have given me much more 
wforruatlon in repty to my letters it tAis debate was not coming on. 1 am glad 
that he has saId tl1at despite this debate he would give me all the information 
that there may be stili left to gIve. 

The fact iii that apart from these campti, .. the I.N .A. men 'have been s.pread 
over III many jails. It. is indeed good 01 the J:lonourable Member to offer to taka 
Ufo at his expense and the expense 01 hIS Uovernment by air,j;o fictitious camps; 
but l'shoulu beg l1lDl to uuow us to gO now, at our expt:nfo6. if nooelillUrs. to 
the camps that are actually in existence. He need' not be worried abouj;the 
tlxpense-we shllil meet It. Hut we wllnt to see these camps ourseives; we do not 
want them to be in purdah; and we want to examine the 'situation as it actually 
is at the present moment. Apart· from the camps, 1 do not think that the 
Honourable Member can deny the fact. that there are many men of tht" 
I. N. A. in various jails. For instance there are two men, or there have been 
two men, in the litmares Central l~r on  and not ·knowing that 1 had ~ go 
to the War Secretary, I wrote to the Home Member, thinking in my ignorance 
and my innocence, that he WaB in chutge of such thing" about these t.wo meG •. ' 
I gotj the in!formation about these men from political prison81's, my OWA 
colleagues' in the Congress. who have been recentlyrelee.sed from the Benuea 
prison; and they told me that these two men-det811s about WhOUl I ha.ve given 
to the Home Member-were kept in solitary confinement with fdtt'l's on .ail, t.h& 
24 hours; that these fetters had cut into their flesh; that they were .in .pea~ 
agony. They were moreover kept in C class-I do not know, Sir, in whioh class 
you have always been--.-but I myself know i·he C class. It is a claBB in pl'iSOll 
where it is difficult to live for very long.' -

My honourable friend has said that we cannot e:EpeOt prisoners to get 'better 
food than their guards. May I ask him in all simplieity, in all humility, in aU 
seriousness, whether the men who guard this Council hall, thll chapr88sis, 
whether the men w1!o guard his house, are better fed than himself? n is not 
always that guards needs must get better food than those who are guarded. 
At least my honaurable friend and his Government do not follow that prin-

pl~  though I should very much like that they did. becauFIe the cha.pllBoSsis 
here are ·not at all hllPPY at the salaries they receive and .they are very llmtiOllS 
thut we should some day ventilate their grievances on the floor of the House, 
8S we do ·of the 1. N. A. men. 

I should like to say that on principle this Govel'nment has no right, moral 
or·even legal over these I. N. A. men .. Who are these 1. N. A. men? These 
are the men who were actually abandoned in a foreign land by 'the very Govern-
ment that took them there. Is it or is it not a fact that Europenn officers, 
including even the Commander-in-Chief, flew back when Burma ana contiguous 
o nt~  fell int.o Japanese hands? Is it or is it not a fact that they handed 

our men over to the Japanese themselves and told these men thnt they were 
thereafter to obey the Japanese? All this has come out in the trial ·that has 
receutly taken place in the Red Fort at Delhi; and the Government's own 
witnesses have admitted these facts. When the Government of India had 
abandoned its own men in a foreign land and ~ officers had run away from that 
country, what were these men to do? Thev found themselves between the devil 
and ,the deep 8AA •••• (An'IHoncmrable Member: "Who is·the devil?") and·if 
thry did what they did, all honour to them. It- is, I think, a matter oi pride that 
tliey did no~ go a~a ll t their country 1108 tbey could easily have ~one in the cir-
cumstances 1ll whIch t e~ found t.hemselves; and despite the definite instruction 
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of thl:!ir British officers that they should obey £he Japanese, they even refused 
to obey the Japanese. They ret used to be cajoled or .. bulbed by the J apanes'.!; 
aIld they stool! out for their country from first to last. A Uo ~rn ent. ~ort  
ita salt would have honoured such men. lllsteau of ~ at  m a spmt. of 
vindictiveness, ~e  get hold of theDl, they molest them, mtenogate them lll-
treat them and try to ta.ke out all the sl'irit ~ at is in thtlm. rl'~at they have 
llot succeeded is a matter of gratification for all of us. I do not think t~at t ~ 
men are in any sense recovered prisoners of war as my honourable frIend the 
Army Secretary has described them. They are men v:ho .have been .abandoned 
by taem und who had become an independent army fightmg for theIr o n~r . 
They are now of the status of their prisoners of war and should be treated likQ 
that and not as criminals. 

It. is not for me here to discuss the merits of what they did; but there is ho 
doubt that their motives were of tile purest; and today, ~ r  we, their country-
men, desire to pay a tribute of respect and of admiration to 'their coUl'aie, 
their heroism in very difficult circumstances; and at the same time we pledge 
ourselves tha.t we should do our best to protect them from the hands, of those 
who first abandoned them to the enemy and now want to take vengeance up6n 
them for their own ol1~ . Sir, I hope that the House will not be misled hy 
any considerations that are beside the point that have been put before the 
House by the Army Secretary. The Army Secretary who loves 'liis own freedom 
and the freedom of his own country should realise that we also love our country 
and want to be free; and it is strange that while he and hi!; countrymen praise 
pel'8Ons in France, Holland and other eo.untries for their patriotic actions against 
their invaders, het'e they deny us the right to do likewise; and while there they 
want to hang traitors here they want to hang patriots. In their dictionaty, n. 
traitor means something different in France to what he means in India. Here 
traitors are patriots and patriots are traitors. This game cannot be played for 
very long and 1 hope that the House by its vote today, will declare to the whole 
world and to the Government that Government cannot fool us like his for ever. 

Hawaillada Ltaquat All Khan (Meerut Division: Muhammadan Rurnl): ;Mr. 
President, the motion which is before the House was to deal with the brutal 
treatment meted out to 1. N. A. personnel detained in the Bahadurgarh camp. 
I am afraid the discussion that has taken place on this motion has strayed into 
many channels. 

Ill. President: The Honourable Member does not know that it was by 
agreement of parties that the discussion was general on this question. 

The ~ono~ le Sir Ildwa.rd Benthall (Le'hder of the House): If I may say 
so, the dISCUSSIon was to be confined to the treatment of LN.A. prisoners and 
not to the extraneous subjects introduced by some Members opposite. 

Hawabud.a Liaquat AU Khan: As the motion stated, it was to deal with the 
subject of the treatment of 1. N. A. men. As regards the treatment of persons 
in prison or under detention, if that treatment was inhuman or brutai, e ~r  
qne would condemn it. 'l'here cannot be two opinions with r~gard to the feelings 
of every Member of this House where the brutality of the treatment may be 
concerned. We have before us an exaggerated picture, if I may say so, of the 
treatment which was meted out as given by the Mover of this motion. (An, 
Honourable Member: "Question"). I hear my Honourable friend the Deputy 
Leader,of the Congress Party Questioning this statement of mine. (An Honou,.· 
able Member: .... It is not he. Somebody else said 'question' '.,. Anyhow, I 
arrived at this conclusion after listening to the very sober speech of the Deputy 
Leader of the party to· which the Honourable ;Member who has questiolled me 
belongs. He has not used the same language regarding the treatment of these 
people- as the Honourable the Mover of the motion has done. I can quite 
understand the reason for employing exaggerated language because from the 
time that this unfortunate trial of the 1.N:.A. men began, the Congress have been 
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USJug It a~. a great lever' o~ t~e r propagauda purposes. _(An Honourable 
M.embe.r: You can also do It. ) And. therefore I can forgive my Honourlible 
r e~d If he hal> used the language which probably the incidents given did not 
~nt. 'l'hese I.N.A. n1en who were under detention or under trial nre to my 

mmd very. unfortunate n~ as faraa the Muslim League is concerned it has 
expressed It .. sympathy w!th them. It has also impressed upCln the Govtlrn-
ment that they should be ~eated with .eniellcy and mercy. The Honourable the 
Mover of. this motion and some other Mem?ers have described them as patrhts. 
M~. President, some of them, I do not thmk anybody would deny that, joined 
thiS army because they felt that they would have better treatment. The others 
joined becaul.le they felt that under the lCllder!;hip of Mr. Bose they would be 
able to establish the raj of their community, I mean of the community of Mr. 
Bose, in this country. The others joined, as we have on the st&tement of Captain 
Abdur Rashid "'ho is under trial at this moment, because they ~lt that if tho> 
Muslims did not join this anny, then. when this army came to India, it may 
mean the freedom of one community,.and the subjection of the other. There-
fore. from this point of view everyone of them is a patriot and I can quite 
appreciate the general feeling of sympathy which is abroad in their favour in thiS 
country. To my mind, the Government should have never started the cases 
against the I.N.A. men because there were very few of them who had joined. 
this army out of free will. I bf;llieve that a number of them joined because 
they were coerced into joining this army. 

I can well appreciate the resentment of my honourable friend. the Mover 
oJ this motion, and the members of his purty when an insult, according to him. 
was offered to what he described in an cxaggerated lunguage as the "national 
tri-colour flag". I can appreciate their resentment that the Bag of their party 
was insulted, if the incident is true. I would feel the same if anyone otlel-ed 
any insult to the Bug of the Muslim League. In the same way. I can ppre ~ 
their elation over the cry of J ai Hind. It is but natural; it is the policy of 
their party. 1 would feel the Rame if and when I hear the cry of Pakistan 
Zindabad. But in examining this proposition we mould not allow ourselves to 
be carried away by sentiments. 

The Honourable the Mover of this motion has given a number of instances of 
brutality. If they are true, they are really such actions of the Government as 
should be condemned in the strongest language. On the other side. we havel 
the statement of the War Secretary denying all these allegations. , 

Diwan aoman Lall: Not all ot them. 

Kaw&bzada Llaquat All lD1&D: When I said "all allegatioIlfl". I meant as 
described by the Mover. It is admitted that some of the men rebelled against. 
the order that was passed and, according to the \Var Secretary, the minimum 
force was used by the authorities concerned .. So, we have before us these two 
statements. Weare really not in a position either to condemn the action of 
the authorities or condone their action because there is not sufficient evidence 
before us to justify either of these. two courses. It is,. indeed, unfortunate that 
we should be carried away by sentiment and not examme the facts as they are. 
The Honourable the War Secretary has told us that the information on which 
people level serious charges against the Government with regard to I.N.A. men is 
derived from the servants of the messes. I do not know what is the source o~ 
information of ihe on r~ le the Mover of this ~t on. But if. he is in. 8 posi-
tion to tell this House m hiS reply as to what are hIS sources of mformatlOn. the 
House may be in a better position to judge. Here we have a statement from 
one Honourahle Member and, on the other side, we have a statement of another 
Honourable Member. It iF!, indeed, very difficult for those Members of +,he 
House who are not prejudiced either way to come to any decision. I would 
support the Honourable the Deputy Leader of the Congress Party in his demand 
that it would be better for the Government if they gave the fullest information 
to the people at large with regard to I.N .A. men. The lack of information 
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IIond the suppression of facts are bound to create all kinds of stories in -the 
country. I would suggest to the War Secretary that 11e should not follow the 
policy of "the less said the better", but he should follow the policy of "say as 
much as yau can" with re~ard to this matter. There is no doubt that a large 
number of people in the country are very much interested in the fate of these 
men for the simple reason that there are thousands of them and they have 
thousands of their relations and friends. For that reason alone if for no othel' 
reason, it is desirable that the Government should give the utmost of information 
with regaro to the fate of these men. 

The Honourable Sir Edward Benthall: Sir, like my friend the Honourahle 
Depaty Leader of the on~re  Party, I ~ l not expecting to speak this llft.er· 
noon because ample opportunity WIIR given to Members to speak hefore myfriend 
the Joint Secretary of the War Department, spoke. I naturally thought that 
anyone who wiRhed to make points hearing on the adjournment motion which 
is before the HouRe would have been expected to make those points and get 
the answers from the Department concemerl. And so. I think on the whole it 
has turned round, for whereas the first ~ea er referred to the subject matter of 
the adjournment motion, the subsequent speakers digressed into various matters 
connected with the LN.A. which had 'no particular bearing on the que3tion of 
treatment in the camps. 

Slll'i Sri Prakaaa: Are you summing up our speecheR? 
The HonOUrable Sir Edward Benthall: That being so, I propose, in saying 

the few words which I am going to, say, to confine myself strictly to the eases 
referred to and also to one or two other points hearing on the treatment of 
these men which have been t.ouched upon by various speakers. Now, Sir, in 
the 'case of Nilgarh camp, the Deputy Leader of the Congress Party made 
Vllrious insinuations . . . . . . 

Ifr. lI. Asal All: I do not believe in insinuationR. They are statements 'Jf 
facts and I stand by them. . 

The Honourable Sir Edward Benthall: My honourable friend -suggested that 
in the case of court martial thnt is taking place there. it is quite possible that the 
War Department can make mistakes and put up the wrong man for trial and 
so on. I think, Air, I hnd better say nothing more on that case hecause it is 
Rub-judice and I think it is improper that I should do more than draw your 
attention to the weakness of my Honourable friend's case. 

Now, Sir, when we come to the Mover of this adjournment, motion, Diwa!l 
Chaman LaB, he made various statements which were completely demolished 
by my honourable friend. 

Diwan Chaman Lall: Were they? 
The Honourable Sir Edward Benthall: On each occasion when m.y· honour-

able friend's collea,gues sho'.lted 'shame', T turned to my honourable friend here 
and said 'Is there any truth in that point?' and in each oeMBion, he gave the 
answer 'no'~ . 

Diwan Chaman Lall: Is there any.truth in Nilgarh or Baho.durgarh incidents? 

Kr. Pres1dent: Order, order. 

The Honourable Sir Bdwanl Benthall: I am not giving way, Sir. I am talking 
abou!; the Bahadurgarh case. I would like to mention one additional incorrect 
statement which was made by my honourable friend opposite. He soid that 
some cavalry regiment had refused to take action when called upon. That 
is an absolutelv in(,orrect statement like many other statements which were 
made by my Honournble friend. 

~ Chaman Lall: Is there any truth in the Nilgarh camp incident? 
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"The Honourable Sir Edward Benthall: I do not give way. 

Dlwan Ob.&man LaU: It is very unfair for my honourable friend not to give 
way. 

·Kr. President: Order, order. Let him proceed. 

The Honourable Sir Edward Benthall: Evidently my honourable friend does 
llot like being told these facts. Having buttressed up his case with a good dtlal 
of distortion, I expected that some other speuker on the other side would have 
come forward in support of these facts. But we have listened, Bnd not a ngl~ 
speaker has queried in any way the statements made by my honourable frienu, 
(Mr. Mason). 

Prof. B. G. ltaDga: You do not give us any information evoen now . 

. JIr: Prelldent: Order, order. 

The Honoura.ble Sir Edward Benthall: The reason why my honourable 
friend's statements have not been queried was because they Ilre true and incon-
trovertible. . 

Prof. B. G. Ranga: What happened at Jubbulpore? 

Kr. Prelldent: Order, order. 

'!"he Honourable Sir Edward Benth&u: I think, Sir, that places the whole 
debate in its true perspective. I should like to make two other statements. 
In the first place, one honourable Member said that I.N.A. men were not 
allowed to make communications outside. I should just like to make it olar 
that that also is incorrect. The I.N.A. men are allowed to write immediatelv 
they return to the country und thcy are anowed to write· periodically sub-
sequently. 

Finally, Sir. I should like to deal with the l)oint raised by the last speaker. 
He s\l(:(gested that in future the Government should see that the fullest infonna-
tion if> given out about these men. I entirely agree with that. I think if 
possible it would have been bctter in the past if information had been put out 
earlier, but full accounts have been published of these various events, and 
when the honourable Member spoke this morning about admitting the adjourn-
ment motion, he welcomed the debate. The Government are only too anxious 
that full fllcts should be given to the public and I think the House can rely. 
now that it.s wishes are known, on full and prompter information being put out 
to the public as soon as the facts are received. 

Dlwan Obaman Lall: My HOllourablefriend lays down the Jaw regarding 
certain facts and at the end of his speech he says that if full facts are received, 
they will be puhliRhed. It is quite obvious that my honou!'able friend has bee;) 
very badly briefed. 

Kr. President: Order, order. 

Some Honourable Kembers: The question be now put. 

Some other Honourable <Members: No, no. 
Shrl Kohan La} Saklena (Lucknow Division: Non-Muhammadnn Rurnl), 

Are there Ilny other speakers. No member has stood up to speak. 

Some Honourable Kembed: The e ~ on be now put.. 

111'. PreSident: The question is: 
"That the question be now put." 



MOTION FOB ADJOURNMENT 

The Assembly divided: 
AYEB-50 

.Abdul Ghani Khan, KhaD. 
Adityan, Sri S. T. 
Asaf Ali, Mr. M. 
Ayyangar, Sri M. Ananthasayanam. 
Bose, Bhri Barat Chandra. 

. Chaman Lall, Diwan. 
'Chettiar, Sri T. A. Ramalingam. 
Daga, Beth Sheodaaa. 
Damodar Swroop, Bjt. Seth. 
Dani, Mr. G. B. 
-Gadgil, Sjt. N. V. 
Gangaraju Sri V. 

-Gauri Shankar Baran Bingh, Mr. 
Oole, Mr. P. B. 
Oounder, Sri V. C. Vellingiri. 
Oovind Das, Beth. 
Hans Raj, Raizada. 
Biray, Sjt. B. S. 
. Jagannathdas, Bri. 
·Jhunjhunwala, Mr. B. P. 
Jinaohandran, Sri M. K. 
Karmarkar, Bhri D. P. 
Khan, Mr. Debendra. Lal. 
M.a.hapatra, Sri Bhagirathi. 
Malaviya, Pandit Govind. 

Mangal Singh, Sardar . 
Manu Bubedar, Mr. 
Masani, Mr. M. R. 
Menon, Sri A. Ka.runakara. 
Mukut Bihari Lal Bhargava, Pandit. 
Naraye.namurthi, Sri N • 
Neogy, Mr. K. C. 
Paliwal, Pandit Sri Krishna Dutt. 
Ram Narayan Singh, Babu. 
Ramayan Prasad, Mr. 
Ranga, Prof. N. G. 
Reddiar, Sri R. Venkatasubba. 
Salve, Mr. P. K. 
Sanyal, Mr. S8S8Ilka Sekhar. 
Batakopaohari, Sri T. V. 
Sharma, Mr. Krishna Chandra. 
Sharma , Pandit Balkrishna. 
SiBba, Shri Satya ~ an. 
Sri Prakasa, Shri . 
Sukhdev Udhowdas, Mr. 
Swaminadhan, Shrimati Ammu. 
Thakur Das Bhargava, Pundit. 
Vadilal Lallubhai, Mr. 
Varma, Mr. B. B. 
Vijaya Ananda, Maharajkumar Dr. Sir. 

NOES-JS4 
Abid H11lI!8in, Choudhury Md. 
Ambedkar, The Honourable Dr. B. R. 
Azizul Huque, The Honourable Dr. Bir. M. 
Banerjee, Mr. R. N. 
Benthall, The Honourable Sir Edward. 
Bewoor, Sir Gurunath. 
Bhattaoharyya, Rai Bahadur Devendra. 

Mohan. 
Chapman.Mortimer, Mr. T. 

·Cho.tterjee, Lt.·Col. Dr. J. C. 
Ebrahim Haroon Jaffer, Mr. Ahmed. 

'Griffiths, Mr. P. J. 
Habibur Ralunan, Khan Bahadur. 
Harendra Singh, Sardar Bahadur Captain 

Sardsr. 
Hirtzel, Mr. M. A. F. 
Hydari, The Honourable Sir Akbar. 
Ishaq Seth, Haji Abdus Sattar Haji. 

. J eelani, Khan Bahadur Makhdum Al.Haj 
Syed Sher Shah. 

Jehangir, Sir Cowasjee. 
Joshi, Mr. S. C. 
Kharegat, Sir Pheroze. 
Killedar, Mr. Mohammad'M. 
Lawson, Mr. C. P. 
Liaquat Ali Khan, Nawabzada. 
Madan, Dr. B. K. 
Mason, Mr. P. 
Mitohell, Sir Kenneth. 

The motion was negatived. 

Morris, Mr. R. C. 
Nairang, Syed Ghula.m Bhik. 
Naqvi, Mr. A. T. 
Nauman, MI'. Muhammad. 
Oulsnam, Mr. S. H. Y. 
Rahma.t.ullah, Mr. Muhammad. 
Raja Bo.hadur of Khallikote. 
-Roy, The Honourable Sir Asoka. 
Rowland8, The Honourable Sir Archibald. 
Sarjent, Dr. John. 
Sen, Mr. B. R. 
Sharbat Khan, Khan Bahadur. , 
Siddique Ali Khan, N awab. 
Siddiquee, Shaikh Rafiuddin Ahmad. 
Siddiqi, Mr. Abdur Rahman. 
Spence, Sir George. 
Stokes, Mr. H. G. 
Tamizuddin Khan, Mr . 
Thome, The Honourable Sir John. 
Turner, Mr. A. C. 
Ty80n, Mr. Geoffrey W. 
Vaidyanathan, Mr. L. S. 
Waugh, The Honourable Mr. A. A. 
Weightman, Mr. H. 
Ye.min Khan, Sir Muhammad. 
Yusuf Abdoola Haroon, Seth. 
Zafar Ali Khan, Maule.na. 
Zia Uddin Ahmad, Dr. Sir. 

Diwan Ohaman La1l: Sir, may I reply now? 
Mr. President: As the House has given its decision that the debate should 

continue it will not be proper for ~e to call upon the Mover to reply and close 
the debate. It will be against the wishes of the House. 

Lt.-Ool, Dr. J. O. Oh&tt&rjee (Nominated Non.Official): Sir, I think when 
the Honourable ¥over of this motion spoke he made erta~n very grievous 
charges. In fact if what he has said is true I would certainly have joined with 
him in censuring Government for having carried out what be described as most 
brutal treatment in the Bahadurgarh and ~t er camps. In fact the treatment 
which he described was so brutal that it almost compares with the atrocitiea 
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which·are-alleged to have been committed by the Germans and Japanese in other 
theatres of war which all the world has so strongly condemned. Now, Sir, my 
Honourable friend Diwan Chaman Lall is an honourable man; I have no reason 
to doubt any <;tatement which he makes. On the other hand those very state-
ments which he made were challenged and contradicted by my honourable 
friend the War Secretary. He too is an honourable man and nothing has come 
to my knowledge which would make me doubt his honour, just as nothing is 
known to me which would make me doubt the veracity of my honourable friend 
the Mover of this motion. 

An Honourable Kember: A Daniel come to judgment I 
Lt.-Col. Dr. J. O. ChatterJee: It is not 0. question of Daniel, it isa question 

of sifting facts. The question is merely this; I notice a very important difference 
between the statements that have been made by the ;Mover of the motion and 
the statements which 'Yere made by the War Secretary. My honourable friend, 
Diwan Chaman Lall, read, as far as 1; could see, from 8 number of papers and 
newspaper cuttings, but did not mention what those documents were. He 
did not state, as far as I can see, what were the sources of his information; 
who communicated these matters to him and who had made these statements 
to him. Now, Sir, it is very difficult, therefore, to quite understand what, is 
the particular authenticity of these statements. I do not far a moment question 
the -authenticity of my honourable friend, but, Sir, it is possible that he may 
have been misled by exaggerated reports or been carried away by emotion-I 
hopE' he is not very emotional-but aU the same I think it is possible at this 
time of stress and storm-it is possible to bE' very seriously affected by mattE'rs 
which are emotional. 

DlwaD O aI r~: May I interrupt my honourable friend for a minute? 
Is my honourable friend aware that the charges made by me 'regarding Bahadur-
garh are substantiated by my honourable friend, the War Secretary? He did 
not deny for a single moment that a cross h$d been used; he did not even refer 
to it. He did not deny· that punctured wounds were caused although he said 
that butt ends were used-an extraordinary position. He did not deny the 
deaths and wounds caused in Nilganj. What is the fuss about? 

Lt.-Ool. Dr. J. O. Chatterjee: As far as I heard my honourable friend, the 
War Secretary, I did not hear him say that 6 cross hacl been used or that he 
admitted any of the atrocities which my honourable friend opposite alleged had 
been committed. (Interruptions.) 

1Ir. President: Order, order. Let him proceed now. 
Lt.-Col. Dr. J. O. Chatterjee: What DIy honourable friend saia -Was that 

he admitted, unless my memory has failed me, that there had been an incident 
in the Bahadurgarh camp and that certain prisoners there had refused to obey 
orders. I understand, that those men were under military discipline and there· 
fore his officers had to use force necessary to quell that disturbance and he said 
very definitely that the force used was the minimum force necessary on that 
o ~ on. That was one statement. I feel, Sir, that my onpUl ~ le friend 
here also is an honourable gentleman and I cannot suspect hiin Of making a. 
statement knowingly and willingly of something which is not true. . That is what 
I say, just as I admit that on the otheI: side my honourable friend the Mover also 
is not caps:ble of saying or making a statement which he really knows to be 
untrue;· . . 

Now, Sir, the next point is that Sardar Mangal Singh also made; certain 
statements of what happcned in the ned Fort here. Those again were st.nt,tl· 
ments which he made; he read from a newspaper and said that the father of the 
decea.sed gentleman had come to him and made certain statements. Again, as. 
far as I can see the Member in charge of the Department pointed out that the-
facts were AS he related, namely, that a letter had \>een left by these gentle en~ 
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which conclusively proved that they had committed suicide and that he was 
prepared to lay certain extracts from that letter on the table of the House to 
show that the incident as described by my honourable friend, Sardar 1d:angal 
Singh, was not quite correct. 

Shrl Srt PrakaI&: Whose letter was it? 
Lt.-Ool. Dr. J. O. OhatterJee:. That is not my affair. I am only repeating 

Ule statement which my Honourable friend here made and I can not say who 
wrote that letter and what was the information contained in it. All I can say 
is that after all the Member in charge has access to the documents and he says 
he has visited the Red Fort and the Bahadurgarh Camp and he says that there 
is no such thing as an I.N.A. camp in Jubbulpore. 

Now, Sir, what is the reason that we should refuse to believe the statements 
made which I believe have been made in good faith by the War Secretary, and 
therefore censure him over something which has not been proved. It seems to 
me that in the course of the debate various matters were brougM in, which 
were not relevant to the discussion. The whole question of whether the I.N.A. 
trials should or should not have been held was brought up. I for one would 
frankly say to my hono,urable friend opposite that I very much regret that such 
trials were ever started. It has done nobody any good. I wish they had not 
been started, but that today is not relevant to the motion which only refers to 
the treatment of I.N.A. prisoners in certain camps. Sir, it seems to me that. 
the right note was struck by my honourable friend, the Deputy Leader of the 
;Muslim League Party. He pointed out that this was a case on which state-
ments have been made on both sides. He took exactly the line which I· have 
been trying to take, namely, that till the facts of a case like t.his are made 
certain, till there is full evidence that the a~ro t e  ~ my honourable friend 
alleged, had been committed, and had been proved one way or the other, tt was 
not fair to give judgment on a matter like this. I feel, Sir, that that was really 
the right attitude and it seems to me' that on a. future occasion-and I believe 
~at such a.n occasion is coming before the House-when the whole question 
will be discussed by this House, we shall be in a. beliter position to give our 
~erd t. Therefore, I would appeal to my honourable friend not to presa the 
motion to a. vote. 

Some Honourable 1Iembera: Question ma.y be put. 
Mr. Pruldent: The time is up. It is now Six of the Clock and no furtlier 

e t o~ can be put. The House now stands adjourned. 
The Assembly then adjourned till Eleven of the Clock on Thursday the 81st 

lanuary, 1946. • 
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